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INTRODUCTION 

I, the Chairman of the Public Accounts Commitee, as authorised by 
the Committee, do present on their behalf this Hundred and Thirty-Eighth 
Report of the Public Accounts Committee (Sixth Lok Sabha) on Paragraph 
29 of the Advance Report of the Comptroller and Auditor General of India 
for the year 1976-77, Union Government (Civil) on Delhi Development 
A.uthority (Ministry of Works and Housing)_ 

2. In this Report, the Committee have dealt with the aspects relating to 
(i) Main Objectives of DDA, (ii) Audit, Budget and Annual Reports, (iii) 
Revolving Fund (iv) Preparation of Master Plan and Zonal Development 
Plans and (v) (a) Scheme of large scale of Acquisition, Development and 
Disposal of Land and (b) Allotment of Land to Co-operative Societies. 
The Committee could not finalise their Report on other aspects due to 
paucity of time and they leave it to their successor Committee to take up 
the remaining aspects. 

3. The Advance Report of the Comptroller and Auditor General of 
India for the year 1976-77, Union Government (Civil) was laid on the 
Table of the House on  4 April 1978. The Public Accounts Committee 
(1978-79) examined the Paragraph relating to Delhi Development Autho-
rity, at their sittings held on 27 and 28 October, 1978. The Public Ac-
counts Committee (1978-79) conc;idcrcd and finalised this Report at their 
sitting held on 28 April, 1979. The Minutes of the sittings from Part II' 
of the Report. 

4. A statement containing observations and re o end t on~ of the 
Committee is appended to this Report (Appendix VI). Fpr facility of 
reference these have been printed in thick type in the body of the Report. 

5. The Committee place on record their appreciation of the assistance 
rendered to them in the examination of this paragraph by the Comptroller 
and Auditor General of India. 

6. The Committee would also like to expre<ls their t n ~ to the 
officers of the Ministry of Works & ou n~ for the cooperation extended 
by them in giving information to the Committee. 

NEW DELHI; 

April 30, 1979 

Vaisakha 10, J901 (.'I) 

-------------------

P. V. NARASIMHA RAO, 
Chairman, 

Public Accounts Committee. 

.Not prinll'd. Onf' cvr./ostyJed copy laid on th" T!lhl,. of th .. Ho"...- 'lnd fiw co",,,, 
placed iD ParliamMlI Librarv. 

(iv) 



CIIAPTER I 

Main objectives of D.D.A. 

Audit Para· 

1.1. Introduction-An enquiry committee appointed by the Government 
in 1950 had observed, inter alia, that the then existing Delhi Improvement 
Trust had 

frozen considerable areas of land under town expansion schemes 
but had not developed them, 

disposed 0{ plots of developed land to the highest bidder or 
tenderer and this was against the objective with which the 
Trust had been set up; and 

failed to prepare a master plan for the development of Delhi. 

The Committee recommended the setting up of a single planning and 
controlling authority for development c:Jf the whole of the urban area of 
Delhi and devolution of adequate financial resources to the authority for 
the purpose. 

Pursuant to the Committee's recommendations, the Delhi Development 
Authority (hereafter referred to as DDA) was set up under the Delhi 
Development Act, 1957 (hereafter referred to as the Act) to "promote 
and secure the development of Delhi according to plan". For this purpose, 
the DDA was empowered to acquire, hold, manage and dispose of land 
and other property, to  carry out building, engineering, mining and other 
operations and generally to do anything necessary or expedient for purposes 
c:Jf such development and for purposes incidental thereto. The finances of 
the DDA were to comprise income from its property, fees and charges 
leviable under the Act and grants and loans from Government. In addi-
tion, the DDA was empowered to borrow, with the approval of Govern-
ment, by way of loans or debentures. The DDA, which came into bei'ng 
on 30th December 1957, consists of the Chairman (Lieu1enant Governor 
of Delhi, e ~ o)  a Vice-Chainnan appointed by Government and 11 
other Members (hereafter referred to as the Authority). 
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1.2. The main activities of the DDA and the accounts in which tho 

respective transactions are accounted for are indicated below: 

Main activity Name of Account 

I. Management of certain Government land and properties Nazul Account 1 
(known as old Nazul estates). which devolv .. d on the DDA 
as successor to the erstwhile Delhi Improvement Trust. 

2. Preparation and implemt'ntation of D· lhi Master Plan Nazul Account I 
and zonal developmrnt plans. 

3. Development and disposal of land entrusted to the DDA Nazul Account II 
by the Delhi Administration under the scht'me of largol' 
scale acquisition. development and disposal of land. 

4. Execution of the scheme of removal of jhuggis 
jhompris in Delhi. 

and Nazul Account II I 

5. Management of properties vested in the DDA and cons- General Development 
truction and disposal of houses Wlder its group housing Account. 
schemes. 

(j. Maintenance of an inter-State bus terminus I.S.B.T. Account. 

7. Running of a lottery scheme Lottery Account. 

1.3. In addition, Government transferred from the .Municipal Corpora-
tion of Delhi and the New Delhi Municipal Committee to the DDA in 
February 1974 the slum improvement/clearance works in Delhi. These 
were however transferred back to Municipal Corporaticn Delhi in April, 
1978. Transactions relating to these works had not been included by the 
DDA in its annual accounts (December, 1977). 

[pages 238-39 of Para 29 of the Advance Report of the C&AG of 
India for the year 1976-77, Union Government (Civil). 

1.4. The Central Government had in March, 1937 extended the United 
Provinces Town Improvement Act, 1919 to Delhi. This led to the creation 
of the Delhi Improvement Trust. The Trust was to be managed by a Board 
which was a body-corporate having perpetual succession and a common 
seal for carrying out the provisions of the Act which nter~  included 
formulation and execution of schemes as defined under Sections 24 and 25 
of the V.P. ToWIll Improvement Act as extended to Delhi. 

1.5. In the wake of partition of the country in 1947 however, there 
was a phenomenal growth in the city's population with sprawling residential 
colonies without proper layouts and conveniences of life. The Central 
Government therefore appointed in 1950 an Enquiry Committee. consisting 
of certain Members of Parliament a!\ also others under the Chairmanship 
Of Shri Birla for the purpose of finding out how the De1hi Improvement 
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Trust was going on, what were the difficulties they felt and ,,,,hat steps 
were necessary for improving that machinery with a view to carry on the 
work of development in as effective and satisfactory I,lanner as possible . 

. 
1.6. That Committee also recommended the setting up oi a single plan-

ning and controlling authority for development of the whole oi the urban 
area of Delhi and devolution Of adeqtlate financial resources to the authority 
for the purpose. 

1.7. Recognising the need for proper developm<:nt of the National 
Capital as also to remedy the deficiencies in the then existing colonies, the 
Central Government in November, 1955 set up the Delhi Development 
(Provisional Authority). Close at its heels the Town Planning Organiza-
tion was set up by the Government of India and placoo under the adminis-
trative oontrol of the Chairman, Delhi Improvement Trust to advise the 
Authority on all matters relating to planning of National Capital. In 
September 1956, this Organization produced an Interim General Plan 
which was intended to be an outline for planned development of Delhi. 

1.8. The Charter and functional frame-work of Delhi Development 
Authority is provided in the DDA Act 1957. Section 6 o'f the Act which 
lays down the broad objectives of the Authority, reads as under:-

"The objects of the Authority shall be to promote and secure the 
development of Delhi according to phm and for that purpose 
the Authority shaH have the power to acquire, hold, manage 
and dispose of land and other property, to carry out building, 
engineering, mining and other operations, to execute works in 
connection with supply of water and electricity, disposal oC 
sewage and other services and amenities and generally to do 
anything necessary or expedient for purposes of such develop-
ment and for purposes incidental thereto: 

Provided that save as provided in this Act, nothing contained in 
this Act shall be construed as authorising the disregard by 
the Authority of any law for the time being in force". 

1.9. The scope of work of the Authority is amplified by the definitions 
given in Section 6. The terms 'development', 'building', 'engineering' and 
'amenity> have been defined in Section 2 of the Act as follow5:-

(i) 'development' with its grammati<;al Variations means the carry-
ing out of building, encineering. mining or other operations in. 
on, over Or under land or the making of any material change 
in any building or land and includes redevelopment 
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(ti) 'building' includes any structure or erection or pan of a struc-
ture or erection which is intended to be used for re dent ~  

industrial, commercial Or other purposes, whether in .1ctUaI 
use or not; 

(iii) 'engineering operations' includes the formation or laying out of 
means of. access to a road or the laying out of means of water 
supply; 

(iv) 'amenity' includes road, water supply, street lighting, drainage 
sewerage, public works and such other convenience as the 
Central Government may, by notification in the Official Gazette, 
specify to be an amenity for the purposes of this Act." 

1.10. The following specific functions have been assigned to DDA 
under the Act to sub serve the wider objertives, crrunciated in section 6:-

(i) Carry out a civic survey and prepare a Master Plan for  Delhi .. 
(Section 7) 

(ti) Simultaneously, with the preparation of the :r..faster Plan or as 
soon as may be thereafter, prepare a Zonal Development plan 
for each zone, into which Delhi may be ,divided. 

(Section 8) 

(iii) Make any modification to the Master Plan & Zonal Development 
Plan. (Section II-A) 

(iv) Carry out and regulate development (assuming the functions of 
the local body) in areas, which may be declared as 'develop-
ment area'. 

(Sections 12, 1 3, 29(1), 30 and 31) 

(v) Regulating the uses of land/buildings (a) according to the land 
use, prescribed under the Master Plan/Zonal Development 
Plans in respect of the uses, after the promulgation of the Master 
Plan, and (b) according to the regulations to he framed in 
pursuance of the proviso to section 14 in respect of use, which 
have been continuing from before the enforcement of the 

Master Plan. 
[Section 14 and 29(2)] 

(vi) Development/disposal of land, acquired by the Central Govern-
ment and transferred to the Authority for the • purpose. for 
which the land has been acquired, on payment of the acquisition 
eost by the Authority. Sueh land may be disposed of by the 
Authority with or without undertaking development, but within 
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certain constraints and subject to any directions given by the 
Central Government under the Act, Besides the above deve-
lopment and management of Nazul lands, placed at the dispo-

sal of the D.D.A. on agreed terms and conditions. After the 
development of the Nazul land, the Authority has to deal with 
it in accordance with rules made and directions given by tbe 
Central Government in this behalf. 

(Sections 15, 22 & 22-A) 

(vii) Ordering the owner of land in a 'development area' to provide 
an amenity or to carry out development, for which he is res-

ponsible, and in the default of the same providing the amenities 
or carrying out development at the cost of the owner. 

(Section 35) 

(viii) Requiring the local authority to assume responsibility (a) for the 
maintenance of the amenities, provided by the Authority in the 
course of the development of an area, and (b) for the provision 
of the amenities, which have not been provided by the Autho-
rity, but which in its opinion should be provided in the area, 
on terms and conditions agreed upon between the Authority 
and the local body; and where such term'> and conditions 

cannot be agreed upon, on terms and conditions settled by the 
Central Government in consultation with the local body on a 
reference of the matter to the Government by the Authority. 

(Section 36) 

(ix) Levying betterment charges on any prDp\!rty (within a 'develop-
ment area' or otherwise), the value of which ~ n re ~ed or 
will increase as consequence of any development done by the 
Authority in a 'development area'. 

(Sections 37-40A) 

1.11. A brief mention about the origin of the main activities of the DD" 
as enumerated in the Audit Para and a few significant facts related thereto 
may be made as under:-

(i) Preparation and Implementation of Master Plan 

The Master Plan was approved in September, 1962. It envisa£'ed 
development of about 62,000 acres of land between 1 <>02 Ilnd 1981, 30,000 
acres for residential purposes and the rest for district. rel?ional parks etc. 
As against this the total area so far developed is . . ~ acres - the 
break up beine-residential (5,710.98 acres). industriAl (2.105.31 acres), 
commercial (666.67 acres), ~r t e housing (578.67 acres), jhuggl 
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jhompri residential scheme (2,690 acres) and Horticulture (3179 acres). 
The total of land acquired upto 31-3-1977 has been 39,992.21 acres. 

(ii) Development and disposal of land 

The Government Of India, Ministry of Home Affairs letter No. F. 37/ 
lO/60-Delhi (1) dated 2-5-1961 (Appendix I), as amended from time to 

time, which provides the frame-work of the said scheme inter alia, reads 
~ follows: 

"The acquisition and development of land should generally 101low 

the time schedule and targets indicated in Appendix I. The 
Central Public works Department will provide adequate engi-

neering and other necessary staff to work for the Delhi Deve-
lopment Authority according to the existing procedure". 

Government of India, Ministry of Finance (Department of Economic 
Affairs), letter No. F. 112418161 dated 30-6-1961, as amended from time 
to time, which lays down the accounting arrangements for the transactions 
'nder the Scheme inter alia reads ,as follows:-

"The land will be developed partly by the Delhi Development 
Authority through the agency o'f the Central Public Works 
Department and partly by the Delhi Municipal Corporation. 
Payments in regard to the lands to be developed by the Delhi 
Municipal Corporation will be made to the CorporatiOlf by 
cheque on the Personnel Ledger Account ........ " 

(iii) Jhuggi and Jhonpri Removal Scheme 

The implementation of the jhuggies and jhompries Removal Scheme was 
entrusted to Municipal Corporation, Delhi in February 1960 and the 
same was transferred to the DDA w.eJ. 22-1-1968. However, this work 
was transferred back to MCD w.e.f. 1-4-1978. 

(iv) Construction and 6posa1 of houses under the GrollP Housing Scheme 

This cherne was approved by the DDA, in principle, in un~ 1962 for 
construction and sale of houses/flats Or hire purchase to lower and middle 
income groups. The first project comprising about 164 dwelling units was 
8anctioned in March 1963 and the money required for financing-t1)e same 
was diverted from unutilised portion of a loan, sanctioned by the Gov-
en 'TIent of India for the implementation of the scheme of acquisition and 
dev,.l""""ent of land in Delhi. 
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(v) MaiDtenaDee of an Inte!f state Bus Terminus 

The Delhi Administration vide letter No. 49176168IUt8 dated 10-10-69 
directed the DDA to construct an Inter-State Bus Terminus and to utilise 
the requisite amount from the Revolving Fund. But the DDA decided to 
construct the Terminus with its own funds. 

(vi) RIIDIIiag of a Lottery Scheme 

The DDA was authorised to undertake the running of the lottery scheme 
by the Central Government on 17·4-68.The Government have also been 
issuing order for utilisation of the net proceeds from the lotteries which 
amounted to Rs. 133.30 lakhs upto 31-3-77. The releases/grants from 
the Lottery Fund, which is maintained by the DDA include setting u.p and 
running of dispensaries and Community Centres in re-settlement colonies 
under the J.J.R Scheme, promotion of sports, augmentation of medic<tl 
facilities through the Red Cross Society etc., donations to Bang1a Desh 
Relief Fund, National Defence Fund etc. 

1.12. Apart from the main activities mentioned in the foregoing paras, 
a number of other specialised works have been taken up by DDA in pur· 
suance of the objectives of the planned development of Delhi, Noteworthy 
are the construction of-

1. Junk Market at Maya Puri; 

2. Su:bzimandies at Azadpur and Janakpuri; 

3. Flated factories at Okhla; 

4, Factory sheds at various locations; 

5. Cycle Market at Jhandewalan; 

6. The Jama Masjid Re-development scheme etc; and 

7. The watch and ward and maintenanCe of un·utilised lands of 
various MinistriesjDepartments of Government oi India. 
This responsibility entrusted to DDA during 1974-75, is most-
ly restricted to removal of un-authoriSed construction and safe-
guarding against squatting, the disposal and utilisation remain-
ing with the MinistriesfDepartments concerned. 

1.13. In this connection, Shri G. C. Baveja, Chairman of the Committee 
of Experts on the working of Delhi Development Authority, in his letter 
dated (Kj-1918, while forwarding the Report of the Committee to the 
Secretary, Ministry of Works & Housing has inter alia stated:-

"The DDA bas become involved in activities which tend to detract 
from its main functions. Examples of these arc the Delhi 

~ 
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Lotteries, management of the Inter-State Bus Terminus, man-
agement of urban villages etc. These activities tend to eat 
into the resources of the Authority, divert attention from more 
important works and lead to inefficiency. 'The Committee 
feels that the Authority should get itself rid of these ancillary 
functions and concentrate on its main tas.k: of plan preparation, 
land development and disposal and implementation of housing 
programmes on a large scale in Delhi." 

1.14. Whiie it can be said that the various schemes taken up by the 
DDA, on ad hoc basis have directly or indirectly helped in the development 
.of Delhi, but the fact remains that these have been implemented at the cost 
of the main activities of the DDA such as acquisition and development of 
land for residential purposes. When the Committee enquired whether the 
diversification Of the activities of DDA adversely affected their efforts in 
achieving the main objectives, the Ministry of Works and Housing have 
.stated:-

"No review has been undertaken by DDA to find Ollt whether the 
diversification of. activities adversely affected the Authority's 
efforts in achieving its main objectives. Recently, however, 
a Committee of Experts on the working of the DDA appoint-
ed .by Government of India (Baveja Committee) examined the 
working of the DDA. The Committee, which went into the 
working of the DDA in depth considered the question of diver-
sification of activities of the DDA and recommended a number 
of steps to achieve the objective o'f stabilisation of prices of 
land and quickening the pace of development. These recom-
mendations imcluded, inter-alia, the following: 

(1) development of land for residential purposes be accorded first 
priority; 

(2) Land should be allotted only after development ami ,"on sider-
ably larger proportion of land be allotted to LIG people on 
pre-determined rate. 

These recommendations have been accepted by Government." 

1.15. In reply to a question whether this position is likely to continue 
even in future in terms of Baveja Committee's recommendations, the Minis-
try have informed the Committee that this is true to some extent. But the 
recommendations of the Baveja Committee which have been accepted by 
Government will be given effect to, so that the achievement of the main 
~b e t e  of the DDA is not hampered. 
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1.16. On being pointed out that according to Sec. 6 of the DDA Act 
1957 it appeared that the entire activity of DDA should really be to deve-
lop the area in such a way that further construction and further location of 
iildustries etc. took place in a planned manner, the Vice-chairman of . the 
BDA stated during evidence:-

'The DDA has this as one of its two main functions. Its first main 
function is to prepare the plan itself so that there will be 
planned development and the second one is to prepare the 
infrastructure including commercial activity, road, water supply 
etc." 

When further pointed out that DDA was charged with more of deve-
lopment activity than regular house-building, the witness stated: 

"It does-how to acquire, dispose of, building engineering, mining 
and other operations, In fact, Sec. 6 is an omnibus," 

1.17. When asked whether the activities of DDA had been diversified 
after a full examination of the implications of Sec. 6, the witness clarified 
in evidence:-

"Sec. 2-the definition scction may kindly be referred to. 'Build-
ing' includes any structure Or erection (·r part of a structure 
or erection which is intended to be used for residential, indus-
trial, commercial and other purpose whether in actual use or 
not. ... Then building operations, rebuilding operatioD.'1 etc. 
From these it will be evident that 'developmcnt' includes build-
ing activity." 

He added: 

" .... But I would say that the DDA which did not take up a mas-
sive housing programme then was not playing its part properly 
and I will support to the tilt the construction of housing spe-
cially for those who do not have sufficient money to build their 
own houses at one go. In fact, it is one of the primary aims 
of development." 

In the same context, he continued: 

"There was no Housing Board in Delhi. The Housing Board of 
Delhi is the DDA, if I may submit. Other Developmental 
Authorities like the SIDCO, Bombay as also the Indore Deve-
lopment Authority, Indore-they are also undertaking housing 
construction. " 
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1.18. When the Committee enquired whether it would not be more 
appropriate for the DDA to devote itself to (i) planning and regulatOIy 
functions; and (ii) to acquisition, development and disposal of laod after 
diViding it into plots rather than housing. The Ministry of Works and 
Housing have, in a written note, stated that "Admittedly these are the 
basic functions of DDA." 

1.19. In reply to another question whether it would not be better if 
the housing activity in the public sector is handled by a Housing Board, if 
necessary, by financing it out of the surplus receipts from the disposal of 
land, the Ministry have informed that "the matter is under consideration 
of the Delhi AdministrationjGovemment of India". 

1.20. It may be mentioned here that according to the information fur-
nished to Estimates Committee (vide para 6.27 of the 97th Report (1975-
76], 16 State Government of Andhra Pradesh, Assam, Bihar, Gujarat, 
Haryana, Himachal Pradesh, Kamataka, Kerala, Madhya Pradesh, Maha-
rashtra, Orissa, Punjab, Rajasthan, Tamil N,adu, Uttar Pradesh, West 
Beogal and Union Territories of Chandigarh, Goa, Daman & Diu and Pan-
dicherry have already set up the Housing Boards. That Committee had 
recommended that "Government should give more Clttention to the housing 
programme in rural areas and that separate Housing Boards for rural areas 
may be set up in each State." 

1.21. The Committee wanted to know whether objectives set aut 
in the DDA Act 1957 hrd been achieved. The Ministry have in a note 
t ted~ 

"No precise targets or schedule of work were prescribed for achiev-
ing the ........ objectives. Moreover, the entire actual deve-
lopment of Delhi is not the sole concern of the Delhi Deve-
lopment Authority; numerous other Government, semi-Govern-
ment agencies and local bodies are also involved in the task." 

1.22. In the absence of prescribed targets the Committee desired to 
know the criteria laid down by the Government to ensure that the DDA 
was  moving in the right direction for <:chieving the prescribed objectives 
and what control the Ministry exercised over DDA to achieve that end. 
The Ministry of Works and Housing have replied as under:-

"The DDA being a high-powered statutory body 'was required to 
set goals/targets for itself within the framework of the DDA 
Act 1957. It had come into existence by an Act of Parlia-
ment and the Lt. Governor of Delhi was made the Otairman 
of the DDA." 
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1.23. Tbe Coaunittee aote diet file consfluction aad disposal of 
Muses by DDA under ifs group housing sdeaes is 1IIIdertaken by tbe 
Delbi Developmeot Authority as one of its objectives undet' Section 6 of 
tile Delhi Development Ad, 1957. The Vice-Chairman, DeIbi Develop-
meat Authority stated during evidence that "in fact Section 6 is oamlbus 
aad the word 'Building' as defined in Section 2 of the above Act Includes 
aDy st.rudure m' erection or part of a structure of erection which Is iaten-
ded to be made for residential, industrial, c:ommerical or other purposes, 
whether in actual use or nof'. While the Committee admit that the ma.slve 
.ouse-buildiag programme is essential 'for those who do not have suftl-
dent money to build their own house' they are of the vIew that Section 
6 of the Act is not omnibus and the words 'Building' & 'Engineering' 8S 
defined in the Act have been interpreted to mean that bouse buDding was 
chief function of the DDA. A reasonable interpretation, of these words 
sbould have been that whatever the DDA is reqnired to build, it should 
be conductive to the main object of development of Delhi. The Com-
mittee, feel that in order to leave no scope for doubt Section 6 of the Act 
Deed to be revised suitably in consultation with the Ministry of Law, if 
necessary, so that the functioD..Cl of the DDA are clearly spelt out. 

1.24 .. The Committee regret to note from the reply of the Ministry of 
Works and Housing that DO precise targets or schedule of work were pres-
cribed by the "Delhi Development Authority for achieving their main 
objectives namely development of land for residentilll purposes, develop-
ment of district and community centres etc. even though "the DDA being 
8 high powered statutory body was required to set goals and targets . for 
itself within frame work of the DDA Act 1957". In the absence of any 
prescribed targets to achieve the basic objectives, coupled with the failure 
of the Government on their part to exercise their control to ensure that 
the DDA was going in the right directon, the Authority ha!'; been founc-
tioning in an unbridled manner far away from fulfilling the objectives for 
which it was set up. 

1.25. The Committee are concerned to note that the Delhi Develop-
ment Authority has since diversified its activities by taking up works such 
as a Removal of Jlmggies and Jhompries Scheme, maintenance of Inter-
State Bus Terminus and running of a lottery ek. In addition to these, a 
Dumber of other special works snch 1M Junk market at Mayapuri, subzi-
mandies at Azadpur and Janakporl, flatted factories at Okhla, factory 
sheds at various locations, cycle market at JhaDclewalan, Jama Masjid Re-
development Scheme ek. were also taken up by DDA from time to time. 
Occasionally, the Authority was also called upon to attend to misc. func-
tions/minor duties such 88 Watch aad Ward and maintenance of unutJ1i8-
ed lands of various MInistries and DepartmeDts of Government of India 
• a field agency of the Govemmeat of IJHIi.. .. 
867 LS-2 .... 
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..... 1 J .26. While it am be said that such schemes have helped marginally 
in the development of Delhi the fact remains that this diversification in the 
activities bas not only tended to detract the DDA from its main functions 
sucb as development of land for residential purpose, development of dis-
trict and community centres in public housing schemes, but bas also diver-
·ted its resources whicb otherwise could have been spent more appropria-
tely on important tasks before it to ameliomte the lil-ing condition of the 
people of Delhi. The Chairman of the Committee Experts on the 
Working of DeIbi Development Authority (1978) bas rightly pointed out 
in his letter dated 6-6-1978 to the Secretary, Ministry of Works and 
Housing that "the Autbority should get itsel( rid of tbese ancillary func-
tions and concentrate on its main task of plan preparation. land develop· 
ment and disposal and implementation of housing programmes on a large 
scale in Delhi." ]be Committee hope that Government would examine the 
above recommendation seriously and act expeditiously in the matter . 

. 1.27. According to the information furnished to Estimates Committee 
in 1975, as many as 16 States and 3 Union Territories bad set up lIolls-
ing Boards for undertaking housing programme.s in their respective States 
and Union Territories. In the case of Delhi, the Committee have been 
infonned that tbe proposal of !letting up a Housing Board is under the 
consideration of the Delhi Administration and Government of India, As 
the demand for houses/flats in relation to the growing population of Delhi 
still exceeds the available number of dwelling units, the Committee strongly 
recommend that an early decision may be taken in the matter • 

. . ". .. ", --" . .,. .. 



·, CHAPTER H 

Audit, Budget & Report 

:l1udit faragraph 

2.1. Under Section 25 of the Act, the accounts of the DDA are to be 
"audited by the Comptroller and Auditor General of India and its annual 

-accounts as certified, together with the audit report thereon, are to bo 
forwarded to Government for being laid before 'both Houses of Parliament. 
Important points noticed in the course of audit are also commented upoD 
in the Audit Reports of the Comptroller and Auditor General of India OD 
Union Government (Civil). Some points noticed in the course of audit of 
the accounts  of the DDA arc given in the succeeding paragraphs. 

2.2. The Public Accounts Committee, in its 75th Report (1972-73) 
-had observed that no evaluation of the work done by the DDA had been 
undertaken since its inception and recommended that such review bo 
undertaken by an expert committee. A Committee of Experts was ac-
cordingly set up in June 1974 and submitted its report on 31st March 1975. 
To consider the recommendations in the report, Government set up an 
empowered committee in October 1975 and this committee submitted its 
report in May 1976. The DDA stated (January 1978) that, while imple-
mentation of the decisions of the empowered committee was under consi-
deration, Government had appointed another committee of experts on 25th 
'October 1977 to examine the working of the DDA in depth. 

I '[Page 241 of Para 29 of the Advance Report of the Comptroller a 
Auditor General of India for the year 1976-77, Union Government 
(Civil)] 

2.3.As Section 25(1) of the Delhi Development Act 1957 pr0vidc8 
-that 'the Authority shall maintain proper accounts and other relevant record 
-and prepare an annual statement of accounts including the balance-sheet 
in such form as the Central Government may by rules prescribe in consul .. 
tation with the Comptroller aDd Auditor General of India, 'the Committee ~ ': 

desired to Irnow whether any rules had been prescnDed 10 this regard. 1be 
"Vice-Otairman, DDA replied, during evidence, in aftirmadve and added:-

"'Ibere are three lets of rules-the Delhi Development AutbMtty . ~.' (Maintenance or Current Account) Rules. 1959. the . Delhi 
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f -. l' Development Authority (Preparation of Budget) Rules, 19(0) 
L 

and at the present moment in draft form the Delhi Develop-
ment Authority (Budget and Accounts) Rules, which are yet 
to ~ ~y published." . 

_ 2.4. When asked whether there was  any rule on the Auditing of Ac-
~ counts, the representative of the Ministry of Works and Housing stated: 
• ~  evidence: 

"On 28th of June 1961 the Ministry of Health issued a notification. 
and the rules that were formulated under them were called 
'Delhi Development Authority (Preparation of Budget) Rules, 
1960.' Those rules general1y contain the format of the bud-
get to be framed. The point that you raised was in regard to the 
estimate of contingent expenditure, estimate of establishment 
expenditure and estimates of expenditure on works and 
scheme. All these things are contained in these rules. But 
as you earlier said, these rules do contain a variety 01 inade-
quacies. Therefore, an attempt was made first to revise those 
rules in the draft that is before us." 

2.5. Enquired about the nature of inadequacies which the Government 
.; have been experiencing, the witness deposed: 

./ .. -

. .., 
f . -

•• • 

"Actually what we experienced was not only inadequacy but we 
were going a step further. There would be further improve-, 
ments on the draft also. This exercise is currently being dono 
in consultation with the C. & A. G. of India. He has seen 
the first draft and has asked us to consult the Controller Gene-
ral of Civil Accounts which we have done. You know that 
Baveja Committee was appointed to go into the working in 
depth of the DDA. I was also a member of that Committee, 
We found that the present state of the DDA Budget is too 
inadequate in a variety of ways in the sense that keeping of 
accounts under the system is not activity-wise. In other words, 
if we wanted to know about the estimates which has been 
provided for a particular scheme and what expenditure has 
been incurred on it and how much in physical tenn that has 
been achieved, it was not possible. Then, clearcut powers of 
re-appropriation are not there. They can appropriate from 
one to the other work. Nobody knows whose powers start 
where and where they end. We have taken care of all thesct 
things now and bave nwIe certain specific reoommendations. .. 
Major recommendations have also been submitted to the' 
Committee a couple of days ago." 
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2.6. On being pointed out that even the draft Rules were lying pendiq 

~ the last one year or so, the witness stated:- • 

"What happened was when the rules were framed, at that time, 
the type of study in depth had not been gone into as was done 
when the Baveja Committee was appointed. When the rules 
were framed the activity of the organisation was considered 
to be only that of an agency. But the diversification of the 
function of the DDA necessitated framing of the budget on a 
very different pattern and it had to be a performance:-oriented 
budget. All these things were not, I should say, takes goocl 
care of during this period." 

He added in this connection: 

"We have been discussing with the Vice-Chairman of the DDA and 
in six months' period we will completely streamline the 
budgetary procedures." 

2.7. Supplementing the information, the Secretary, Ministry of Works 
.;300 Housing stated: 

"So far as the Baveja Committee report is concerned, it has 
recently come into the hands of the Government. There i$ 
already an empowered committee consisting of Joint Secretary 
who considers this report. That has been finished in the last 
two months and the report is going before the Cabinet withiD 
the next few days. Thereafter the detailed implementation 
by the n:port will be taken up." 

Audit objection pending for long 

2.8. The Committee learnt during evidence that 549 t1udlt objections 
for the period prior to 1971-72 were still lying pending as under:-

1!l67·68 

1968-69 

IP(ig-70 

1970-71 

']0 

99 

gg 

18g 

When asked about the reasons for such a state of affairs, the Finance 
.Member, DDA stated: 

"I have had a review o( the objections conducted recently, I have 
joined the DDA recently as its Finance Member. Since then 
I have started paying some attention to this problem and .1 
have recently started analysing the objections yearwfse and. I 
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have promised my counterpart in the office of the Accountanl1 
I General, Central Revenues and the Ministry officials that by,' 

about January I expect to clear all the relatively older objec-
tion and then I shall tackle the remaining on~ division by. 
division. " 

DeZa,,j in prepOTation of Annual Administrative Report 

2.9. According to Section 26 of the Act ibid the Authority shall, 
prepare for every year a report of its activities during that year and submit 
the report to the Central Government in such form and on or before such, 
date as may be prescribed by rules, and that Government shall cause a 
copy of the report to be laid before both Houses of Parliament. Asked 
whether the form in which the report is to be submitted had been prepared._ 
the representative of the Ministry of Works and Housing stated during 

. evidence: 

"In this context, I may be permitted to submit that the Committee 
on the Papers to be Laid on the Table has examined the 
Ministry a couple of months ago and has stated that there has 
been very bard criticism, both in regard to the preparatioll", 

of the accounts and dealing with the audit report and the 
' .. -'" -: delay in the laying of the paper on the Table of the House. 

So we have gone into the recommendations which the Com-
mittee has made and we have submitted our lines of actio!); 
we have thought about." 

2.10. Inspite of the provisions in the DDA Act and the Rules made-
thereunder the Authority has not, however, been able to comply with this.-
vital provision as would be seen from the following table: 

Year 

1971-72 

19711-73 

1973-7' 

J974-75 • 

1975-,6 • 
~ .... ------
I. '!be Vice-Chairman. DDA stated: 

Date when 
submitted to 

the Govt. 

18-4-73 

3003-74 

8-5-75 

5-6-,6 

11-1-77 

Delay 

51 month. 

5 month. 

6 months 

'J month. 

gi montbJ 

,,' . , . 
• • 

"The form of the Administrative Annual Report has been pres-
cribed ..... The Delhi Development (Misc.) Rules 1959' 
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,1 ' prescribe that the Annual Report shall be prepared and 
submitted by 31 October following the end of the financial 
year. We have been remiss on occasions in this behalf. But 
this year for example an Annual Report will be submitted to 
the Government in time." 

2.11. Enquired whether it is a fact that the report for the year 1974-75 
was laid on the Table of the House after a long delay, the representative 
of the Ministry of Works and Housing stated during the evidence: 

"All the delays which have been mentioned are conceded straight-
away. There is no question of our saying that they were not 
delayed, After the Committee under your Chairmanship met, 
we un.derwent a strict drill in consultation with the Com-
ptroller & Auditor General, because the preparation of rhe 
Accounts is with them and the Audit is also with them. It 
has now been laid down that the Annual Accounts of the 
DDA would be received by 31st October and the completion 
of the Audit would take place on 7th January." 

The witness also assured the Committee that 'the Reports will be sub-
mitted in time in future.' •  -~ 

-.e. _  : 

Evaluation of work of Delhi Development Authority 

2.12. The Public Accounts Committee in its 75th Report (1972-73) 
had observed that no evaluation of the work done by the DDA had been 
undertaken since its inception and had recommended that such a review be 
undertaken by .aJIl expert committee. A Committee of Exports was accord-
ingly set up in 1974 and it submitted its report on 31st March, 1975. The 
consider the recommendations in the report, Government set up an em-
powered Committee in October 1975  and this Committee submitted its 
report in May 1976. While implementation of the decisions of the 
Empowered Committee was under consideration the Government had 
appointed another Committee of exports on pth October, 1977 to examine 
its working in depth. The Committee wanted to know the considerations 
which n~ t ted to appoint the Committee of Experts in 1977. ThI 
Ministry of Works and Housing have, in a written note stated: 

f 

''The Committee of Experts appointed in June, 1974 based their 
study on the data available up to 1973-74. The DDA enlarged 
its area of activities and embarked on a large scale construc-
tion of houses during the period following 1974. The Gov-
ernment, therefore, decided to appoint another Committee of 
experts to inquire into the working of DDA in depth." 
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2.13. The Main recommendations of the Empowered Committee which 
have been accepted by the Government are as under: 

" (1) Zonal development plans for the built up areas and walled 
city should be prepared at an early date. 

(2) Policy decision regarding unauthorised colonies in Delhi should 
be expedited. 

(3) At least 50 per cent of the plots every year should be reserved 
for Low Income Group and Economic Weaker Section cate-
gories while another 30 per cent may be kept for MIG. 

( 4) Maximum efforts and resources should be directed towards 
the construction of J anta, Community Service Personnel and 
Low Income Group flats so that the requirement of people 
falling in the lowest economic strata could be met on priority 
basis. The total cost of Low Income Group fiats constructed 
by Authority should not exceed Rs. 15,000 to Rs. 20,000 
and monthly instalment should be kept down within the repay-
ing capacity of this Group. Same is the case regarding Com-
munity Service Personnel and J anta flats. 

(5) There is no acceptable rationale for the fixation of depart-
mental and administrative r e~ of 15 per cent and 2 per 
cent respectively. These should be reduced to 11 per cent 
on the actual cost of construction. 

(6) A proper and well equipped planning and Architectural 
Organization is essential to ensure integrrted growth of the 
city which is window for the rest of the country." 

2.14. To a question whether the above recommendation had been 
implemented, the Ministry have replied: 

"The Government had asked the Authorities concerned to imple-
ment the decisions taken by it on the report of the "Empowered 
Committee". However, in the meantime consequent upon a 
Ca.binet decision, a Committee of Experts (known as Baveja 
Committee) was appointed in Oct()ber, 1977. As the new Ex-
pert COmmittee was required to examine the working of the 
DDA in depth, the decision taken on the report of the earlier 
"Empowered Committee" were kept in abeyance till the 
decision of the recommendations of the new Expert Com. 
mittee were available." d 
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2.15. 1be Committee note that DeIbi Development Authority (Mainte-
. UlDee of Current ACCOI8It) Rules 1959 and Delhi Development Authority 
«Preparation of Budget) Roles 1960 were framed under Section 25 of th'" 
llelhi Development Act 1957. The representative of the Ministry of Works 
. aod Housing bad admitted during evidence that 'the present state of the 

DDA Budget is too inadequate in 8 variety of ways in the sense that keep-
.ing of  accounts under the system is not activity-wise' and that 'these roles 
do contain a variety of inadequacies and that the clt'sr cut powers of re-

appropriation are not there: The Committee are constrained to point out 
that no serious effort was evennade in the DDA to !itreamline the budgetary 
procedure during tbe last two decades and even the revised draft niles i.e. 
DDA (Budget and Accounts) Rules-have been pending approval for the 
last more than one year. De Committee have lM:en informed in this 
regard that the draft rules have been shown to the Controller General of 
Uvil Accounts and that an exercise is currently bein2 done hI consultation 
witb the Comptroller and Auditor General of India. Tbe Committee have 
been assured during evidence in October, 1978 that fhe Government would 
streamline the budgetary procedure within six months. 

2.16. While formulating tberevised rules, the Committee hope .hat care 
would be taken to provide that the accounts in the UDA sre kept activity-
wise and the Annual Accounts exhibit the financial resnlts of eRch of the 
activity separately. The Committee therefore recommended that the DDA 
shauld be subject to same discipline as any other ~t tu or~. Corporation set 
up by Government of India as far as fonn of acconnts, time required for 
compilation and auditing of annual accounts, presentuti(ln of accounts and 
the Audit Report thereon are concerned. 

2.17. De CommiUee are concerned to note that 54'J Audit Objections 
during the period 1968-69 to 1971-72 were  still pending with the DDA for 
settlement. De Finance Member bad assured the Committee during evi-
dence in October 1978 that "by about January he expected to clear all the-
relatively older objections." The Committee appreciate this und hope tbat 
this assurance must have been fulfilled by now but at the same time they 
would like that responsibility be fixed for past lapses and procedure for 
dealing with audit objections prompdy stmlmlined. 

2.1S. Section 26 of the Deihl Development Act, 1957 provides that 
'the Authority shall prepare for every year a report of Its adivltle!J during 
the year and submit the report to the Central Government In sucb fonn and 
on or before such date as may be prescribed by roles, Rnd thot '~ ('nt 

8haH cause a copy of the Report to be laid Iwrore bofh n ~~  of Parlia-
ment.' It has been provided under Rnle 5 of the Delhi De"elol'mcnt A l1tho-
rIty (MIsc.) Rnles, 1959 that 'after the cloSe of each financial year the 
Anthority shall prepare aad snbmit to the Ceatral Government not later 
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than 31 Octobe, next following a report of its adivities during eacb year.'" 
lbe Committee are perturbed to find that in spite of the provisions in the, 
Delbi Development Act and the rules made thereunder, there had been. 
delays ranging from 2t monbts" to 7 months in submission of the Annual 
Administrative Reports to tbe Government. The Committee ~ou d like 
the Government to investigate the matter thorougbly so as to identify the 
reasons for tbese delays, not only for fixing responsibility for  dereliction of 
duty on the officers concerned but also to take remedial action to plug the. 
loopholes in the functioning of tbe accounts Department of the Delhi 
Development Authority. Since the Committee have been assured tbat the 
annual Reports of the DDA would be finalised and submitted to Govern-
ment in time in future, tbey would watcb this commitment from the Papers 
laid before Parliament. 

2.19. The Committee are constrained to point out tbat they sec no logic 
in defening the implementation of the recommendations of tbe Committee 
of Experts set np in May 1974, particularly when it was the first committee 
set up to evaluate the functioning of DDA since its inception in 1957. 
That the Government bad not taken up seriously the recommendations of 
that committee is evident from the fact that instead of examining and imple-
menting its recommendations expeditiously, Government appointed an Em-
powered Committee and that too after 7 months of tbe receipt of the report 
of the Expert Committee. While the implementation of the decision of 
the Empowered Committee was still under consideration, Government 
hastened to appoint another committee of Experts in October, 1977, i.e. 17 
months after the receipt of the report of Empowered Committee in May 
1976. Tbe reasoD.'i as to why the recommendations of the F.mpowered 
Committee though accepted in entirely could not be implemented expedi-
tiously after receipt of its report are best known to Government. The-
Committee are however, not satisfied with the explanation of the Govern-
ment that the implementation W8I'l deferred due to enlarged activities of 
DDA during the period following 1974 which implies that either the study 
of the expert committee was not in  deptb or tbe performance of the DDA 
was insignificant upto 1973-74 RS compared to the work done during the 
2 years following 1974. The Committee deplore that by keeping the deci-
sion of the Expert Committee in abeyance the work done by that committee 
as wen as by the Empowued Committee had become infructuou.'i. They 
feel that main and important recommendations of that Committee, such 88 
early preparation of ZoaaI Development Plans for the built-up areas anel 
waDed city, expeditious policy decision regarding a onnuthori§ed colonies, 
reservation of 50 per cent plots for Low Income Group and Economically 
Weaker Sections and 30 per cent for Middle Income Group, constructioD 
of ftat.. for lant&, Community Service Personnel and Low Income Group 
on priorily basis, redaction of departmental 8Dd administrative charges 
necessity of • proper RDd weD-equipped planning and Architecturnl Organi-
sation etc. could and sbould have been implemented without waiting for 
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the recommeDdatioas of the DeW CommiUee "bleh submitted its report 
oaly ill JUDe 1978. The Committee would, however, Uke to know iD specific 
terms 88 to how the recommeDdatioDS made by the Committee of Experts 
is aD improvement over the ·recommeDdatioDS made by the earlier 
Committee. 

Budget 

2.20. The rules made under section 14 of the Act provide that a 
budget for the ensuing financial year in the prescribed form should be 
placed for approval before the Authority by 5th October and that the 
approved budget should be submitted to Government by 15th October each 
year. The rules also provide for preparation of revised estimates for the 
current for preparation of revised estimates for the current year along with 
the preparation of budget estimates for the next year. The following 
table indicates the dates on which the budget estimates for the years 1974-75 
to 197(-77 and the revised estimates for the relevant previous years were 
apprcved by DDA submitted to Government: 

Budget 
Estilnate 

for 

Revised 
Estimate 

for 

'973-74 

'974-75 

'975-76 

Due date 
for being 
placed 
before 
the 

Authority 

5th OCI., 
'973 

5th Oct., 
'974 

51h Oct., 
'975 

Actual 
date 
when 
placed 
before 
the 

Authority 

9th July, 
'974 

STd March, 
'975 

!loth April, 
'976 

Due date Actual 
for IUb- date of 
nUuion lubmi.ion 
to to Govern-

Govern- ment 
ment 

15th Oct., ;ird AU&'UIlt 
'973 '974-

'5th Oct., !16th March, 
'974 '975 
'5th Oct., 4th JUDe, 
'975 '976 

2.:!1. The DDA stated (January 1978) that the actuals of the previous 
year "'ere not available on the scheduled dates and that the rules would be 
amem\ed to provide for submission of the budget to the Authority by 15th 
Decellt,ber and to Government by 15th January. 

2.:12. Despite of late submission of revised estimates for a year (March 
or later), wide variations were noticed between these estimates and the 

actual. as indicated below:-

---- ...... .---Receipu ExpendltW'e 
Year -

Budget. Rr.vised· ActuaJa· u~et. Revised· Actual .. 
estimate eltimate eltimatc estimate 

(In lalhs of rupees) 

'9'4 '74 lIo73',o Q4( ~ 7 ~ I (  ~ r 5 ~~  '9 ~ 5  

1974·75' lI985'7° '7R•• 54 I[Cj·(e '~  18 ,( ,!.' (6 '((S' 5f 

1974·,6 .91/0'80 lIli '5'lIS ,l",,·f,l g!l'S/'g5 ~ ~( :7 ~(~r.  

.CompriIiDg itmllll to 6 aDd itcma I to 6 of the ltate ICUlI at pap' !l40. 
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2.23. There was no procedure in vogue in the DDA to examine tho 
-variations from the budget/revised estimates for appropriate remedial 
;action. 

[Pages 241 and 242 of para 29 of the Advance Report Of the C&AG 
for the year 1976-77, Union Government (Civil)]. 

2.24. It will be seen from the Table given in the Audit Para that there 
has .been delay in the preparation of the Budget estimates for the years 
1974-75, 1975-76 and 1976-77 and the delay in submitting the same to the 
Government beyond the prescribed date (15 October) ranged between 5 
to 9! months. 

2.25. The procedure and the various stages involved for preparation 
of the Budget estimates are explained in the following note furnished to 
the Olmmittee: 

. -' 

"The Budget of the Authority is r ' ~red in terms of Section 24 of 
the Delhi Development Act, 1957. The Budget of the 
Authority is required to be placed before the Authority by 
the 15 December, each year for approval as envisaged under 
para 27 of the Draft Budget and Accounts Rules. For com-
pilation of the Budget, concerned officers of the various 
branches of the Authority are required to furnish the requisite 
information regarding revised Estimates of the current year and 
budget estimates of the ensuing year between the 31 July to 
15 September, each year. On receipt of the required material, 
the accounts branch consolidates the estimates of the various 
accounts and from the figures of pay and allowances and 
contingencies, share cost of administration is determined in the 
proportion approved by the Authority vide Resolution No. 265 
dated 17-8-1Y6H for allocating the due share of cost of ad-

ministration to be borne by the various accounts. After con-
solidation. the Budget nnd Accounts Branch works out the 
extent of variations between the Budget Estimates and Revised 
Estimates of the current year and the Budget Estimates of the 
ensuring year. The consolidated Budget together with the 
reasons for major variations  between the Budget Estimates and 
Revised Estimates of the current year and Budget Estimates 
of the ensuing y~ r are submitted to the Vice-Chairman for 
his approval. Immediately thereafter, stencils are got cut, 
cyclostyled aJDd then copies of the Budget are got bound for 
submisSion to the Authority. All this work takes round 
a'bout a period of three months before the Budget Estimates 
are placed before the Authority for their cons1deration and 
approval . 
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2.26. The dates on which the Budget of the Authority was approved' 
by the Vice-Chairman and the date on which it was placed beforethC':' 
Authority are indicated below:-

Budget 

B.E·73-74-
R.E. 7:1-73' 

B.E·74-75 
R.E. 73-74' 

B.E. 75-76 
R.E·74-75 

B.E. ,s-77 
R.E·75-76 

H.E. 77-78 
R.E. 7G-77 

B.E. ,8-'9 
R.E. 77-,8 

D'lt., of 
approval 
by Vice 
Chairman 

:10-4-73 

:16-6-74 

'9-2-75 

:1-3-,6 

'9-2-77 

,,-I-,ll 

Due date for 
submission 
to the 
Authority 

15th Dec. each 
year. 

.. 

" 

Date of place-
ment before 
the 

Authoriry 

3ut May, 73 

9th July, 74 

srd March, 75 

:loth April. 76 

4th March, 77 

lOth Feb., ,8 

Period of 
delay 

51 montha 

61 months 

:Ii months 

". months 

:Ii months 

Ii months 

2.27. The reasons for delay in respect Of each year have been explain--

ed by the Ministry as under:-

"B.E. 1973-74-

R.E. 1972-73: 

Chief Engr. and the divisions under him had delayed in furnishing the 
material for Budget for the year 1973-74 and R.E. 1<)72-73. Generally, 

the information for this period was received from these officers after 
December. 1972 which led to the delay in compilation of Budget. 

B.B. 1974-75 

'RE. 1973-74 

The delay in submission of the Budget to the Authori!y was for a' 
period of about 6i months. From the files it has appeared' that informa-
tion in respect of Budget of Nazul Account-I and II was received' from 
Commissioner (ImpJ.) as late as on 19th April 1974. These Budgetary 
proposals were farther modified by Commissioner (Impl.) on 21st May, 
t974. The Estimates for this period in respect of diiferent'accoonts were 
submitted to the V.C. between 3rd to 7th June, 1974, V.C had \vantect 
celtiftcation modifications' to be ~de in. ~e budgetary ro o~. ~e 
.ttodiftcations were carried out and· the fin,at t ~ te  "ere il'Pl?royta by~ 
die V.C.' 00 26th June, %974. In the clde of the housing etne'u td~-
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-CDA, it will appear from the files of those years that the r~ o  could 
.~ot be finalised because of divergent views held by the Chief Engr., E.M . 
. and t ~ Commissioner (Impl.) with regard to the inclusion of the schemes 
in the Budget. Discussion were continued upto the middle of June, 1974 
. and it was only on 22nd June, 1974 V.C. finally approved the Budget. 

B.E. 1975-76 

R.E. 1974-75 

Budget proposals in respect of housing schemes under GOA were re-
ceived very late from the Chief Engr. This is evident from the fact that 
Budget estimates of Housing Scheme (Receipts and Expenditure) were 
received from FA (H) on 16th Jan., 1975 vide FA(H)-Ietter No. 22(76) 
74-HAG. Immediately on leceipt of budgetary proposals from all con-
cerned, action was taken to consolidate the budget and the budget was 
approved by the V.C. on 19th February, 1975. 

B.E. 1976-77 

R.E. 1975-76 

Budget for this year was finalised on 2nd March, 1976. The delay 
in finalisation of the Budget was due to the late receipt of information from 
. the following officers: 

The information received from various officers was immediately taken 
IUp for compilation and the Budget was submitted to the V.C. for approval 
-on 27th February. 1976. V.C. approved the Budget on 2nd March, 1976. 

B.E. 1977-78 

R.B. 1976-77 

Budget fOf this year was finalised on 19th Feb. 1977. Again this yeat 
~t e inforinatiOil was received late from the various sources C.E. ba4 
"f1Irnisbed the budgetary proposals/information to FA(H) on 8th November, 
1976 III apIDIt the due date of 15th August, 1976. FA(H) tlnalised tho 
'budget OD the buia of datil furnished by the Chief Engr. and other officers 
-au 28th Decembef, 1976. P.M., however, found the BE fOf the year 
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11977-78 grossly inadequate and as such be referred the budgetary propo-

:~  to the E.M. on 11-1-1977 for considering the increase in B.E. OlD 

construction programme for the year 1977-718. In the light of further 
~ u on  C.E. submitted the supplementary budget on 15-2-1977. 
The revised proposals were submitted to V.C. on 18th February, 1977 

:and the budget was finally approved by the V.C. on 19th February, 1977. 

2.28. It would be seen from the facts stated above that delay in ooalisa-
;tion of the budget in the years mentioned above was mainly either due to 
,the late receipt of information from the various wings of the Authority or 
the last minute cJtanges suggested in budgetary estimates by the various 
. authorities. There was no deliberate intention on the part of any branch 
to delay the preparation of the Budget. However, remedfal me.asures 
have already been taken to avoid such delays in future. 

2.29. The Committee of Experts (Baveja Committee) have also in their 
"report referred to non· adherence to the time schedule in the submission of 

the Budget estimates to the DDA/Government. In para 4.6 of their Report. 
:they have recommended that "the Authority should finalise and submit tho 
Budget estimates to the Ministry of Works and Housing by 31 st December 
'latest whereas major schemes and programmes costing over 25 lakhs should 
:.00 forwarded to the Ministry well in advance say by 1 st December each 
year .... " 

2.30 In a note, the Ministry of Works and Housing have informed 
; the Committee as under:-

"On the recommendations of the Baveja Committee, it has been 
since decided by Government that the Authority should finaliso 
and forward its budget estimates to the Ministry of Works 
and Housing, as required under Section 24 of the DDA Act. 
1957 latest by the 31st January of each year and the DDA 
have been directed to act accordingly." 

2.31 When asked during evidence about the reasons for delays in 
-:isubmission of the Budget estimates, the Finance Member, DDA stated-

"Apart from seeing that I will ensure that the present years budget 
estimates will be placed before the Authority by the duo 
date i.e. 15th December. I have no excuse to offer. 

In the same context, the Vice-Chairman, DDA litated-

"If the accounts have not been prepared properly in the past, they 
should be Prepared. If there are any audit objections remaiD-
ing unanswered they must be answered. If any mistakes had 
been committed, they must be corrected for future, if thoro 
are any lacuoe in the rules of procedure, they must be correct-
ed. We haw takeo due note of." 



2.32. When asked whether any pel'son had been hauled up or punish ... 
cd for the delays in preparation/submission approval of Budget estimates;. 
for past mistakes or ommissions in this regard, the Secretary of the Min-
istry stated during evidence-

"We will ask the DDA to fix responsibility in cases in which DDA 
is the appointing authority of the officers. Where Government 
is the appointing authority, I shall recommend to Government. 
that responsibility shall be fixed." 

Delays in closing of Accounts 

2.33. There were also delays in closing and preparation of the accounts 
for the years 1974-75, 1975-76 and 1976-77 as will be seen from the 
Table given below. The Committee desired to know the factors responsible 
for such delays. The Ministry of Works & Housing have in a note explained 
as under: 

Year Dur date of Actual date Pt"riod of 
closing of closing delay 

1974-75 31st Oct. 3-111"75 Approx. one month. 

3ut Oct. 10-II-n ApproX·3i months_ 

3 lsI Oct. '2-3-78 Approx. 4 months. 

---------

In respect of the year 1974-75, there is delay of only one month. 
As regard the delay for the two subsequent years, it may be 
stated that there  took place a phenomenal increase in the 
activities of the organisation particularly during the period of 
emergency. This is borne out by the iact that in 1975-76, the 
total amount of receipt and expenditure (Rs. 59.64 crores) 
was 65 per cent higher than the average total amount of 
receipts ,and expenditure (Rs. 36.08 crores) for the previous. 
three years and in 1976-77 the figures of receipts and ex-
penditure (Rs_ 95.38 crores) shot up to 164 per cent higber 
than the average figures of receipts and expenditure of the· 
previous three or four years (Rs. 36.08 orores). Work: of the 
Budget & Accounts Section thus fell into arrears due to the· 

I shortage of staff. 

2.34. Eoquired whether any ~re  bad been taked by the DDA 
lor prompt preparation of the ICCOUJlta and if so, whether there was any 
improvement in the situation, the MUlittry oe! WqrJts IllId Housing have-
replied. 
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"The DDA has taken stePs to remedy the situation. The shortage 
of the staff has been made good to some extent. Ground rent 
bills are being printed on Bradma machines. Mechanisation 
of accounts is being considered. Reconciliation of figures of 
the monthly accounts with the figures rel:orded in the revenue 
branches is being done concurrently. The position has impro-
ved considerably and it is hoped that the accounts for the year 
1977 -78 will be closed by the due date." 

2.35. The Audit para has pointed out despite the late submission of 
revised estimates for a year (March or later) wide ,arialions were noticed 
between those estimates and the actuals for the ye3rs 1973-74 to 1975-76. 
The Committee wanted to know the reasons for such wide variations as 
pointed out by the Audit between the revised estimates and the actuals. 
The Ministry of Works and Housing have state: 
RECEIPTS 

Year 

'973-7." 

, 974-75 

1975-76 

EXPENDITURE 

R .. vis .. d Actuals Variation R .. aso,.. for variations 
E"tilll<lt,·s col. !l & 3 

3 

'73 10 54 ,8e,'68 

31 5'33 

5 

(In lacs of ru ~ .. s) 

(-)150'39 The C .. ntral Gov .. rnment im-
posed ban in Augu.l. 1<)7<1 
on the grant of Hou ... Buildinsr 
Advance. to illl employee;. 
Since most of the ai/ott .... " of 
flau w",e Govt. ","ryants, tht-
COil of flats could not be re-
covered in lump 'urn from 
them. Th .. flal8. were rhus, 
allotted to them on hire-
purcha", instalment basil which 
led to variations bt-twfoen the 
revi.ed estimates and th.. tac-
luals of 1973-'4. Variationl 
were howevt'r, only 6.1. 

(-+ )86' '4 Variation i. minor (5% only) 

(-)44' 70 Variation i. minor (Irh. then 11%) 

1994' 19 1708 '53 (-):l85' 66 Thr ohortfaJl Will due to Iell 
expenditure incurrrd on : 

Lacs 0 

I. Works at Dev. 
Scht'm" RI. II' 89 

2. Dev. of laDd RI. 118' 60 

----_._--------------
867··LS-3. 



4 5 

g. Conitn. of house 
under H.P. Scheme Rs. Jig' 47 

4·1.1· projecta Rs. 96-00 

5' Co.u of Admn. RI. g I  • 123 

The proeramme of housing 
scheme was sloWed down due 
to sbartage of cement, lleel, 
Bldg. material, coal for tbe 
manufacture of bri('b. Some 
pOilta remained unfilled. 

LllCS. 

ISIS'66 1663'54 (-"52'12 L ... u expenditure 
was incurred on 

3376'77 

land Rs. 74'24 

J. J. Proje'('ts R.o 103'41 

The expenditure on J 0 J 0 works 
b ad to be restricted to tbe 
fund. released by Delhi Admn. 
Moreover, !!TanIS were released 
towards tbe "nd orthe financial 
year as folloW1 :_ 

January, 75 
February, 75 
March. 75 

Lacs. 

RS·30•00 
Rs. 8' 00 
R··52•00 

!l692'89 (-)683'8S Tbevariation was mainly due to 
lea expenditure On-

R.E. Actual Varia-
tion. 

I-Const. 

hoUJel 126881 9SS' II (-)310' 70 

12-1.). Pro-

jecta 75!1' 00 !l74-' 00 \-)47S.00 

A provision ofRl. 3' 00 crares wal 
made in the R.E. for 75--,6 
towards payment to Delhi 
Admn. in respect of lands used 
by D.D.A. rrom ita group-
hoUling schemes. This liiability 
was not d b~ becaUIC 0 f 
difference or opmion about the 
method of calculating tb__ cost 
of land which Ultimately led 
to tbe variation as mentioned 
above. 
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4 5 

------_ ... _-.. _--------------------
Although proviaion of RI. 75!l 
lacs wu made as expenditure 
on J. J. capital works in R.E. 
75-76 the expenditure had 
to be restricted to the grant 
actually released by Delhi 
Admn. as this is a scheme 
wholly financed by the Govt.of 
India. AI against the antici-
pated grant of RI. 6· 50 crore 
from L. G. fOl' implementation 
of J.R. ICheme in R.E. 75-76, 
grant of RI. 3' 77 crons was 
actually received as under-

Rs. 
laCi. 

December. 75 84' 00 

March,76 1193'13 

2.36. Asked whether wide variations such as those evident from the 
-above statement between the estimates and the actuals did not show lack 
of control on expenditure by the Authority, the Ministry in a note have 
1It.ated: 

"The examination of the variation between the estimates and the 
actual figures of a particular year, no doubt, would enable effi-
cient control on expenditure. However, the control on ex pen· 
diture in the various Branches of the Authority is being ex:er-
cised by havi1ng the schemes and proposals examined in Fin-
ance in the first instance, at the time of giving clearance for 
undertaking the scheme to ensure that due budget provision 
exists. In the absence of such a provision, the same is made 
in the revised estimates. The officers entrusted with the 
execution of works also control the expenditure through 
the registers of works. Besides this, in the Works Audit Sec-
tions of the DDA, Works Audit Registers have been prescrib. 
ed for watching the expenditure against the sanctioned esti-
mates of various schemes:' 

2.37. When asked as to why there was no procedure in vogue to exa-
1IIiDe the variations in the Budget revised estimates for appropriate reme-
tltial action, the Ministry df o~  and Housing have stated: 

"'The offtcers entrusted with the execution of work'! are required to 
control the expenditure through the e~ t r of works. Besides, 
:in the wotb }\a4it Seetions, works Audit Registers have been 
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prescribed for watching the expenditure against the sanctioned. 

schemes. Budget & Accounts section has also now taken up-

the review of. expenditure vis-a-vis the budgetary provision. 
under each major head at the time of dosing of monthly ac-

counts. Wherever there is marked variations between the 

actuals and budgetary estimatcs, the heads of deptts., concern-

ed are being advised for taking remedial ~t on. Further 'from 
this year, instructions have been issued by DDA to the Engg. 

Authorities to exercise necessary control over expenditure' 
vis-a-vis the budgetary allotments. 

The Baveja Committee, which went into the working of the DDA 

recommended that the system of preparation of n final appoint-

ment account should be adopted hy the DDA after the close 

of the financial year indicating the budget estimates, the rcvis\!d 
estimates, the actuals under eaeh activitv and thl? variations and 

the reasons for the same. This re o~ n t on has been 
accepted by Government and DDA has been asked to imple-
ment it." 

2.38. As the DDA is required to submit its b ~ ~t to the Government, 
the Committee desired to know about the action taken by the Government 
on it. The Ministry of Works and Housing have. in a written note, stated: 

"Since the Delhi Development Authority is an tono ou~ body and 

the Authority is its own budget sanctioning allthority, except 
to keep a watch on the receipt of !he bud t~t as required under 
rule 8 Of the Delhi Development Authority (Preparation of 
Budget) Rules, 1960. no further action was taken." 

2.39. Section 24 of the Delhi Development Act, 1957 requires that the 
Delhi Development Authority shall prepare its annual budget of estimated 

receipts and expenditure in such form and at such lime every year as may 
be prescribed by rules, and forward it to tbe Central Government. TIle 
prescribed rules are contained in Delhi Development Authority (Prepa ..... 
flon of Budget) Rules, 1960. According to Rule 8 of these Rules, file' 

Budget Estimate is required to be placed before the Authority by 5 October 
eac:h year and after approval by the Authority, is to be submitted to file 

Government by 15 October enrv "ear. The Committee are distressed fe 
note thllt these provisions were flqeran.fly violated lIS thev find that agaimf 

the due dates, the Bn.t Estimat"s for the year 1974-75 were placed before 
the Authority and (',ovemment ITO; late as 9 Tuly, 1974 and J Aupst, 1974 
respectively. Similarly, the Budget estimates for fhe ~'e r 1975-76 were 
'Snhmitted on 3rd March, 1975 and 16th Mardi, 1975 anti fOT the year 
1976-77 on 20th April, 1976 and 4th June, 1976 respectively. Thns the de-
4ays involved in snbnaisslon of the E!lCimafes to the Government ranged IJd:-
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!Ween 5 .e 9t months. But wbat the Committee I3I'e surprised to learn fro • 
.the Ministry of Works & Housiug is that the Budget of the Aurhority is re-
flwed to be placed before tbe Authority by IS December each )ear for 
.approval 85 envisaged under para 27 of the Draft Budget and Accounts 
Rules, whicb are still al draft stage. It is, n o reben~ b e thllt the Minis-
try sbould explaiD tbe delay for the previous years under tbese draft rules 
"'y basiug 15 December as the date for submission Q( Budget Estimates to 
the Autbority. Wbatever corrective measures are tnken for future, the 
Committee hope that (or the mistakes and omissions in the past Govern-
ment would take note of them seriously and as promisell by the Secretary 
Ministry of Works and Housing during evidence action will be taken urgent-
ly to "ask the DDA to fix responsibility in cases in which DDA is the 
lIppointing authority of the officers and where Government is the ap-
pointing autbority, I shall recommend to Government that responsibility 
~ o d be fixerl". 

2.40. Tbe Committee note that the Committee ot Experts on tbe work-
ing of DDA (Baveja Committee) bave also criticised lbe Authm'ity for non-
adherence to the time scbedule, as laid down in the Rules for tbe submis-
sion of the Budget Estimates to Government for tbe Budget of tbe nuthnrity. 
'1'0 be realistic, that Committee have recommended that "tbe autbority should 
submit the budget estimates to tbe Ministry of Works and Housing by 
31 December latest, wbereas major schemes and ro r '~  costing Rs. 25 
Jakhs should be ~: rded to the Ministry well in advance, say by 1 Decem-
ber eacb year." Tbe Committee bave  been informed thnt on the ba..'iis of 
tbe recommendations of tbe 8aveja Committee "it has been decided by 
Government that the Authority should finaUse and forward the budJl:et esti-
mates to the Ministry of Works & Housing as required under Section 24 of 
the Delhi Development Act, 1957 latest by the 3ht January of each year 
.and the DDA bave been directed to act accordingly." Whatever the new 
working arrangements are made, the Committee hope that Government 
would learn a lesson from the pa..'it mistakes and omi'lsions and ensure that 
Budget estimates of the Authority are finalised and slIbm!tted to the Minl!l-
try of Works and Housing well in time so that tht'Se are properly scrutinised 
in details with reference to the investment r~r rn e  Ihe availability of 
resources etc. The Committee do not agree with the contention of the 
Ministry that "since tbe DDA is an autonomous body Hnd the Authority 
is its own budget sanctioning authority except to keep 11 watch on the receipt 
cd tbe budget as required under rule 8 of tbe DDA (Preparation of Budget) 
Rules, 1960 Do further action was necessary". Sections 23(4), 41 and 42 of 
the Delhi Development Act vest in Government adequate powers to issue 
4tlrectioD!l to the Delhi Development Authority for the efficient administra-
tion of the Act and to detennine the terms and condltioD.<; for 'ieleue of 
'Government funds. In the circumstances, the Committee eXPect Itb ~ the 
Government would exercise the pOwers vested in them IIndl.'!' these:"lIcctioni 
· ... d take adequate action bereafter. The Committee feci that nothing iD 
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the rules should iabibit the Gol'emment to acIl'ise the allthority of ~ 

cations/corrections in the Budget estimates if tbe Ministry are satisfied t .... 
the Estimates prepared show lack of direction, adequate planning and tba& 
tbel'e is no co-relation between the outlays prol'ided witb physical progres 
to be acbiel'ed and targets fixed. 

2.41. The Committee &I'e distressed to note that the DDA's budget .... 
rel'ised estimates of receipts and expenditure when compared with tbe 

actusls for the years 1973-74 to 1975-76 showed wide l'ariations. It indi-
cates that fIhe Budget estilDates were prepared by the DDA in the begioniag 
of the year unrealistically and witbout proper planning and carc. They 

feel that since the rel'ised estimates were submitted to the Authority long 
after the dose of the year, sucb substantial distortions could and should 
ban been al'oided. The Committee must express their gral'e displeasure 
that there was no procedure in l'ogue in DDA to examine the variations 

from the budgetlrCl'ised estimates for appropriate remedial measures. The 
Committee bal'e been informed in this regard that Banja Committee, ~ 
went into the working Of the DDA han recommended that the system of 
preparation of a final appropriation account should be adopted by the DDA 
after the close of the financial year indicating the hudget estimates. the 
rel'ised estimates, the actuals under each actil'ity and the variations aDd 
the reason.'i for the same. This recommendation has been accepted by 
Government and DDA has been Mked to implement it. 

2.42. The Committee hope tbat with the new procedure adopted in file 
DDA, the l'ariations in budget/revised estimates and the actuals would be 
reduced to the minimum. if not totally eliminated. 

2.43. The Committee  regret tbat there have heen delays in closing tile 
accounts of the DDA as they find that as against the due date of 31 October, 
the actual dates of dosing the accounts for the years 1974-75, 1975-76, 
1976-77 ban been 3-12-1975, 18-2-1977 and 2-3-1978 respectively. Tile 
Committee note tbat the GOl'ernment have taken some remedial measuns 
suc:h as making good the shortage of stall, prioting of Bills on BreJlmll. 
machines, reconciliation of the monthly accounts concurrently witb the 
figures recorded in the rel'eDUe branches, and as a result thereof there is-
stMed to be considerable impronmeat. The Committee hope that ..... 
accounts for the year 1977-78 and thereafter are closed by the due clafe. 

%.44. The Committee also fiDd from the reaso .. adYlUlCed for tile deIq . 
.... giDg from 4 to 9 montbs in submilSion of budget estimates .8d revkecl 
esUmIItes to the Authority tbat tile Chief EnaIaew or tile cUYisioas ........ 
bim ..... heeD responsible for the delay in funlislllDl the re ~ matedal 
for budpt in IDOIJt 01 these CIllleS. n.e ColDlDlUee "0"" lite to bow' 
die actlem taileD ........ tile Chief EagiDeer. 



CHAPTER In 

Revolving Fund 

Audit Para 

3.1. For financing the acquisition and development of land under the 
scheme, a revolving fund was set up by Government in 1961-62 with an 
initial contribution (seed capital) of Rs. 1.25 crores (raised to Rs. 12.31 
crares by 1969-70) out of the Consolidated Fund of India and placed at 
the disposal of the Delhi Administration. Sums out of the revolving fund 
wc:re to be advanced to the DDA (among others) for meeting expenditure 
on the development of land ; nd receipts from the disposal of land were 
to be paid back into the revolving fund for financing further expenditure 
pn acquisition and development of land. In practice, the DDA was allow-
ed (by the Delhi Administration) to utilise the receipts to meet expen-
diture under the scheme and remit from time to time to the revolving 
fund only the surplus, if any, with it. It was observed, however, that 
the DDA had not remitted all such surpluses to the revolving fund. The 
surplmi "mount so held back (in Nazul Account II) amounted to Rs. 4.86 
crores as on 31st March, 1976. 

3.2. In addition, other receipts relating to the scheme such as deposits 
realised from the applicants for allotment of land (mentioned in sub-
paragraph 8.1) had also been credit to Nazul Account II. As on 
31st March, 1976, there w,as an accumulated balance of Rs. 8.75 crores 
(including Rs. 4.86 crores mentioned above) in the Account, out of which 
Rs. 6.13 crores were utilised by the DDA, without approval of Govern-
ment, for lending to its other accounts (notably the General Develop-
ment ACC0U9t) and Rs. 2.5 crores were invested in fixed deposits with the 
State Bank of India. In this context, it was also noticed in audit that a 
request made by the Delhi Administration on 7th May, 1975 for payment 
of Rs. 1 crore into the revolving fund out of surpluses retained by the DDA 
had not been agreed to by the latter on 15th July, 1975 on the ground 
that no funds were available, though fixed deposits of Rs. 2 crores had 
matured on 24th May, 1975 and had been reinvested on the same day for 
3 months. The DDA stated (January, 1978) that:-

(i) it had a common cash book for Nan) Accounts I and II and 
General Development Account and transfers from one account 
to another were made to adjust the balances in the respective 
accouots, such transfers beina of a temporary nature; 

33 •• 
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(ii) sanction of Government for such transfers was not considered 
necessary and 

(iii) the  Delhi Administration had not pre¥iCdi for payment of 
Rs. 1 crore in May 1975. 

[Page 243-45 of Para 29 of the Advance Repon of the C&AG of 
India for the year 1976-77 (Civil)] 

3.3. According to the Audit Para sums out of the Revolving Fund 
were to be advanced to the DDA (among others) for meeting exp6Oildi-
ture on the development of land and receipts from the disposal of land 
were to be paid, back into the revolving fund for financing further expen-
diture on acquisition and development of land. However, in practice, the 
DDA was allowed (by the  Delhi Administration) to utilize the receipts to 
meet expenditure under the scheme and remit from time to time to the 
revolving fund only the surplus, if any, with it. 

3.4. The Committee desired to know the considerations which weighe8 
with the Delhi Administration to change the procedure laid down for 
operating the Revolving Fund and whether the approval of the Govern-
ment of India was obtained in this regard. The Ministry of Works and 
Housing have stated as under:-

"According to the earlier  procedure. DDA sent scheques to the 
Delhi Administration for premium realised from the disposal 
of developed plots for deposit into the Personal Ledger Ac-
count of the Housing o ~ oner. u t neou~ y. DDA 
requested for issue of cheques to be paid to the C.P.W.D. 
indicating the date by which the money was needed. As 
completion of necessary formalities for the  withdrawal of the 
cheque from the Personal Ledger Account of the Housing 
Commissioner took some time, it often became difficult to 
adhere to the time limit. There was also the risk of cheque 
drawn by Delhi Administration being presented at the bank. for 
encashment before actually the intimation of the correspond-
ing credit could reach the bank. Apan from creating compli-
cations, this w&s at times proving quite embarrassing.. The 
Delhi Administration vide their letter No. L&HI 3(10)1 
65 dated 4th February, 1966 allowed the DDA to utilise the 
amount of receipts connected with the scheme of Large Scale 
acquisition, Development and Disposal of Land for direct 
utilisation against its development expenditure. 

The approval of the Ministry of Home Affairs to this departure 
was sought vide letter No. L&H Fin. 3 (1 ) 171-KW dated 
26-4-1973 but the Ministry did not agree to it." 
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3.5. When asked whether this changed procedure had resulted in accu-
mulation of heavy balances of the Government in the h&nds of the DDA, 
.the Ministry have stated:-

"Upto the year 1971-72, all the surplus receipts from the disposal 

of land under Nazul Account-II were being passed on to tho 
Revolving Fund. It is only from the year 1973-74 that total 
receipts were not made over to the Delhi Administration. It 
is a fact therefore that at the end of the year 1975-76, the 
surplus amount not passed on to Delhi Administration accu-
mulated to Rs. 4.86 crores." 

3.6. To a further query as to how the surplus amount of Rs. 4.86 

-crores held back on 31st March, 1976 ~  utiligeld by the DDA, the 
Ministry have informed the Committee as under:-

"Funds with the Authority are used for developmental and cons-
truction works. The amount of Rs. 4.86 crores was alse 
utilised on these works. 

The amount held back upto 31-3-197R ~ Rs. 3.03 crores. In 
addition, a sum of Rs. 7.84 crores is also payable to the 
Revolving Fund for the ~'nd  utilised by the DDA for puttinr 
up its group housing colonies." 

3.7. As stated above the total amount payable to the revolving fund 
as on 31-3-1978 amounted to Rs. 10.87 crores. The Committee wanted 
to know the purpose for which this amount was utilized and the manner 
in which  this amount was to be refunded. The Vice Chairman, DDA 

st"ted during evidence:-

"We have agreed to payment of Rs. 11 crores of which Rs. 3.81 
crores is immediately due and the balance is due as and when 
land is developed and sold. This has been accepted as due 
from DDA and we are taking steps to see that it is repaid 
in the revolving  fund. 

Rupees 3.30 crores is clearly payable today because land has been 
developed and sold. The money has come to us and we have 
used it for something else. Actually we should have put it 
in the revolving fund. The bal?nce of Rs. 7.84 crores repre-
sents land which has been used by DDA for putting up fiats. 
The flats have still not been sold. They are under various 
stages of constructions. As and when these flats are sold that 
amount will have to be paid to the revolving fund. We are 
fully aware of this liability and we shalt discharge it. Gradu-
ally, we are coming to the position where flats are getting sold 
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and money is slowly beginning to come in and we will ensure 
that this liability is fully met." 

3.8. The Ministry of Works and Housing have subsequently in a 
written note informed the Committee:-

"The DDA has to liquidate the liability of Rs. 3.03 crores as 
surplus upto 31-3-1978. In addition a sum of Rs. 6.77 crores 
and not 7.84 crores is also payable to Revolving Fund for 
the land utilised by the DDA for putting up its group housing 
colonies. Against the amount of Rs. 9.80 crores y b ~ 

to Revolving Fund, a provision has been made for payment 
to Delhi Administration a sum of Rs. 3.00 crores during 
current year and another sum of Rs. 3.00 crores during the 
next financial year. At present the DDA is not in a position 
to discharge these liabilities and therefore it proposes to pay 
in instalment. 

Government is however considering the ways and means to provide 
sufficient funds to the DDA to meet its obligations." 

3.9. Explaining the reasons for this state of affairs, the Vice-Chairman, 
DDA deposed:-

"There are two basic reasons why we got into difficulties-one was 
the juggi and jhonpri schemes and the second is equally 
serious, viz., the quantum is much higher. A programme for 
construction of approximately 70,000 houses was taken in 
hand by DDA in the year 1976 without making arrangements 
for the institutional financing of these houses. The houses 
naturally began to be constructed; surplus funds of the DDA 
were put into these schemes. By themselves they were not 
adequate to maint;,in the schedule of completion of houses 
with the result that out of the 70,000 houses, only about 
4,000 houses could be constructed and sold so that returns 
could be got back." 

And the balance of the houses remained at various stages of cons-
truction, thus locking up enormous amounts of capital. This 
C"pital basically represented the revolving fund and this is 
an aberration which has caused our present difficulties." 

In the same context he added:-

"The cost is 'Ra. 9.61 rort~  on acoount of jU(f,gl jhonpris, Rs. 3-
crores on account of cattle colonies aDd approximately 
Rs. 6-1 f2 crores on account of ~ent nof housing to-
Wlhich I referred to." 
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3.10. Supplementing the information, the representative of the Ministry 
of Works and Housing stated during evidence:-

"During the last two years the juggi jhompris were put on a very 

massive scale whereas the earlier scheme was only limited to-
the programme having 1500 or 1600 juggies to be put up. 
For two years they spent as much as Rs. IOta 12 crores. 
To be exact, the figure is Rs. 8.53 crares Government contri-
bution and Rs. 9.61 crores as overrun. We had fixed the 
basic cost ,of juggi at Rs. 1200. 

3.11. As a sum of Rs. 9.61 crores was diverted to Juggi Jhompris, the 

Committee enquired whether the approval of the Government was obtained 
for this diversion of funds. The Vice Chairman, DDA replied in negative. 

In reply to another question whether the approval of the Government 

was ne e ~y in this case, he stated:-

"it was necessary". 

3.12. When the Committee enquired about the person who was res-
ponsible fOI" sanctioning and diverting this huge amount of Rs. 9.61 
crores to the juggi jhompri Scheme, the witness stated that it was the 
then Vice-Chairman. 

3.13. When further enquired whether there was anything on the 
agenda of Authority's meetings, he stated that 'he is the only person 
responsible.' 

To a question whether he was competent to do it, the witness replied 
in negative. The Oommittee therefore wanted to know the remedy in this, 
regard. The Vice-Chairman stated:-

"The Finance Member has been delegated very specific powers, 
now by the Lt. GovernOr cA. Delhi." 

3.14. Enquired whether prior to that the Finance Member was not 
having the powers, the witness stated:-

"No. There were no powers and functions specifically mentioned. 
Now anything in the Budget shall be brought before the Autho-
rity. It is the personal responsibility of the Fi88DCC Member 
to ensure that this is done. In these mitten, the Vice-

O1airman does not have the power to overrule the Finance' 
Member. The F'mance Member has the power to refer this 

I to the authorities concemed,w , .. 
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3.15. The Committee desired to know the action which had been 
taken or is proposed to be taken "gainst the officers who were respoDsible 
for diverting the sum of Rs. 9.61 crores to Juggi Jhompri scheme without 
the specific approval of the Government. The Ministry of Works and 
Housing have informed the Committee that "the matter is under consi-
deration 0;' the DDA". The Committee also desired to know whether 
the approval of Government was taken for construction of the above said 
70,000 houses in 1976, the Vice-Chairm:m, DDA deposed:-

"Regarding these houses, the Housing Committee approved the 
lay-outs which is just equivalent to saying that in a particular 

place it is proper to put up a particular number of houses. 
There is no budgetary exercise done to look at the details of 
this particular scheme. I can quote one specific case which 
has recently come to notice. We took up a project in Trilok-
puri for putting up MIG and LIG houses at a cost of Rs. 3 
crares. The work has been taken up even .without the 
administrative approval and it is nearing completion. When 
it is take up without proper administrative approval, it means 
that the scrutiny done regarding costs of the project, regarding 
the funding of thep raect, regarding the effect on the balance of 
the Budget ot the Authority, none of those exercises have 
been carried out and this is grossly irregular. But apart from 
that, it is highly unwise. The only thing that gives trouble is 
the finance. No exercise of any sort about the feasibility of 
thi.: projeci has been done." 

3 .16. In this context, the audit has also pointed out that a request 
made by the Delhi Administration on 7th May, 1975 for payment of Rs. 
1 crore into the revolving fund out of the surpluses retained by the DDA 
had not been agreed to by the latter on 15th July, 1975 on the ground that 
no funds were available, though fixed deposits of Rs. 2 crores had matured 
on 24th May, 1975 and had b~en reinvested on the same day for 3 months. 
The D.D.A. stated (January 1978) that the Delhi Administration had not 
pressed for n,"'ment of ~. 1 crore in May 1975. 

3.17. As the fact that the authority was not depositing the entire 
surplus amount into the revolving fund was known to the Delhi Adminis-
tration, the Committee desired to know the action taken by them in this 
Tegard. The Ministry in a note have stated: 

"The Delhi Administration has been remining the DDA to 

deposit the excess of the receipt over the expenditure into 
the Revolving Fund. Since this money stood. blocked in 
various developmentaL and housing schemes in progress it 

~ not possible to remit the' entire o~nt. DDA has however 
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been depositing money in the Revolving Fund from time to time as shown. 
below:-

Year 

1974-75 

--------
Date of Amount Date of Amount 

release relesead 
hy the 
D.D.A. 

demand of demanded 
Delhi 
Admn. 

600'00 

100'00 
20.00 

19-4-75 

31-7-75 
16-8-75 

IB-B-75 

22-B-75 

:J-9-75 50' 00 17-9-75 

22-9-75 100' 00 16-10-75 

Oct. 1975 100' 00 31-10-75 
6-11-75 30'00 14- 11 -75 

5-12-75 20'00 10-12-75 

11-2-76 50' co 16-2-76 

I B-3-76 75' 00 27-3-76 

100'00 

(figurt1l in 
lakhs of 

(Rs.) 

5°'00 

10'CO 
10.00 
5'00 

10' 00 

:20'0·0 

123'00 

4°'00 
30 '00 

20'00 

5°'00' 

82'00 

100'00 
25'00 

9176 19o' 00 IB-g-,t) 165' 00 
___ 11-3-71_ ~ 

3. t 8. As pointed out by Audit, the DDA did not obtain the prior appro-
val of the Government for reappropriating Rs. 6. t 3 crores funds from 
Nand accounts to Non-NllZUl accounts (including General Development 
Account) as per Delhi Development Authority (preparation of Budget) 
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Rules,· 1960. The Committee wanted to know the reasons for not obtain-
.ing the approval of the Government for effecting such transfer. The Minis-
.try of Works and Housing have statOO:-

"According to the system of maintenance of accounts prescribed 
by the Government oT India in consultatioll with the Comptrol-
ler & Auditor General of India, only one cash book is 
maintained for recording the transactions of all the accounts 
operated by the DDA. Under this system, it becomes difficult 
to know the actual figures of receipts and expenditure of the 
individual account immediately at the end of every month. 
The actual figures of receiPts and expenditure can be known 
only when the accounts of that particular month are compiled. 
On closing the monthly accounts, the funds from accounts 
having surpluses are transTerred to make up the deficiency in 
the other accounts. This is treated as loan and the borrowing 
account pays interest to the lending account at the Govern-
ment  rate. It may thus be seen that it would be difficult to 
approach the Government of India for their prior approval 
for transferring the funds from one account to another. How-
ever. interest as required under Rule 19 of the DDA (Prepara-
t ~ ~ Budget) Rules, 1960 has been adjusted on eacn 
occasion." 

3.19. The figures of all such transfers at the end of each of the last five 
years furnished by the Ministry are given below: 

The figures of transfers for the last five years are as under:-

K9711-73 

TrMUfrrrtrl from 

Nazul Account I to General Dev. A/c. 

Nazul Account II to General Dev. A/c. 

Kg73-7. 

Nazul Account I to General Dev. A/c. 

Nuul Account II to General Dev. A/c. 

------------

(Amount in lacs of rupees) 

31'00 

110'00 

--------------. 
.According to the Delhi Development Authority (Preparation of Bqet) Rules. 1960 

notified by Govl't'nm('nt of Tndia the A"thority may sanction reappropriation of funds from one 
major head of account to anoth(,I within any major head providffi that no r""arrrClrriat:rn 
"han be made from Nazul to non-Nazul Accounts of vie.-v"s/J aDd from slum or Re-houaing 
Accou nil to G('neral Developm('nt Account and viet-r'lrsa, without th(' prior ~rro '  0 f 
. Gover n ment. 
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I 

Nazul Account I to General Dev. Ale. 
Nazul Account II to General Dev. A/c. 

11'00 

Nazul Account II to Nazul A/c. 

Nazul Account n to General Dev. A/c. 435'00 

Nazul Account II to Nazul Account I 33'00 

Nazul Account II to Nazul Account III 145'00 

~ Bul .\ Cellini I to ~ JoZul AccJunt II 

'Nazul Account II to Nazul A/c. III 7511 '00 

'Genera: Dev. Account to Nazul A/c. II 

'General Dev. Account to Nazul A/c. II 

3.20. The Committee have noted that there were diversions during 
1972·73 to 1976-77 from Nazul A/c. I to Gen;!ral Development Account 
(Rs. 112 lakhs) and from Nazul Account II to Nazul Account III (Rs. 897 
lakhs). The surplus money in Nazul A/c-II was to be credited to the 
revolving fund set up by Government in 1962 out of the Conaolidated Fund 
of India and that in N azul AI c. I was held on behalf of Government and 
,could not be utilised for other purposes without Government approval. 
'Some of these diversions from Nazul Account-I to General Development 
Account (1972-73) were pointed out by Audit in its inspection report 
also. The Committee desired to know why these unauthorised diversions 
were made. what the financial control and scrutiny was exercised by the 
nDA and Government and' why no action was taken on observations of 
Audit and whether such diversion did not amount to a constitutional Irrt-
gularity, viz utilisation of Government revenue for othu purposes without 
-specific authorisation. The Ministry. in a note have stated:-

'''Funds from Nazul A/c. I to GDA amounting to Rs. 112 lacs and 
not Rs. 217 lacs were transferred from 1972-73 to 1976-77. 
It may primarily be stated that the funds with the Authority 
were used for developmental and con9truetien works. If the 
UOA had paid the entire amount due to the revolving fund. 
lt would not have been possible to accelerate the pace of deve-
lopmental worn. Besides, it may be stated that as per the 
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system of maintenance of accounts prescribed by the Govea.-
ment of India in consultation with CAG, the actual figures of 
receipts and expenditure are known only when the accounts 
of a particular month are compiled. At the time of closing of 
monthly account, the 'funds 'from accounts, having surpluses are 
transferred to make up the deficiency in the other account, jf 
any. These transfers are treated as loans and the borrowing ac-
count pays interest to the lending account as required under 
rule 19 of the DDA (Preparation of Budget Rules 1960). 

The Baveja Committee, which went into the working of the DDA 
in depth stated that diversion of funds from one account to 
anoiher by the Authority without any authority was unfor-
tunate and the Committee could not but express its unhappi-
ness about such diversions which smack of financial indiscipline 
and lack of control. In the light of the above observations, 
the DDA has been asked to avoid such lapses in future and 
maintain strict financial discipline according to the rules! 
instructions on the subject." 

3.21. As there were various diversions from one account to another 
without the approval of the Government, the Committee desired to know 
the extent to which financial control was exercised by the Government 
over DDA. The Vice-Chairman. DDA stated during evidence: 

"The diversion of funds is symptematic-firslly improper pre-
paration of budget estimates and secondly for not preparing 
cash Bow projections at the time of preparation of budget. 
When these were taken up under various heads at a given 
point of time. the cash Bow in that particular head fell below 
their requirements. When that happens temptation to appre-
priate from one held of account to another re ~ . In the 
case of the consolidated fund of the State or of the Centre, 
appropriation from one head of account to another head of 
account under a major head without vote of the Legislature 
or contingent fund advance being obtained is not possible. 
That is the constitutional position. But, in an organisatIon 
like DDA you find a single cash book in ~  the fund Bow-
ing from day-to-day is going into the fund of the AuthOrity 
and it is subsequently classified. I doubt whether it would 
really be possible to have it audited and accounted that hea€!-
wise Or to introduce that system of reappropriation from one 
major head of account to another major head of account in the 
case of operation of the Consolidated Fund. I 11m not trying 
to make out a justification for not havin!· at least an ex-pon 
facIO regularisation of it. These things come to us where the 
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admjnistration appropriate that for a temporary use of the fund 
from one head of projects to another head. It should be 
possible but there should be a built-in-mechanism for this 
being pointed out in time and for the appropriate action being 
tuen lOr regularization of these if necessary by ex-post facto 
One of the problems of the DDA is that it was never had a 
very strong internal audit organisation. In fact ODe expert 
committee pointed this out and we found that the exercise in 
DDA so far was to ensure that such an audit organisation walli 
created. It had been cursory to put it mildly. One that sort 
of a situation occurs in which there is no strong internal audit 
organisation, which any time points out any discrepancies 
which might have crept in, then that self-correcting Mechanism 
cannot operate. This has been mainly the weakness of the 
DDA. We have taken steps to ensure that this sort of internal 
audit organisation is created. I would like to make one sub-
mission. At any given amount of time, it is possible that 
there may be works going on and it is also possible that under 
a particular head of account, General Development Fund 
Account, at a particular moment of time, there may be in-
adequate funds. At the same time, the overall cash position 
of DDA may be comfortable because income ftowings may be 
from other heads to meet the intra-head adjustments or other 
intra-head adjustments which take place or which are likely 
to take place. So, it would be futile for me to say that it 

never takes place. If I were to make such a promise, it would 
be difficult for me to keep it up. But if the self-correcting 
mechanism is there, then it would be possible for the DDA in 
a financial year for reappropriation of funds or by way of 
supplementary grants by going up to the Government of India 
for their approval. It should be possible to bring about 
closure of the accounts at the end of a year with discrepancies 
properly being ironed out. We are trying to see that this 
happens." 

3.22. Enquired whether the DDA maintains proper accounts under 
different heads, the Finance Member, DDA stated as under: 

'"I had earlier conceded that there were lots of things to be improv-
ed. With due respect to you, Mr. Chairman and other mem-
bers of this Committee I have a little reservation on this point. 
The DDA is keeping a single cash book and it is in accordance 
with the rules prescribed and with the approval of the Auditor 
General of India. It is very difficult to strike a balance in 
respect of each account unless the account of a particular 
month is closed. Normally it takes a couple of months as had 

867LS---4 
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been pointed out in Olill re I~. We treat this· transfer as loan 
and pay interest to the loanee account at tU bank rate. I 
would certainly respect the CMlUDittoe's view and I would 
like to have· it e~ ned. in COIls.dOll! with tJa Ministry. My 
personal view both as a Finance Member and as an employee 
of the DDA a certain amount of, ftenbility is uecessary. If I 
do my job reasanabJ:y ~ any abuse of this· ~ b ty should 
not be there." 

The Vice-Chairman, DDA. added. in this connection.:. 

"1'ft' aD' ' n ~t on whet'e works are-itt progress and' where, so fill', 
we. ltave not prepat'ed specific' petformance' badtets earmark-
ing projecf ftmtfs in ~ ' te accounts maiftraining a single 
~8 tt is inevitable. A eertain amollnt of misuse of funds 
w(!Juld 6e there." 

3.23. In reply to ano1lher qucstioll as to why is was inevitable to keep 
11 single account particwarly whcm the Geyemment had prescribed the 
nooessary roms, the witness stated: 

"There have been no transfers in the sense that in the total appro-
priations, tho!'e are ways and means advances and adjustments 
are done by Government. Reappropriations are not done 
except through proper reappropriation procedure. At a cer-
tain given point of time, certain ways and means adjustments 
always happen and still continue to happen." 

3.24. When the Committee desired to know whether the diversion of 
funds from a particular purpose to another purpose was permissible. be 
'stated: 

"I am not talking of diversion from one purpose to another. Please 
understand me correctly. To the extent that the DDA funds 
are diverted from A to B and to keep that diverted fund there 
it is all right. But if it goes elsewhere I would never support 
it." 

In the same context, the witness added: 

"Where such transfers have taken place under a given set of cir-
cumstances then existing, I would never have defended. At 
the appropriate time I would request tthe Committee for my 
permission to say something about Nazul I and II. I have 
very strong reservations about the accounts proper. About the 
legal position regarding certain matters, I will speak at the 
appropriate time when we discuss Nazul I and Nazul II ac-
counts. There had been a total diversion from Nazul I and 
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II to another Fund. There had been reappropriations. I 
would say that this is highly irregular. To the extent that has 
been as a ways and means exercise, I would say that it is a 
correctable irregularity and it is likely to OCCUr in future also." 

'3.25. Enquired whether the approval of Delhi AdminisU'ation was re-
'quired for all such transfers, the Ministry of Works and Housing have, in a 
'written note, stated that the approval of the Delhi Administration was re-
quired for such transfers. 

3.26. As the DDA had informed the Audit (January 1978) that saru:-
lion of Government for such transfers was not considered necessary. the 
'Committee wanted to know whether the Government accepted the stand 
of the DDA that it need not deposit  the accretions to the fund from time 
to time. The Ministry of Works and Housing have stated as under: 

"The Government do not accept the stand thilt DDA need not de-
posit accretions to the fund from time to time. The Governw 
ment has been pursuing the matter and though the DDA has 
not made all the payment due, some payments have been re-
mitted. Measures to remedy  the situation are under active 
consideration of the Government." 

3,27. It is seen from the Budget Estimates for Nazul Account III and 
General Development Accounts for the year 1973-74 to 1977-7R that the 
expenditure approved lor was more than th enaticipatl!d receipts in the 
respective accounts. The Committee, desired to know now the deficits 
were to be met. The Ministry have informed the Committee as under: 

Year 

'973'74 

"From the position  explained below it will be seen that the excess 
of expenditure over receipts was balanced during these years 
by way of provisions under debt, deposits and advances heads. 

NAZUL ACCOUNT·III 

(Figures in lakhl of RI.) 

Recdpts Expdr, ExCCIIS 

3 4 

473' 30 

Source from whiC'h ""pdr, wa I 
met 

5 
------------
(i) EnC'aShmmt. of in\'c"Slmmt 
of ~. 78 laltha 

(ii) C101ing bllance rrducm by 
o'4i· 

1974-75 . 235'77 (i) Enca.hlllml of in"""","nl 0 f 
5 Iakhl, 

(ii) e o I t~ increa.'IC<\ by "23 
!akha balance, 

(iii) Closing halance reduced by 
54'9' Iakha. 



--------

1976-77 

1974-7'; 

1976-77 

----'---

2 

46 

3 

260·80 

971' 99 

4 5 

33' 50 (i) D.-posits 4' 23 (u('~ t ). 

(ii) Closing balance reduced by 
29' 57· 

35' 23 (i) Increase in adyances by o· 09 
receicpl 

(ii) Closing balance reduced by 
35' 14· 

63' ~)  (i) Amount rec('iv(d flom Nazul 
Ajc-I1 100' 00. 

GENERAL DEVELOPMENT A/C. 

1466' 55 2067' 20 600' 65 (i) Closing balance waS reduced 
by g80· 25. 

24'870 2789' 5b 370'86 (i) Closing balance was rrduced 
by 668· 06. 

1290' 5:; 11)27' 25 636. 7n (i) Loan from LIC 354' 00. 

(ii) Loan from HUDCO 301' 00 

1333' 6:) Ifl30' 86 497' 21 (i) Encashmcnt of investm("nt 
640' 00 lakhs. 

5645" 06 (1)68' fll) 1323' flS (i) Loans from LlC 500. 

(ii) Loan from HUDCO 500' 00 

(iii) Dc-posits from intending 
purchas"s of fiats 600' 00. 

3.28, The Committee note tbat for financing the acquisition and deve-
lopment of land, Government set up a revolving funel in 1961-62 ,\itb an 
initial contribution of Rs. 1.25 crOTes (subsequently raise(1 to u.s. 12.31 
crores by 1969-70) out of the Consolidated F'und of India ami placed it 

at tbe disposal of the Delhi Administration. The nules governing tlae 
operation of the revolving fund are contained in the Ministry of Finance 
letter No. Fl(24)-B/61 dated 30 June, 1961. According to these rules 
slims out of the revolving fund were to be advanced to the DDA for meet-
ing expenditure on tbe development of land and e ~  from tbe disposal 
of land were to be paid back into it for financing further expenditure on 
acquisition and development of land. All amounts required for develop-
ment purposes were to be specifically drawn from this revolvin2 fund by 
means of a cheque signed by two officers of the Land & Housing Depart-
ment of tbe Delhi Administration authorised by the Chief Commissioner 
in this behalf. The CommiUee are distressed to note that whereas the 
Delbi Administration in February 1966 allowed the DD,\ to uhuse tbe 
amount of reecipts connected with the scheme of ~e scale acquisition, 
development and disposal of land for direct utiUsation by it against its 
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,development expenditure, it sought the approval of the Ministry of Home 
Mairs for the same in April 1973 i.c. after a lapse of 7 years. It is inte-
resting to find that whereas upto the year 1971-72 all tlte surplus receipts 
from tbe disposal Of land under Nazul Account II were being passed on 
to the revolving fund it was only from the year 1973-74 that all receipts 
'were not made over to the Delhi Administration. What hns perturbed the 

Committee most is the fact that this practice was adopted despite lhe fact 

that the Minish)' of Home Affairs did not agree to the changed procedure 
in April 1973. The Committee take a serious view of the decision of the 
Delhi Administration ill I:lHowing the DDA to utilize the amount of receipts 

directly in clear violation of the rules governing the regulation Of the 

provision of the Revolving fund as also without prior apprm'al of the 

Central Government. The Committee urge that .. ihorough n ~ t on 

into this ill-advist.>d procedure aHowed by the Delhi Administration and 

. executt.'CI by the DDA should be held with a view '0 Ii xing r on b t~ . 

The Ministry of Works and Housing also OWe an cxpl:Jllli.ion to the Com-

mittee for not taking timely action to restrain the nDA from adotping 

wrong procedure. 

3.29. The Committee have reasons to believe thllt the above changed 
· procedure  must have resulted in accounting irregul:trilics aPart from the 

serious financial repercussions on the other t t - ~ IIf the ()D;\ lis the 

modified procedure of pennitting the DDA not to remit the net proceeds 
to the revolving funds gave an opportunity to it tn keep large sums wi.h 

it which it utilised on its housing and other commerl'iul pr0l.\rltmmes with· 
out any governmental chC(:k either on the utilisation (If this fund or on the 

wisdom of such investments. The Committee's apl ... ehcn .. on~ re rd n~ 

accounting discrepancies gather strength from the hct 'hat at olle stnge 

· the Ministry of Works and Housing had informed the Commit1l'" that nDA 
· owed a sum of Rs. 10.87 Cfores to the re o ~ fund as on .31 March, 1978 

but in their subsequent note this figure was amended to lb. 9.80 ror ~. 

This wide disparity in the figures furnished by the sltlile source vi!. n tr~' 

of Works and Housing is a sad commentery on the maintenullce IIf the 
accounts of the DDA... The Ministry felt complete helpness in this 
regard. The Committee desire that the deposit .. to and withdrawals from 

the Revolving fund from 1973-74 onwards may be ~one inlo r ru ~' with 
a view to identify the irregularities for suitable remedhtl uction. 

3.30. The Committee regret to note that the DDA had diverted its !lur-
pluses from the sale of land to tbe construction acth'jjv Dnd . u~  and 

Jhompri schemes. The Vice-Chairman, DDA had admitted during evidence 
tbat tbe DDA got into difficulties because (i) it had taken in hand a 

programme for cOD!>1ruction of approximately 70,000 houses witbout milk-
ing arranlements for the instih,';onal n n n~ of these houses and puttll," 

-its surplus funds into these schemes aDd as these funds were inadequate, 
'DDA could complete construction of. 4000 IIouses only and tbe balance of 
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houses remained at various stages of construction, blocking an enonnous 
amount of capital which basically represents the revolving fund; (ii) a sum 
of Rs. 9.61 erores was diverted to Jbuggi and Jhompris schemes. Tile 
Committee are of the view that the diversion of funds to the schemes tuken: 
up on ad hoc basis howeler l!1udable those mIght be had in fact retarded 
the progress of acquisition, development and disposal of land which are 
the basic and main activities of the DDA. This had alsu resulted in exor-
bitant rise in the land prices. 

3.31. Another objectionable feature 'Which MS come to the notice of 
the Committee is that a sum of Rs. 9 Crorl'S was spent 011 Jhuggi and 
Jhompris without the approval of the competent authority 01 the (;overn-
melll. The Vice-Chairman DnA stated dur ~ evidence fhat the then Vicc-
Chairman of the DDA was the 'only person responsible for diverting these 
funds in spite of the fact that be was not competent to 110 it'. lie has 
further informed the Committee that 'there is no budgct:try exercise done 
to look at the details of the particular schemes' ami in this conte", 1 he 
le!'(:rred to the project taken up in Trilokpu:ri for utt ~ np MIG and LU; 
houses at a C(;<;t of Rs. 3 cmres without the admiinstrali,'c alJproval of 
and without sorting out the feasibility of the scheme. The Committee ({·cI 
deeply concerned over such wave and re,"ealing rrt~ u r t . 

The Committee would recommend that the C..oVl'mmcnt should under-
take a thorough probe into thesc lapses and fix respunsihility. 

3.32. From the infonnation furnished by the Ministry of Works & Hous-
ing. the Committee find that against a deIDBnd of R!<. 715 lakhs to be 
deposited in tbe revolving fund in 1974-75, the DDA bad deposited a sum 
of Rs. 185.62 lakhs dur n~ that year and R ... 75 laklts in 1975-76. ~ n 

the DDA had deposited a sum of Rs. 469.50 lakhs in this fund in 1975-76 
against a demAnd of Rs. 545 lakhs. It is di:.hcs,jng to note that a request 
made by the Delhi Admini<;tr!ltion on 7 ~  1975 for payment Clf Rs. tOO 
lakhs into the revolving fund out of the surpluses retained by the DDA had 
not been ~reed to by the latter on lS July. 1975 on the J!round that no 
funds were available thoul!h fixed deposits of R... 200 ~ had matured 
on 24 May, 1975 and had been reinvested on the s:Jmc day for another 
three months. Tbe Committee wo111d like to be inff)rmed os to why the 
DDA had reinvested Rs. 200 lakh<; for another three months instead of 
depositing these amounts in the revolving fund. 

3.33. ord n~ to the Delhi Development AuthorHy (Preparation of 
Budget) Rules. 1960 notified bv Government of India. the Authority may 
sanrtion re-appropriatioo of fuqds (fOm oDt' major head of account to 
another within any major head provided tlmt DO reappropriation "hall be 
made from Nazui to non-Nazul accounts or vice-versa and from slam or 
Rehousing Account.Ci to Genel'lll Ol,\,clopment AccoUJIts 1I1'Id vice versa. 
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widaout the prior approval of the Government. In spite of tbese provisioRSr 
the CommiUee are perturbed to note that during the years trom 1972-73 to 

7~77 Rs. 112 lakbs and Rs. 91S IaIdIs were transferred from Nazul 
Aa:ount I & II respectively to General DeveloPlllCnt Account; Rs. 422 

Iakhs from General Development Account to Nazul Aa:ount II; Rs. 30 
Iakbs from Nazul Account I to II and Rs. 58 lakhs {rom Nazul Account II 
to I and Rs. 897 lakhs from l'iazul A,'count II 10 III witlaOllHbe approval 
0( the Government. What is surprising is the fact that tbe DDA had stated 

lllat it need not deposit the accretions to the fund from time to time whereas 
the Ministry of Works and Housing have admitted tItat the approval of the 
Delhi Administration was required for such transfers. 1 he }'inance "tem-
ber, DDA stated duriDg evidence that as the DDA is keeping single cash 

book under the prescribed roles, it is very diffic8lt to strike a ba.ance in 
respect of eac:h account unless the account of a particular month is closed. 
The Vice-Chairman also conceded that the diversion of funds is sympto-
matic-firstly of improper preparation of budget e5timales and secondly 
of not preparing proper cash flow projections al the time of preparation of 
budget. Anotber reason advanced by him was that 'Ihe nDA never flail 
a strong internal Audit organisation'. The Baweja Committee which went 
into the working of the DDA in depth also stated that dinrsion of funds 
from one account to Dother by the Authority was "unfortunatc·'. The 
Committee are also surprised to note that during the year 1973-74 to 1977-
78 when the expenditure provided for was more than tlle anticipated re-
ceipts in the respet:t.ive acwunls, the excess of expendilure used to he 
balanced by way of provisions under Debt, e o~ t'  and Ad'Vances heads. 
In view of the above fads, the Committee rocommend tbat lhe UDA should 
revise their Budget and Accounts rules in coII.'I'1lUatiw\ with the CoatptroUer 
and Auditor General of India so dlat DDA may maintain eMir accounts on 
commercial basis and it should have a proper balance shcet of all its assets 
aad liabilities, details of its block accounts and II profit .. d loiS state-
meot aciivity-wise... They are also of the view that the powers to appro-
priate and re-appropriate funds out of sums allotted are required to be 
specifically delegated to the various authorities and it !>hould introduce 
the system of performance budgeting. 

3.34 The Committee can only conclude from tbe above facts tlud 
hitherto there was no proper machinery available to control the activities 
of D.D.A. whieb wac; committing one ilTegularity after anotlJer. What 
is .. ore surprising is the fact that Government asked as 0 passin' observer 
aDd did not exerci'ie their right to Intervene. The Committee hope that 
die aufborities concerned would learn 8 lesson from the past irregularitic .. 
.... take concrete measures to obviate their recurrence. 



CHAFfER IV 

Preparation of master plan and zonal development plans 

A udit ,Paragraph 

4.1. The Act (section 7) provides that the DDA should, as soon as may 
be, carry out a civic survey of, and prepare a master plan for Delhi. It 
(gection 8) also provides  that simultaneously with the preparation at the 
master plan, or as soon as possible thereafter, the DDA should proceed 
with the preparation of a zonal development plan for each of the zones 
into which Delhi might be divided (under the mast'!r plan). The master 
;plan as prepared by the DDA was approved by Government and carne 
into force on 1st September 1962. 

4.2. The master plan, which is essentially a land USe plan. divided 
Delhi into 139 zones and provided for the manner in which land in each 
zone should be used and the stages by which development shoU'ld take 
place in each zone. It also covered broad aspects of development 1ikely 
to take place over the period commencing from 1961 and ending in 1981. 
'Of the 139 zonal development plans required to be rrepared by the DDA 
43 plans had come into operation by the end of 1 <)77, 13 plans were 
awaiting approval of Government and 83 plans were still to be submitted 
to Government (December 1977). 

[page of Para 29 of the Advance Report of the C&AG of India for the 
year 1976-77, Union Government (Civil], 

4.3. The Committee desired to know the break-up of the 139 zonal 
plans with regard to their preparation, finalisation and notification. The 
position indicated by the Ministry is as under: 

"Total number of zonal plans to be prepared and notified wa<; ~ 

, i) " 1 n '),r 'If z)"I11 !"hn, rr' '~n a'ld noti lied by the C .. ntral Go"l'rnment 

(ii)', Num'Jer of zonal piam su',miLtcJ to the Government for approval :;. 

>ii) "1 n',.r o· l n \1,', 1; ll' \,r fi, ,1intio:l!m.,:\ilication 

TOTAL '. 
50 

"I -. 
41 

13 

1 • 

49 

!21 

139 
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Under the provisions of the D.D.A. Act, 1957, the draft zonal 
development plans are required to be published by inviting 
public suggestions/objections. All these objections and sug-
gestions are processed by the Screening Board after glVlog 
personal hearing to each objection. A large number of ob-
jections are received mainly on the plans forming parts of 
built-up area!! and thus a lot of time is consumed in finalising 
such zonal plans." 

4.4. It will be seen from above that 18 zonal plans were submitted to 
the Central Government for approval. The Committee desired to know 
the dates on which these zonal plans were prepared, submitted to the 
Authority and the Government for approval together with the latest position 
in each case. The information furnished by the Ministry of Works and 
Housing is as under: 

"The statement of 13 Zonal Development Plans incorporating the 
dates on which these were prepared and submitted to the Delhi 
Development Authority and to the Central Government, date 
of preparation of the plan, No. of DDA's Resolution, date of 
sending the plan to the Government and the latest position 
after Government's directions to modify the plan, is enclosed 
(Appendix IT 'A'). At present only five plans are pending 
with the Central Government. The latest position of the 
plans is indicated in column No.6 of the above Appendix". 

4.5. It will be seen from the Appendix that hese plans were sent to the 
Central Government for approval during the years, indicated below but 
none of them has been approved so far. 
----------------

Year 

1969 

1971 

1972 

'975 

1977 

TOTAL 

No. of Plans ~ent for 
approval 

\I 

6 

3 

----
13 

4.6. The Committee also desired to know the latest position of the 11 
:aoaal plans which were stated to be under finalisation/modificatioo. The in-
formation furnished by the Ministry is indicated in AppendiY U 'B', It 
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will be 'seen from. the Appendix that out of the 11 plans only one plan is; 
ready, after modification, for submission to the Central Government. All 
the remaining plans though prepared during the years from 1964 to 1968 
are still at various stages of modifications. As regards the latest position 
of the 49 zonal plans stated to be still under preparation and at various 
stages of action, the information furnished by the Ministry is indicated in 
Appendix II 'C'. 

4.7. The Committee also desired to know the latest position with regard 
to the remaining 23zonaJ plans which were still to be prepared and put:. 
lished for eliciting public opinion. In a note furnished by the Ministry, 
the position has been indicated as under: 

"Out of the 23 plans, two plans are to be prepared in consultation 
with the Railways, 7 plans are to be prepared in conslutation 
with the Ministry of Defence and 6 plans have not yet beel' 
published because they pertain to the areas alrcady heavily 
built upon. This leaves a balance of 8 zonal development 
plans which are to be processed for preparation and these car, 
be finalised only after passing through the due process en ~ 

ed under the Delhi Development Act, 1957 and the Rule!! 
framed thereunder." 

4.8. It has been stated above -that 8 Plans are yet to be processed fOI 
preparation. It is pertinent to point out in this connection that the Baveja 
Committee have stated in -their report (1978) that no separate Wing was 
established in the DDA, exclusively for preparing and processing the Zonal 
Development Scheme. Some additional staff was provided for the purpose 
a couple of years ago, but the same was utilised for other tasks, like plan-
ning of Resettlement Colonies under the J.J.R. Scheme. 

4.9. To a question as to why 6 plans pertaining to Walled City and 
other built up areas could not be published, the Ministry of Works and 
Housing, have stated: 

"The zonal plans of the areas which are heavily built up schemes 
'Walled City' and other built up areas can only be finalised 
after the re-development schemes of these areas and regula-
risation schemes of unauthorised colonies are prepared and 
finalised. This is the main cause of delay for finalisation of 
Zonal plans of Walled City Area and other 'built up areas." 

4.10. Enquired as to when the thinking of the Government is likely to 
be to coveyed to the DDA regarding the development of Walled City area. 
the Ministry have state: 

-The policy is DOt to demolish any substantial stnJcture ew:c:ept 
absolutely required for the provision of esential community 
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facilities. This policy has to be studied further, and accoPd· 
ingly the plans would be prepared of Waned City area after 
conducting fresh physical, land use, o o~ ono  and traffic 
surveys. Policy regarding preparation of plans for WaUed 
City is under study with the DDA alongwith preparation of 
the new Master Plan." 

4.11.  When the Committee desired to know as to why the 23 Zonl 
Development Plans could not be finalised in 22 years, the Secretary, Minis-

try of Works and Housing stated during evidence that 'the present manage-
ment of the DDA and the Ministry are trying their best to remedy what 
audit has pointed out.' 

4.12. To a question as to what extent the non-preparation of these 
Zonal Plans was responsible for the coming up unauthorised colonies. 
slums and Jhuggis and Jhompris in Delhi, the Ministry have stated: 

"The preparation of a zonal development plant does not prevent the 
development of unauthorised colonies, slum etc. The failure 
to prepare some zonal plans would not mean that land use de-
cided in the Master Plan was not enforced but it could lead to 

ad hoc decision in individual cases." 

4.13 Enquired whether the Government would be able to control all 
encroachments without a zonal development plan, the Secretary, Ministry 
of Works and Housing-stated during evidence: 

"The existence of a zonal plan is no deterrent to encroachments at 
all .... it gives an idea to the citizens of what exactly they 
could do." 

4.14. When the Committee desired to know whether the ad-hoc deci-
sions in induvidual cases would not result in distortions in the plans when 
finalised, the Ministry have stated as under: 

"No ad-hoc decision has been taken so far. However, some changes 
in the Master Plan/Zonal Plan land uses have been made. 
These changes have been accepted by DDA !Government ,tfter 
gonig into comprehensive details" 

4.15. In reply to a question. the M"tnistTy havemfOmled the Committee 
that the cbanges made by the DDA in the Master Plan e." .. implementa-
tion of resettlement schemes in r u t r bdt : e- dot~ been approved 

by the Government. 
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4.16 To another question whether the non- re ~r t on ro  of the 
:jlonal Development plans in a large number of cases does not indicate that 
the land use in different planning divisions was either not enforced in ac-
~ord n e with the Master Plan or was allowed to be miplemented on ad Iwc 
.basis, the Ministry have stated: 

"The Master Plan provides the methodology to develop the lands 
in accordance with the provisions of the Master Plans even in 
the absence of the zonal development plans. In such cases, the 
development plans/detailed laYOut plans arc prepared and 
implemented keeping in view the norms and standards on 
different density patterns. These schemes are incorporated in 
the zonal development plans when these are prepared and 
finalised. Even in such cases, therefore, the land use regula-
tions are enforced in accordance with the Maser Plan provi-
sions and not in contravention of the Master Plan provisions, 
implementation of such schemes in the absence of the zonal 
development plans is also not done on 'ad-hoc basis', because 
the provision of the facilities and utilities according to the 
standards are provided while preparing implementing such 
schemes," 

4.17 As out cf t'"te 139 Zonal Development Plans required to be pre-
pared as per Master :' :10 by the DDA, 43 plans had come into operation 
"by the end of 1977, the r'ommittee desired to know how planned develop-
ment of various areas was ensured in the absence of the remaining Zonal 
Development Plans. The Mill!stry of Works and Housing have stated: 

"Development of a new arc:! has no relation with the zonal plan. As 
per details given in the Delhi Master Plan, an additional area 
of 12000 Hects. for residen,' :1, 1920 Hects. for industrial and 
560 Heets. for commercial u"c was to be planned/developed. 
DDA planned almost all the arcas as given in the Delhi Master 
Plan and substantial development also took place in most of 
the zones. For example a colony namely Janakpuri was 
planned/developed in an area of abollt 400 Hects., after in-
corporating existing urban viII ages, unauthorised colonies and 
various  community facilities required thereto. In the deve-
lopment plans, we show all the community facilities viz.; 
schools, health centres, fire stations, P'?liceposts, post offices, 
fire stations etc. as per standards given in the Delhi Master 
PlID, 10 there is no question that any plan has been prepared 
on ad hoc basis." 
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4.18. To a question whether he was satisfied with the progress of r~. 

paration of the zonal plans, the Vice--Chairman, DDA stated during evi-
deuce: . 

"I am Dot satisfied with the progress." 

4.19. When asked how the DDA could cl;;im that there was really a 
Master Plan when more than two third of the Zonal Development Plans· 
were yet under preparation/finalisation, the witness stated: 

"It gives the basic framework of the planning. There is an impres-
sion that the basic framework itself is not adequate; and it 
means there is nothing unless there is a specific zonal plan. 
The zonal development plan itself has to be clearly understood. 
A zonal development plan in the case of built up area is 
basically a plan which tells us what i$ to be done on every 
single plot of land over there. There are certain other areas 
where a zonal development plan itself would be only a minor 
expansion of the Master Plan itself because the area is severly 
populated. In such case, a zonal development plan would 
indicate to us a phasing out of the working to be undertaken' 
in particular area." 

4 20. The Committee also desired to know the position of a construct-
ed house on a particular plot which the DDA might declare after finalisa-
tion of their Zonal Development as parking place. The Vice-Chairman 

stated in evidence: 

"Where there is no zoMI development plan it does not mean that 
there is no development control. It just means that instead of 
their being an overall plan in which we just took an area, youl 
have to submit a layout for approval. This itself causes an in-
e~n en en e because you have to go to more than one authori-
ties. It docs not mean that anyone can build a  house anywhere 
he likes." 

4.21. When the Committee desired to know the pcrioo taken in Delhi 
for completing a zonal plan, the Ministry of Works and Housing, in a 

written note, have stated: 

"The time to be taken for finalisation of a zonal plan depends upon 
various factors like the area for which the plan is to be pre-
pared, availability of necessary experti"e for sketching etc, the 
number of objections and suggestions received from the public 
on the particular draft plan published, the decisions of various 
committees like Screening Board etc. and the views of the 
Delhi Development Authority thereon. Broadly as such nG 
time limit can be laid down." 
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4.22 .. As the Master Plan for the Delhi came into force on 1 September 
1942 IUld siJlce then the DDA could finalise only 43 zonal developmeat 
plans out of 139, the Committee desired to know about their time frame 
for full completion of the t t:~ ~ ~ a», jt.s ~~ The Secretary, 
Ministry of Works and Housing stated: 

"I tb~ this Master Plan t e~ has be(lOme due for revision; aDd 
after that is done, it may well be !bat the preparation of theae 
zonal plans may be redundant under the 010 Master Plan." 

He added: 

"What We plan to do now is that the new Master Plan will in· 
clude pn;paration of the zonal plaDs as well. In the case of 
Bombay and some other cities in Madhya Pradesh, the Master 
Plan will be a complete detailed plan and there will be no 

time leg after that." 

4.23. Clarifying the position th,¢ ~y in a subseQu.ent note have 
stated: 

"The decision in the matter as to what will happen to the zonal 
plans under prep:lTiltionjfinalisation after the preparation of 
the Second Master Plan, can only be taken care of by the 
Committee, which will deal with the study for the same and 
frame the Second Master Plan. How the Committee will 
react to these zonal plans cannot be explained ,t this stage. 
At present, we have to work within the frame work of the 

present Master Plan." 

4.24. When asked when the new Master Plan would be ready, the Vice-
Chairman, DDA assured the Committee "it will be ready by 1981". In 
this context be added: 

"The only areas where We have some doubts arc the cantonment 
where we have no control, the old city itself about which 
certain policy decisions would have to be taken at the level 
of the Government." 

4.25. When asked on what grounds the DDA had decided to diversify 
its activities mid-way, the Vice-Chairman, DDA, stated in evidence: 

'The structural organisation of DDA was itself found to be defec-
tive in the sense that there was over dependence on other 
agencies like TCPa etc., to get assistance, in the preparation 
of master plan. There was excessive dependl!nce on Town 
and country planning organistation for the over-alI working 
preparation of detailed zonal development plans etc." 
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He added: 

"We do not have eveit' the land use register with us." 

4.26. On being pointed out that delay in finalising the ZoDal Plau 
had given rise to lot of complaints of corruption in local bodies as well 
8&' in DDA and other bodies which sanction the plans for residc;.otial 
houses or for shopping centres, the Secretary of the Ministry stated: 

"This paint is readily OOMcded." 

4.27. Enquired as to what steps wqre ptIiOpIilSed. to.-be taJr.ea: to ct 
rigJlt the. orgiUlisatioDal. dc&icncies within tho A.KhoSty. tQ; Miei*J af 
Works and Housing stated; 

"The Ministry of Works and Housing have assigned/transferred 
all the Planning fuActions of the Unto. l'erritoq oft Delhi 
to the DDA as such. there woa't be lIllY ~n t t widt otbel" 
departments. Organisational defK:iencios arc also beiDI filled-
up." 

4.28. The Vice-Chairman, DDA stated during evideDcc: 

"Government have clearly decided that the master plan preparation 
work is that of DDA and not of TCP0. On the basis of 
this, Lt. Governor has been pleased to sanction for us the 
necessary organisational set up for this purpose and therefore, 
our Planning Department has now been divided into three 
clear cut wings and the necessary staff has been put iD posi-
tion. We have perspective planning Wing which is respon-
sible for preparing perspective plan. We have City Planning 
Wing which goes into the detailed layouts which I referred 
to. The job of the architectural wing is to prepare architec-
tural planning. drawing. etc. It has nothing to do with the 
master plan. The responsibility of these three wings is clear 
cut. The persons responsible could be hauled up. It would 
certainly be indefensible." 

The witness added: 

"We have taken a lot of staff on deputation from the TCPO and 
apart from that. we have been in touch with thc Bombay 
Metropolitan Regional Authority. We have been able to 8taft 
our Planning Wing to the extent of 60 per ccmt and work hrus 
already commenced. In other words, structurally I would say 
that we are 60 per cent equipped to deal with this and, by 
the end of December, the structural orgauisation dealing with 
perspective plan preparation and area plan preparation will 
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be wholly complete. Guidelines have already been prescribed 
as to how they should proceed and work is going on. I think 
we are reasonably well set for this work." 

Master Plan 

4.29. The Master Plan for Delhi was prepared by the Town and Coua. 
try Planning Organisation of the Government of India, while it was proces-
sed and submitted to the Central Government for approval by the DDA. 
The plan was approved in September 1962. The Master Plan is basically 
a scheme. broadly prescribing the land use in various areas. The land 
uses were originally determined, l¢eping in view the projected requirements 
of the community, which naturally change with the time. So, one of the 
inbuilt provisions of the Master Plan was that it will be reviewed after 
5 years and revised after 1 0 ye r ~ 

4.30. The Committee, therefore, desired to know whether any er od ~ 

cal revisions of the Master Plan were made by the DDA keeping in view 
the rising population and socio-economic development in the Unioo 
Territory of Delhi. The Ministry of Works and Housing have stated: 

"Although the Authority had not made any periodical revisions of 
the Master Plan, however, keeping in view the rise in popula-
tion and the socio-economic development in the Union 
Territory of Delhi, detained studies were conducted for the 
proposed increase of densities in residential areas and the 
Authority revised density pattern to keep with the rising 
popUlation. " 

4.31. Enquired when and by whom this study was conducted and whe-
ther it was a part of Master Plan, the Ministry have stated:-

"The study was conducted hy the DDA/TCPO during 1967-74, 
and finally this was approved by the Central Government vide 
notification No. K-12016(1) /76-Part-II dated 22nd Decem-
ber, 1976. The study was a part of Master Plan." 

4.32. Enquired whether the Government were prepared to make an 
nmendment in the Act so that within a time schedule, a detailed Master 
Plan was prepared for Delh'i because the past experience was not good, 
the Vice-Chairman, DDA stated: 

"There are certain statutory implications of the present master plan' 
itself. If the extension of this master plan for its retention is 
not done, the date on which the master plan ceases to have 
legal force there would be considerable chaos in Delhi regard-
ing land. My submission is that chances of ,ticking to the 
time schedule are even greater under the present Act than they 
would be by merely amending the Act. I think the re en~ 

safeguards or rather the present il:.!fiects if we do not prepare' 
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tho pIaa in time, should be sufficient to keep us on our toes." 

4.33. When the Committee wanted to know whether any modifications 
were made to the Master Plan by the DDA without the approval of the 
Central GoYemment. the Ministry of Works and Housing have, in a 
written note, stated: 

"The Delhi Development Act, 1957, under section ll-A (1), pro-
vides for the "Delhi Development Authority to make any 
modification to the Master Plan or the Zonal Development 
Plan as it thinks fit, being modifications which, in its opinion, 
do not effect important alterations in the character of the plan 
and which do not relate to the extent of land-uses or the 
standards of population density:' 

The DDA has reported that in a few instances where it was felt 
necessary to implement certain schemes in anticipation of the 
necessary modification in the Master Plan and uses/regulations, 
such schemes were taken in hand for implementation and the 
Government of India was moved to allow the processing of 
such changes in the Master Plan for example, implementation 
of resettlement schemes in the agricultural grecn bclt." 

4.34. The Ministry have in a subsequent notc stated: 

"This implementation was done before change in the Master Plan, 
as the time was very less and the schemes were to be imple-
mented within a year or so." 

4.35. The Committee desired to know in how many cases Section 14 
regarding usc of land was Dot strictly followed or was violated by the DDA 
itself or by other Government or semi-Government organisations and local 
bodies. The Ministry in a Dote have stated: 

"Following five kinds of violations of the Mastcr Plan can be 
identified. 

(1) Resettlement Colonies; 

(2) Commercial Development; 

(3) Transport-cum-commercial ccntre; 

(4) Changes in land usc; 

(5) Zonal and sub-divisioR regulations. 

(1) Resettlement Colonies: 894 heet- re'i of land which have 
been brought under resettlement colonies of Khanpur, Gokul-

867 13-5. 
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purl, Sultanpuri, Khichripur and. Tnlokptiri; the details of 
which are as under:-

---------------- -----------
N arne of the Schem!'} Area 

Patparganj Complex (Kalyanpuri, Khichripur, Trilokpuri 

Sultanpuri ill the east of G.T. Karnal Road 

Khanpur (in the south of Mehrauli-Badarpur Road) 

Gokalpuri Complex (in the north of Wazirabad Barrage) 

Period 

1975-77 

Official 
Agency 

D.D.A. 

In the Master Plan this land is shown as "agricultural green belt" 
or "rural use zone" and has now been used for resettlement 
colonies. D.D.A. should have got changed land use from 
agricultural green belt/rural use zone to residential before 
implementing these schemes. 

(2) Commercial Development: The details of the violations 
committed by various agencies are given as under:-

---.------------
N amt' of the Scheme Period Official 

(i) Undc-rground shopping centre in Connaught Place (inner circle 
area. earmarked for recreational and under parking in thl' zon;,1 

Agency 

development plan 1976-77 NDMC 

(ii) Wotel-cum-inn in the north of Mandir Marg adjoining Bi.rla 
Mandir in the area earmarked for rdigious institutions 1977 NDMC 

(iii) Sh<.ppingComp\cxinfrontof JamaMasj idin the area earmarked 
for recreational use 1976 

(iv) Shopping centre under the Defence Colony Bridge 

D.D.A. 
D.D.A. 

(3) Transporl-C1Im-Commercial Celllre: The details of the violation madt' are as under :-

--- -----------
Name of the SchemeJArca Period Official 

Agency 

(i) Transport Nagar-cum-rommercial Scheme in the north ofWazirpur 
Barrage Road in the agricultural green belt area . 1976 M.C.D. 

(ii) Transport Nagar-cum-commercial Scheme in Samalka Village 
(Rural area). • . • • . • • . 1976 M.C.D. 
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(4) Change in land use: D.D.A. constructed their multistoryed 
building on a piece of land in an area where the maximum 
FAR is 1.5 after getting it declared as 'development area'. 

(5) Zonal and Sub-division regulations: Ccrtain instanccs of the 
violations of the Sub-division regulations, permitting more 

Dumber of storeyes, coverage, etc. against the provisions of 
the Master Plan have been noticed. 

4.36. In this very context the Vice-OJairman stated during evidence: 

"There is a report which was asked for qy the Government of 
India forwarding violations of the Master Plan. But I don't 
have it now with me .... " 

He added: 

"According to me it was seriously written but it is for the Govern-
ment to say whether they accept my view or not. We have 
tried to spare no onc. Even the CBI itself is being hauled 
up for violation". 

4.37. Section 8 of the Delhi Development Act, 1957 provides that 
~' u t neou y with the preparation of the master phm or as soon as pos-
sible, thereafter, the Authority shall proceed witb the preparation of a 
zonal development plan for each of the zones in which Delbi may be divid-
,ed". The CommiHee find that the Master Plan drawn up for 20 years 
(1962-81), after its approval by the Government, came into forc(' on 1 
September, 1962. The Plan  divided Delhi into 139 zones providing for 
tbe manJ1er in which land in each wne should be used. The CommiHee 
are distressed to note tbat out of the total 139 zonal plans to be prepared 
and notified, only 43 plans bave se far been approved by Government 
and notified, 13 are under submission to Government for approval, 11 are 
under fiwdisation of JOOdification, 49 are under preparation and 23 are 
yet to be prepared. 'Jbe preparation and finalisatlon of the zonal planl 
for tbe I ~ more tban 16 ye8l'5. since the inception of the Master Plan. 
sbows uHer lack o( interest, drive and Inept b nd n~ of the !liubJect not 
ooly in the DDA but also in tlu: Ministry of Works and Housing "'hleh 
were entrus1ed with the t ~  of approval of the zonal plans. When ask-
ed during evidence. tbe Vice-Chainnan, DDA conceded that he Wlls not 
satisfied with the progress. The unpardonable delay In tbe preparation 
of the zonal plans hali retarded the ' nn~~ d '~o ent of Delhi by 

Rveral ye8l'5 . 

. 4.38. The Committee recommend that GoverDment sbould institute a 
thoroagb pII'Obe to ldeadfy die 1'NI0II8 for delay. In the preparation and 
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fioallsation of the zonal plans at various stages so as to fix responsibility 
at tbe appropriate levels. . . ..  .. 

4.39. 1be Committee have also been informed during evidence that tbe 
Master Plan itself bas become due for revision and "It may well be that 
the preparation of these zonal plans may be redundant under the old 
master plan". The Committee can DOt acoept ftRse views of the Govern-
ment as they feel that bowsever comprehensive the re ~d master plan 
may be, there have to be detailed zonal plans to fJeed the Master Plan. 
The Committee, therefore, desire that the work on the incomplete zonal 
plans should proceed apace so thllt these are finalised before the revision 
of the Master Plan is taken up. 

4.40. With regard to the revision of the master plan the Committee re-
commended that a committee of senior technical officers drawn from vari-
ous Ministries and Departments concerned, Delhi Administration and' 
other agencies, such as Delhi Municipal Corporation, New Delhi Munici-
pal Committee etc., who are directly or indirecny connected with the deve-
lopment schemes and provision of essential services in Delhi, may be con· 
stituted immediately to draw up a suitable framework for the new Master 
Plan. This is considered essential for undertaking detailed studies and 
surveys for the formulation of the new plan to avoid pitfalls or large scale 
modifications at later stage. 

4.41. The Committee note that one of the inbuilt provision of the mas-
ter plan was that it will be reviewed after 5 years and revised after 10 
years. The Committee  are perturbed to note that the DDA bad not 
made any such review of the master plan. lbis violation of the statu-
tory provision is deplorable and calls for fixation 0( responsibility. 

4.42. Section llA(1) of tbe Delhi Development Act 1957 provides for 
the DDA to make any modification to tbe master plan or the 7..onal neve-
lepment plan as it thinks fit, being modifications which. in its opinion, do 
not affect important alterations in the character of the plan lind which do 
not relate to the extent of land uses or the standards of population densi-
ty'. It is distressing to note that in some cases certain schemes -were 
taken up by tbe D.D.A. in anticipation of the necessary modification in the 
Master Plan and uses/regulations without the approval of Government. 
The Committee are surprised to note that besides tile O.D.A. other Gov-
ernment and Semi-Government institutions such as N.D.M.e., n.M.C., 
and even CRT had al .. o viola.ed tbe prescribed land' lise. The Vice-
Chairman, DDA had as .. urred the Committee that "they had tried to spare 
no one. )~ en cm itself is be n~ hauled up for violation". The Com-
mittee would Uke to know specifically within tbe next three D10aths tbe 
.-elioo taken agaiwIt the penolll concemed ia this regard. 



CHAPTER V 

Scheme 0/ iarse seale acquisition, developmenJ and disposal 01 land 

Audit Paragraph 

5.1. Government approved in May 1961 a scheme for large scale 
acquisition, development and disposal of land in Delhi. Under the scheme, 
land was to be acquired by the Dclhi Administration and placed at the 
disposal of various agencies, including the DDA, for development. While 
the land so placed was to continue to vest in the President of Indi:-, the 

area intended for (i) private housing (ii) industries. (iii) shopping entre.~ 

and business premises, (iv) public and private institutions and (v) public 
utIlities and community facilities was, after development by the DDA 
(among others), to be demarcated into plots <nd made available on lease-
hold basis in accordance with the terms and conditions laid down in tho 
scheme. 

5.2. For implementing the scheme of large scale acquisition, develop-

ment and disposal of land, the Delhi Administration had notified 74,372.36 
acres of Ir nd for acquisition but actuuUy acquiroo 40,394.25 acres upto 
the end o( July 1977; of the latter, 29,596.95 acres had been placed at 
the disposal of the DDA, as per particulars given below:-

To rnd of 1970-71 16573'00 Ileret. 

In 7t-'~ 600'00 

" 
In '1J"12-73 ~ '  ,. 

Tn 1 :J73'i-l- 31l78'oo 

In 1!)74-i5 1l4'65 

In 1975-76 1175'98 
" 

In 1976-77 8 '~ 
" 

10 1977-7H (Uplo July, 1977) 187rl'03 OJ 

5.3. Initially, the work of development of land placed at the disposal 
of the DDA was entrusted by it to the Centra) Public Works Department 

OD agency basis. Since 1968, the work is being executed by the DDA 
itself, mainly through its four development divis;ons. Land intendc! for 
disposal, after development and demarcation into plots, is made over by 
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the development divisions to the sales branches of the DDA for disposal. 
There was, however, no centralised record either in the main office of 
the DDA or in its development divisions indicating the area of land taken, 
up for development, area actually developed, number and area of plots 
demarcated and number of plots ready for disposal from time to time 
(December 1977). The DDA had prescribed in 1971 a quarterly return 
showing progress of development of land, to be furnished to the main 
office of the DDA by its divisions. A scrutiny during audit revealed how-
ever, that the prescribed returns had not been received regularly and, 
where received, were not complete in all respects. No review or evaluation 
of the progress made in the development of land from time to time had 
also been conducted by the DDA (December 1977). 

5.4. The DDA was requested (July 1976) to compile and furnish the' 
latest information regarding the ·area taken up for development, area deve-
loped for various purposes and area disposed of or otherwise utilised. The 
DDA stated (January 1978) that out of 8019.53 acres taken up for deve-
lopment upto 30th June 1976 for industrial and commercial purposes 
5458.76 acres had beoo. developed. Similar information in regard to land 
development for residential and other purposes had not been furnished 
(January 1978) despite reminders. 

5.5. Available information contained' in the report of the Committee of 
Experts (March 1975), indicated that out of 25,467.31 acres of land 
placed at the disposal of the DDA, 15,164.31 acres had. been. taken up-
for development by it and 13,616.17 acres develoPed, as per details 
below:-

Purpose 

I. Residential 

2. Industrial 

3, Commercial 

4. Jhuggi:ihompri resettlement scheme 

5. Group housing pockets ICparately developed 

6, Green areR! developed 

7, Area under villages 

TOTAL 

Area Area 
taken developed 
up for 
develop. 
ment 

(In acres) 

5 -'5~ 5894'95 

~ '  21233'6g 

165"S9 137'53 

1400'.00 ~  

I!)P'OO 150'00 

4'lOO'oo fOoo' 00 

,500' 00 

'15164'31 13616'17 
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5.6. The Committee of Experts had also pointed out (March 1975) 
that, out of 5894.95 acres developed for residential purpose, the DDA had 

utilised 710 acres only for the purpose. Similar information in respect 
of utilisation of land for industrial, commercial and other purposes .was 
not available with the DDA (December 1977). A consequence of the 

timelags in the development and disposal of land was locking up of funds 
expended on acquisition and development of land. 

5.7. According to the scheme of large scale acquisition, development 
and disposal of land and orders issued by Government, land demarcated 
into plots for residential. industrial, oommercial and other purposes was to 
be disposed of as a general policy, by auction, the premium being deter-
mined by the highest bid. In the following cases, however, land could 
be disposed of at pre-determined rates, these rates being fixed by the Delhi 
Administration with rference to the cost of acquisition and development 
plus an additional charge varying, with the size of the plot, from Rs. 3 to 
,Rs. 8 per square yard and charges for beautification, village redevelopment 

etc. ., I ! 

Category Rates applicable 

--.. ----------------------~------------------~ 
(il For residential purp"""s to individual. whose land had 1 

been acq uired .  . I 

(ii) Low and middle n o ~ groups for house buildi!1g ~ PrC'-dc;term;",ed rate •. 

(iii) Co-operatvie societies for howe ~u d .n  . J 
(iv) Group housing schemes of the D.D.A .. 

('1') For shifting of industrial units established in non-
conforming are,,-•. 

(al Prior to Lt S'ptemb:'r, 196\1 

(b» Hetween 1st September 1962 and 31St Decem-
ber '966 

Pre-determi ned ratel. 

Pre-dett'rmined rates plua 50 J)t!r 
cent thereon (known a5 com-
mercial rales) . .:! 

... 
in addition, land could be allotted at certain concenional rates to educational, cultural, 
social and ch<iritable orsannisations. 

[Pages 24-3.24-5-24-7 of Para 'l9 of the Advance R .. port oflhe C  • AGfor the yrar 1976-77 
(Civil).] 

5.8. The two primary objectives for which the Delhi Development 
Authority was set up are: 

(i) Planned Development of Delhi; and 

(ii) Checking rise in the prices Of land in Delhi. 
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The Delhi Development Authority is the successor body to the erst-
while Delhi Improvement Trost As such, management of 14462 acres 
of land belonging to the Government came to be entrusted to the Authority. 
Sublleqnently, Government of India issued orders on 2 May 1961 approv-
ing a scheme known as 'Scheme for large acquisition, Development and 
Disposal of Land in Delhi'. This scheme was primarly designed towards 
introducing measures on control of land values and sta.bilishing land pri-
ces in the urban areas of Delhi. 

5.9. The Master plan for urban Delhi aimed at balanced and integrated 
growth of Delhi upto 1981 by which year the population of Urban Delhi 
was estimated at 46 lacs. The provisions Of civic amenities and facilities 
was based upon this estimate. The Master Plan identified the urbanisa-
tion area upto 1981 as 1,10,500 acres of which an area of 42700 acres 
was already developed when the Master Plan was prepared. The break-up 
of the area of land to be acquired and developed is given below:-

Area in acres 

(a) Resid.,ntial 30•000 

.:b) Commercial I.goo 

(c) Industrial .. lloo 

(d) Government • 500 

(e) Di.trict and Regional Parks 

TOTAL 6R,OOO 

5.10. The acquisition of the land for residenti?l purpose was to be 
completed as per the Master Plan in two stages, 17,000 acres being deve-
loped in the first stage and the balance in the second stage. Land was 
to be acquired by the Delhi Administration under the Land Acquisition 
Act 1894 l:nd placed at the disposal of one of the four agencies given 
below:-

(i) The Delhi Development Authority 

(ii) The Central Public Works Department 

(iii) The two Municipal Corporations 

(iv) ~o er t e House-building Societies. 
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5.11. The break-up of the area acquired for this purpose and developed 
as well as under development is indicated below:-

---_.-------
Delhi Development Authority 

Co-operative House Building' Sociella 

C.P.W.D., M.C.D. eLe. 

Area 
developed 

6000 aert's 

" 

" 

Aru 
develop-
ment 

6000 acres 

2000 •• , 

500 " 

There are 7500 acres of land under occupation of unauthorised colonies. 

FREE'llNG OF LAND 

5.12. The Audit has informed that the total land frozen in the Union 
Territory of Delhi under Section 4 of the Land Acquisition Act 1-894 as 
on 31st July, 1977 was 74,372.36 r~  of this 67,790.84 acres had 
been notified under Section 6 of the Act ibid as required for the planned 
development of Delhi. 27,395.59 acres of ~nd. though Rotified under 
section 6, had not been acquired. The land actually taken posseaaion of 
was 38,] 37.66 acres. The disposal and distribution of acquiroo areas as 
on 31-7-1977 was as under:-

Acnl 

----_ ........ ---------------------
I. Delhi Drvelupment AuthoTlty 

!>. Govemment!&mi Govemmrnt/Or,aniaation. 

3. MCD/TlDA for J.). Removal Scheme (stands included in J) 

4. Co-operatiw Societi.., 

5. Othf'TS 

6. Area ir. the process of trand'er to various agf'ncies ~ ' 59 

5.13. A year-wise table offreeting, notifYing; acquiring. developing and 
disposing the land since 1957 as furnished ·by the Ministry of Worts and 
Housing is given below; 

Area notifil'd u/s 4 in 1957 

Area notifi .. d u/. 4 in 1959 

Art'S notifi .. d u/. 4 in 1960 . 

gooo acrell 

1808 aCl'l!I 



68 

Ubtll 31-3-1961 

N otifif'd uls 4 43621 acrf'! 

Notified u ~ F 8342 ac"s 

Acquired 8349 acres 

UPlo :;11-3-1962 

Notifi ... d uls of 60271 re.~ 

Notified u/s 6 9304 acrt"'!'; 

Acquired I0916 acr ... s 

Upte 31-3-1962 

Notifi .. d ul s 4 61245 ;tCrt"s 

Notifi"d ul' 6 13563 rt ~ 

Acquired 18104 acr ... s 

Vptn ~ '- -  

Notified ula of 62216 acres 

Notified ul a 6 17546 acres 

AcquiTf'd 21508 acres 

Upto 31-3-1965 

Notified u/s 4 62629 aCT .. , 

Notified ula 6 20816 acres 

Acquired 25081 acrf'S 

UPlIl 3'-3-1966 

Notified u/s 4 70189 acr ... 

Notifi ... d· u/s 6 2,5121 acT .... 

. ~ .  d 
AcqUire 28558 acrt's 

Upto g,-g-'967 

Notified u/s 4 7/111 acres 

Notified u/. 6 46528 acres 

Acquired 2g6G2 acre. 

Upto g '-g-I!lCfl 

Notifi"d u/s _, 7I6g9 r~ 

Notified u/a 6 -tg09I acrf'S 

Acquired gORB5 acre. 
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UPlo 31-3-1969 

Notified u/s 4 717115 acres 

Notified u/. 6 !i411S7 acres 

Acquirr-d 30784 acres 

UPlo 31-3-1970 

Notified u's 4 71995 acres 

Notified us/ 6 634119 acres 

Acquired 31703 acrea 

UPlD 31-3-1971 

Notified ul s 4 7'1 IS acres 

Notified III ~ 6 63877 acres 

Acquirc.-d 311478 acrea 

UPlo 31-3-1972 

Notifird u ~ 4 72176 acrea 

Notified ul. 6 641185 aere. 

Acquired 3'535 aere I 

U/J'" 31-3-1973 

Notified u/ •... 72581 &eftS 

Notified u/s 6 66805 acre. 

Acquired 33319 acres 

U/JlD 31-3-1974 

Notified u/s 4 72893 acre. 

Notified u ~ 6 67000 acre. 

Acquired 35680 acres 

Uptc 31-3-1975 

Notified u/a ... 73oS3r 10 ac:rn 

Notified u/. 6 . 67°04'00 acrea 

Acquired 36040°21 aerea 

Up'" 31-11-11176 

Notified uls 4 73065°ltS acra 

Notified uI. 6 67193°& ac:rea 

ACQuired 37193° '3 acrea 

UPIII 3'-3. t77 

Notified u/. 4 74367°75 IICI'O 

bIotiDed u/. 6 S,7po°a. acres 

Acquired 399911°1J I 8c:rt'. 
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5.14. The Ministry of Works and Housing have also stated that no 
record of year-wise development disposal of land has been maintained by 
DDA. However the break-up of the total area which has already been: 
developed, purpose-wise is givenbelow:-

(i) Residential 

(ii) Iodu.trial 

(iii) Commercial 

(iv) Co-operative Houaing 

(v) JhuggiJhompri 
removal sc he me 

(vi) Horticulturp. . 

S71O'98 acre!! 

SlloS'31 acres 

666· 67 acres 

!\78'67 re~ 

Sl6go' 00 acres 

3179' 00 acres 

5.15. It is seen from the above table that the DDA had acquired 18014 
acres of land as for back as on 31-3-1963 yes it could develop 14930.63 
acres of land only till date. The main reasons which Gontribute to the slow 
development of the land as given by the Ministry of Works and Housing 
are enumerated below:-

(i) The crops which are standing on the acquired land hinder the 
process of surveying and demarcation etc. of the land till the 
crops are reaped by the farmers. 

(ii) Removal of unauthorised encroaChments and ~u tt r  also ~ 
come a problem for planning and surveying and for taking of 
the work of development of land. 

(iii) At time there are stay .orders in particular schemes from the 
Courts, on less the same are vacated the development works are 
not planned and undertaken as such. 

(iv) Inspite of the fact that plans·have been prepared in the DDA 
IDd then approved by the competent authority, the implemen-
tation of these schemes become difficult in the absence of the 
approved services plans which a!e required to be approved by 
the Planning Wing of the MCD, who are not in a position to 
accord approval because of the non-availability of the trunk 
services, which is' a primary responsibility of the civic body. 
where the internal-services schemes preeared by DDA are re-
quired to be connected. 
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(v) Development prooess also beclUPe slow wbca, there was an 
acu·te shortage of stipulated materials like cement and steel etc. 
during the year ]973-74 and ]974-75. when there were infla-

tionary conditions prevailing in the country as well and aU 
works had come practically to a stand tiD during that period. till 
the emergency was enforced on 25.6.1975. 

(vi) During the year 1977-78 the progress had further come to a 
virtual stands still and there was complete grinding halt in the 
Engineering projects when the financial stringency gripped 
DDA with a severest attack." 

5.16. One of the reasons for dissolution of Delhi Improvement Trust 
was freezing of considerable  areas of land under town expansion schemes 
and noo-developing of those areas. The Committee desired to know whe-
ther freezing of large areas of land without providing for its development 
and disposal did not leave the position unaltered even after 20 years of 
setting up of the DfJA. The Ministry of Works and Housing have 

stated:-

"The main intention of freezing and notifying of land was to prevent 
speculated transactions in different hands and also to provide 
for future planning and emergent planning. Another advantage 
of freezing is that unauthorised transactions of sale of land are 
obviated and the real fact that a particular piece of land has 
been notified. discourages the persons from encroaching upon 

it." 

5.17. The Audit has pointed out that total and frozen under Section 
4 of the Land Acquisition Act ]894 as on 31st July 1977 was 74.372.36 
re~ of which 67.790.84 acres had heen notified under Section 6 of the 
Act ibid. The Ministry of Works and Housing have informed that the 
remaining 6582 acres of land remained to be notified were frozen unde!; 
Section 4 between ]957 and 1961. 

5.] 8. When the Committee desired to know the reasons for not notifying 
this land under Section 6 and by when the Delhi Administration proposed to 

notify it. the Mini!ltry stated: 

"Prior to t 967 notification u Is 6 used to be issued in respect of land 
which was immediately required for utilization. In] 967 the 
L.A. Act was amended to make it obligatory to issue notifica-

tion u/s 6  within  a period of 3 years from the date of issue of 
the notification u Is 4 of th(' L.A. act. In all the cases where 
notification u/s 6 had not been issued after ]967, notifications 
u Is 4 have lapsed. If in future any of this land is ajZain needed 
fresh notifications u Is 4 and 6 of L.A. Act will be issued. 
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5.19. The position regarding the land not acquireo (27,395.59 acres) 
earlier frozen and notified is as under: 

"They were frozen in 1957. Notification u/s 6 was issued for most 
of the land in 1967 and for a part in 1970. 

Land Notification for acquisition is acquired on demand from the 
development agencies, primarily the DDA, from time to time 
according to the requisitions received from them. They were 
finally acquired by 1977. 

5.20. Subsequently the Ministry have informed the Committee in this 
(:onnection as under: 

"Notified lands have not been acquired so far because of financial 
constraints in the revolving fund and non finalisation of 
Zonal Development plants by -the DDA." 

5.21. The Vice-Chairman, DDA, stated during evidence, in this context:-

"DDA does not acquire. One of the fallacies in Delhi is (1) that 
DDA has acquired a lot of land and (2) that the DDA has a 
big revolving fund on account of this activity. Both these are 
absolutely false premises. Acquisition of land is done by the 
Government under what is known as large scale acquisition and 
development. Out of these substantial areas 01 land are placed 
at the disposal of the DDA under Section 22 of the Delhi Deve-
lopment Act but more than 50 per cent of the land has just 
been notified under Sec. 4 and land under Sec. 6 has not been 
acquired because it was used as an instrument of keeping cer-
tain areas green. Under some provisions of the Master Plan 
instead in letting them remain agriculturally green we notify 
under Sec. 4 even to destroy the pontential for development of 
agriculture there so that people may not invest in it. 

5.22. Enquired as to what were the implications of the notification under 
Sec. 4. the witness stated:-

"The implications are that the prices have come down, that he 
cannot develop and that he cannot sell the land." 

5.23. When the Committee asked whether the Govt. could justify by 
any norms lor not releasing the land not acquired so far to enable others 
to develop it, the Secretary, Ministry of Works and Housing stated during 
.evidence: - • 

" A large scale acquisition scheme was thOUght of as a device to 
prevent speCUlation, as you have mentioned, and to keep 
the prices of land down. 
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As you know, today prices of land in Delhi are very high. The 
idea of the scheme was that land would be taken over, would 

be developed and put in the market for private develop-

ment as well as for governmental activity on a large scale. 

In this particular respect the DDA was not able to keep up 
to the promise which was held before it, namely, that it was 

not able to develop land fast enough to meet the demands 

from the market. The result of this naturally was that 
prices began to rise. Then, as prices begun to rise, I believe, 
the DDA was fascinated at the prices they were getting and 
they started to construct the market by releasing small areas 
of land for auction at a time which, to my mind, was a totally 
misconceived policy. but, unfortunately, that has been the 
policy followed in the last so many years. 

5.24. To a question whether there was any proposal for d~not .

tion of any of these lands, and if so, whatwere likely to be the implica-
tions of such de-notification, particularly with reference to the future 
plans and prices on disposal of land following denotification, the Ministry 

have replied: 

"N 0 proposal for large scale denotification is under consideration. 
Denotification of individual pieces of land is however done 
from time to time in caSe the land utilising agencies request 
for such denotification due to change of plans etc." 

5.25. The Vice-Chairman, DDA, stated in this connection during 

evidence:-

"The Delhi Administration has recently taken up the review of 
all un-acquired lands and apparently the view taken is that 
land which is not required Jor urbanisation should not in fact 
be retained under notification and that we should de-notify 
those areas. This is an exercise which is in progress". 

5.26. Enquired whether there was any legal time limit for freezing 
DOtifying and developing the land and whether the land stood denotifiedf 

defrozen if the time limit was not adhered to, the Ministry have replied: 

"Prior to 1967 there was no time limit for notifying the land u/II. 
6. By the amendment of 1967, it has been provided that jf 
notification u/s 6 is not issued within  a period of 3 years from 
the date of issue ufs 4 then the latter (notification uls 4) 
lapses. In case where notification uls 6 had been issued be-
yond the period of 3 years interest at the rate of 6 per cent will 

be paid. 
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Therc is no time limit for acquiring the land. 

laad no time limit has been prescribed." 
About utilizing the 

5.27. The Ministry have informed that a sum of Rs. 3,71,73,350.32 
was paid as ntu~t and since the above interest was paid in addition to 
the market value of land and also solatium. on the compensation, the 

above amount was, therefore, be counted towards the cost of land. 

5.28. The Committee wanted to knowwhether the objectives of 
freezing and notifying the large areas of land such as preventing specu-
lated transactions in the different hands, obviating the unauthorised 

transactions of sale of land and discouraging the persons from encroach-
ing upon it, had been achieved. The Ministry of Works Housing infor-
med the Committee "Speculations have been checked to a certain extent. 

Unauthorisd transactions of sale of land and encroachments however 
could not be successfully prevented. Sometimes people adopt methods 
oT transferring lands including those notified through agreement of pos-

session, agreement of construction contract etc. 

rhe DDA faces enormous difficulties in checking or removing unall< 
thorised encroachments on notified land/acquired lands." 

5.29. When the Committee desired to know as to What organisational 
failures resulted in inadequate development of land acquired and how 

these were ProPOSed to be taken care of in future, the MinistrY ~ 

stared: 

"The slow development of land was primarily due to financial cons-
traints and partly due to other socio-political reasons. However, 
a special cell has been set up under the Commissioner (Lands) 
DDA to monitor the progress of Development of land 
and this cell is aI,ready seized of the problem and has taken up 
the preparation of regulations and completion of records of 
the lands transferred to DDA under section 22(i) of the DDA 
Act." 

5.30. According to Audit 29596.95 acres out of the lotal land of 
38137.66 actually taken possession was placed at the disposal of the DDA 
upto July ]977. The committee, therefore, desired to have a year-wise 
statement of the land fully developed and finally disp<><;ed of so far under 
each of the purposes for which it was specified. The Ministry of Works and 
Housing have informed: 

"No record of yearwise development and disposal Of land has been 
maintained in DDA every since its inception and resultantly 
it is not possible to furnish these figures ... " 

Most of the land developed so far has been disposed of. 
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5.31. Enquired at whose disposal the balance of the land acquired 

had been placed and what was ·the position of its development and allot-
ment, the Ministry of Works and Housing stated: 

"The lands are being acquired not only on the recommendation 
of DDA but also on the recommendation of other organisations 
in Govt. & Co-Op. Societies etc. The position of disposal of 
land in July. 1977 QUt of 40.394 acres of land is as under:-

Delhi Development Authority 

Government/Semi-Govt. 

Cooperative Societies 

29,595.91 acres 

4,952.28 acres 

3,557.18 acres" 

5.32. The Vice-chairman DDA, staled during evidence that to maintain 
the stat liS quo, 50,000 tenaments are required annually keeping an annual 
increase of population of Delhi to 2.25 lakhs. 

To a question as to how much land was required for 50,000 tenaments, 
he stated: 

"The average is 50 tenaments per acre and as such we require addi-
tional one thousand acres per annum in Delhi. I may add 
the calculation indicates that in Delhi the requirement of 
housing would be approximately 50,000 unit! and for that we 
require 1,500 acres. Apan from 1500 acres for housing we 
would require another 1000 acres to provide service ancillaries 
including roads etc." 

5.33. As the DDA was able to develop 14930.63 acres of land during 
the last 22 years, the Committee desired to know whether the Government 
had fixed responsibility in this regard. The Secretary Ministry of Worb, 
and House stated: 

"The initial idea of trying to get hold of the land and trying to 
develop it through one single central authority was perhaps 
misconceived. It was too ambitious a thing for this kind of 
an organisation ......... there was miscalculation and rather 
overambition when the original scheme was evolved." 

5.34. Enquired whether DDA pointed out to the Government that the 
scheme had not been proceeding satisfactorily, the witness stated: 

"I am not aware of anv letter from Government to the DDA or 
from the DDA to the Government. J am happy that the PAC 
has now forced Us to take a review of the whole thing. I wish 
this had happened before." 

867 L.S.-6. 
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Regarding land allotted by DDA to Government/Semi Government 
organisations it may be mentioned that no separate record of 
land developed and built upon by Government/Semi-
Government organisation has been maintained. 

5.35. As 2105.31 acres of land was allotted by DDA for industrial 
purposes, the Committee desired to know the basis for allocation of deve-
lopment land for various purposes and as to how the allocation of 2105 
was determined for industrial purposes, the Ministry have stated: 

"Use of 842 Heet. (2105 acres) of land for the development of 
industrial use has not relation with total 5972 Hect. (14930 
acres) developed for all the uses. In the Master Plan, 2301 
heet. was proposed for the purpose of Indi. use." 

5.36. As out of 29596.95 acres of land placed at the disposal of the 
DDA, 14930.63 acres were stated to have been developed till March 1978, 
the Committee wanted to have the time bound programme for development 
of the balance areas. The Ministry of Works and Housing have informed 
the: Committee: 

"It has been indicated earlier in the audit para reply that 14930 
acres of land has been developed till March, 1978 including 
land under Engineering Wing, Horticulture Wing and JJR etc. 
A time bound programme is already there for the completion 
of the remaining development works in the areas already 
declared as developed and for a further area of about 1021.59 
acres of land which is likely to be completed by 31.3.80." 

5.37. As it was stated that most of the land developed (14930.63 
acres) bad been disposed of, the Committee asked the Government to 
compile and furnish information indicating the area disposed of. The Minis-
try have stated: 

"The DDA has informed that thc information in terms of acres as 
desired by the PAC is not readily available at the movement. 
They have started compiling the requisite information. As it 
is likely to take some time, the same will be furnished in due 
course." 

, 5.38. The Audit para points out that initi\lIly, the work of development of 
land placed at the disposal of the DDA was entnIsted by it to the 
Central Public or ~ Department on agency basis but since 1968, the 
work was being executed by the DDA itself, mainly through its four de ~ 

lopment divisions. The Committee desired to know the consideration for 
setting up an Engineering wing of its own in 1968 nad whether it .. 
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meant to expedite developmental works. The Ministry of Works IUd 
Hoaaiog have stated: 

"The Government of India after having reviewed the scheme on large 
scale acquisition, development and disposal of land in Delhi, widened the 
BOOpe of revolving fund to meet the expenditure on the following items as 
well:-

1. Construction of Multi-storeyed flatted factories. 

2. Construction of single-stroyed shed fOr group industries. 

3. Construction of ware-houses. 

4. Construction of bu~-ter n . 

5. Construction of parking sites for idle trucks. 

6. Construction of car parks. 

7. Development of district/community centres where shopping office 
accommodation, cinemas, hotels etc. will be provided. The ex-
penditure will be confined to development of sites for these 
purposes which will be auctioned and may include, 
in some cases acquisition of land also. 

8. Development of local and convention shopping centres in re-
sidential colonies. 

9. Construction of "pecial markets, mob as cycle market, vegetable 
market etc. and 

10. Acquisition and development of land in the riag towns in the 
Union Territory of Delhi e.g. Narela. 

The Authority also fcIt that if house construction is to make an impact 
of Delhi population such a programme will necessarily have to be conti-
nued by the Authority, in the coming years. For speedy execution of houa-
ing programme and for  achievement of the accepted targets, it was thought 
that the setting llJ' of an independent construction unit under the DnA 
was essential and therefore, the Authority in its resolution No. 584 of 16th 
August, 1967 approved the creation of Construction Unit in the DDA. The 
Engineering Wing has so far developed 14,930.63 acres of land and have 
taken up construction of 50,280 houses including 17,603 in progress. To 
this extent, the creatJon of an EDlineering Wing can be said to have achiev-
ed the objective for which it Was set up." 

5.39. The Audit have informed that Land intended for disposal, after 
development and demarcation into plots, is made over by the development 
divisions to the sales branches of the DDA for disposal. There was, how-
.ever, no centralised record either in the main oflke of the DDA or In 111 
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development divisions indicating the area of land taken up for develop-
ment, area actually developed, number and area of plots demarcated and. 
Dumber of plots ready for dis.posal from time to time (December, 1977). 

5.40. As the DDA being concerned with the management of land right 
from its development till its 4isposal according to the Master plan, the 
Committee desired to know how it was that the DDA was not aware of the 
total land taken for development, fully developed and disposed of and re-
maining to be developed. 
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The Ministry have added in this connection: 

So far as no records have been kept in terms of acreage of and taken up 
for· development, actually developed, plots demarcated and ready for dis-
posal plots disposed of etc. This has been taken up in accordance with 
the observations of the PAC. The various schemes developed by the DDA 
are being reduced/super-imposed on the revenue maps of the land in 
question and the desired information in terms of exact acres will collected 
and furnished. Since this is a colossal task, it is likely to take a consider-
able time. The various regulations in this regard are also awaiting vetting 
by the Legal Section. This, however, does not mean that the development 
so far undertaken by the DDA was haphazard or the disposal inadequate. 
The process of review of progress of development land is a regular one. 
The review is carried by the Inspection Officers during the currency of the 
contract" . 

5.41. The DDA prescribed in 1971 a quarterly return showing prog-
ress of development of land, to be furnished to the main office of the DDA 
by its development divisions. A scrutiny during audit revealed, however, 
that the prescribed returns had not been received regularly and, where re-
ceived, were not complete in all respects. 

5.42. The reasons for not funishing the quarterly returns and the action 
taken by the QDA to ensure the timely submission of the above returns, 
as given by the Ministry, are as under:-

"Quarterly reports showing the progress of land developed by the-
Develovment Divisions had been prescribed but these were 
received late and were mostly not complete in all respects. 
The reason for this was that the statement was too detailed 
and its preparation cumbersome. In view of this, new 
monthly and quarterly statements have been prescribed which 
reflect the progre!iE of works in physical and financial terms 
and also project the requirement of funds. Statements have 
also been prescribed to monitor the disposal plots fiats and to 
watch the recovery of demand. These statements we-re pres-
cribed in March, 1978." 

5.43. The DDA was requested (July 1976) to compile and furnish the 
late information regarding the area taken up for development, are developed 
for various purposes and area disposed of or otherwise utilised. The DDA 
stated (January 1978) that out of 8019.53 acres taken up for development 
upto 30th June 1976 for industrial and commercial purposes 5458.70 acres 
"tld been developed. Similar information in regard to land development 
for residential and other purposes had not been furnished (1 anuary 1978) 
despite reminders. 
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S.44. In the absence of the basic data, the Committee enquired how in-
dividual schemes of development land weIe approve.d and whether the 
DDA .had laid down any priorities for development of land. The Ministry 
have repJied: 

"The priorities in the past had been laid down to some extent on 
ad hoc basis. This was in some cases, inevitable as develop-
ment had to be coordinated with the work of other agencies. 
As a result of this, development and disposal of land could not 
be planned on  a long term basis." 

5.45. When asked to furnish information of cases (including expendi-
ture anJ area involved) in which priorities were determined on ad hoc 
basis, the Ministry have submitted the following information: 

"There are no such schemes where priority for development has 
been laid down on ad hoc basis. However, in a few cases, tho 
sohemes were ,dropped but later on again taken up for execu-
tion. 

In the Delhi Master Plan  it was decided to develop additional 
12,000 Hectares of land for residential use, 900 Hectares of 
land for industrial use, 760 Hectares of land for oommercial 
use. etc. as details given in Appendix III. 

Scheme of Large Scale Acquisition, Development and Disposal of 
Land was approved in May, 1961 and some powers were given 
to Delhi Development Authority for the development of land. 
Delhi Development Authority started development taking into 
consideration the following factories:-

(i) Areas which were adjoining to built-up areas like Arjua 
Nagar, Kishan Nagar, East of Kailash, Naraina, etc. 

(ii) Areas where system of Water Supply, Sewerage, Drainage etc. 
were in existence. 

S.46. Committee of Experts had also pointed out (March 1975) 
that, out of 5894.95 rt~ developed for residential purposes, the D.D.A. 
had utilised 710 acres only for the purpose. Similar information in respect 
of Utilisation of land for industrial, Commercial and other purposes was 
DOt available with the DnA (December 1977). A consequence of the 
time1ags in the development lind disposal of land was locking up of funds 
expended on acquisition and development of land. 

5.47. The Committee therefore, desired to know the total area not dis-
posed of or Dot utilised under each of the purposes and the total expenditure 
incurred an area not disposed of or not utilised. The Ministry of Works 
and Housing have furnished the following information: 

"So far as industrial plots are concerned, an exercise, has been car-
ried out and it has transpired that the total area covered by 
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the industriai plots, placed at the disposal of Land Sales 
Branch (Industrial) aggregated to 931 acres (covering 7,617 
plots) out of which plots involving an area of. 781 acres (in-
cluding 6,521 plots) have already been disposed of, leaving 
behind plots, involving an area of 150 acres approximately 
(including 1,096 plots), 

On the other hand. as residential plots are of different sizes, it has 
not been possible to make calculations, in terms of acreage of 
the residential plots plaCed at the disposal of the Land Sales 
Branch (Residential), The total no, of plots placed at the dis-
posal of Land Sales Branch (Residential), however, aggrega-
tes to 33,252 out of which number of plots allotted or sold by 
auction calculate:! to 29,164 leaving behind 4,088 plots, pend-

1 ing for disposal. 
Yearwise break up of expenditure On development of land is given 

below, The information regarding development disposal of 
land in acreage is not readily available and is being compiled, 
It will be furnished in due course, 

Statement showing YCllrwise expenditure on development of land. 
(Figurf's in lacs of rupees) 

1961-62 29'06 
------ .. 

1962-63 Ilg'83 
1!)fi3-64 110' 37 
1964-65 112'75 
1965-66 142'00 
19(,-6-67 18"98 
1967-68 175' 38 
191;8-69 221 'OJ 

19tig-70 363'00 
1970-7 1 350' ,6 
1971-72 385' 59 
19712 -73 379' 19 
1973'74 ,au· 67 
1974-75 380 '81 
1975-,6 ,86,,0 
Ifn6-" 1026' .. 8 
1977-78 380'02 

5,48, The Ministry of Works and Housing have stated that slow deve. 
10pmCl1t of land is dUe to diversification of the activities in a manner that 
funds meant for land devt::!opment tended to be utilised for other purposes. 
This naturally affected the pace of acqui,sition and development. Some 
.of the other contributing factors were: 

(i) Uuauthorised encroachments; 
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(ii) Stay orders from coutts; and 

(iii) Non-availablility of trunck services which are provi,ded by the 
Municipal Corporation of Delhi. 

5.49. The reasons for slow non-utilisation or disposal of land are as 
under:-

"After development, land is either sold or earmarked by D.D.A. 
for its own construction activities. Sale of land to be reason-
ably fast because of demand, but land reserved for DDA 
Group Housing is utilised only according to pace of Housing 
activity itself. This activity has been retarded for want of 
funds. However, DDA has since reorganised its Housing ac· 
tivities and developed linkages with financial institutions. The 
programmed Housing activities are not likely to be affected 
for want of Funds in future. This is turn will speed up 
utilisation of developed lands." 

5.50. According to the !icheme of large scale acquIsItion, development 
and disposal of land and orders issued by Government, Land demarcated 
into plots for residential, industrial, commercial and other purposes was 
to be disposed of as a general policy. by auction, the premium being de-
termined by the highest bid. In the following cases, however. land could 
be disposed of at pre-determined rates, these rates ,being fixed by the 
Delhi A,dministration with re'ference to the cost of acquiliition and deve-
lopment plus an additional charge varying, with the size of the plot, from 
Rs. 3 to Rs. 8 per square yard and charges for beautification, village re-
development, etc. 

Catf'gory R atf'1 appJicablr 

I i) For residential pwpooes to individuals wheTf' land had 
,. ~n acq uired. 

(in Low and middle income group. for hoUle building Pre-determined ratn 

(iii) Co-operali"" socif'ties for hou ... building 

(iv) Group housing e~ of 1M DDA 

\ v) For shifting of industrial unillcstabliabed in non-con· 
forming ~  

(a) Prior to ht S .. pl .. mber 1962 

(b.l I ~ 1st Sepl.-mbcr 1962 and 311t Decnnber, 
1966. 

Prf'·dctc:rmilll·d rates 

Pre-delennilW'd rat" plus 50 JX'I' 
cent thereon : known 8A com. 

mercial rate. \. 
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In addition, land cou:J.d be allotted at certain oonces .• ;ional rates to-
educational, cultural, social and charitable organisations. 

5.51. The Committee  desired to know the basis on which land was 
allotted at pre-determined rates and whether it was allotted after inviting 
applications Or only to those who applied for it. The Ministry of Works. 
and Housing have stated: 

"In accordance with the Government of India, Ministry of Home Af-
fairs letter dated 2nd May, 1961, land is allotted at pre-determined rates in 
the following type of cases: 

(i) For residential purposes 

(jj) Low & Middle In n ~ Groups for ()u'~ nuiJding 

(iii) Go-aperative Societiel! for house building 

(iv) Group Housing Schemes of the DDA. 

To individuals who ... lands have 
b~en acg uired; this allotmen t 
is made on the .. ecommenda-
tiOll.' of the Ddhi Admn. after 
they have verified th .. claims. 

By inviting public applications 
and drawing lots. 

According to the verification s 
made by the Registrar Co -
operative Societies. 

As per the layout plan and th e 
requirement. 

(v) For shifting of industrial units established in non-
conforming areas. 

By inviting applications and on 
the basis of specific recommend-
ations of the land allotmen t/ 
advisory Committee. 

A. regard> allotment at concessional ratel! to educational, cultural, social and charitable 
organisations, thiS'is done On the specific recommendations of the concerned Ministry 
Delhi Administration. 

5:52. The Committee have been informed that the pre-determined rates 
of land for residential purposes were revised five times by the Delhi Ad-
ministration 196<8, 1969, 1970, 1975 and 1977. The details are shown 
in Appendix IV. 

Enquired what were the recorded reasons for the reVlSlon of rates in 
August, 1975, the Ministry have stated that there are no recorded reasons. 
However, a note recorded by the then Vice-Chairman is attached (Ap-
pendix-V). 

5.53. In reply to a question as to whether the approval of Delhi Ad-
ministration was obtained, the Ministry have replied: 

"The then Vice.-Chairman, DDA considered this proposal urgent 
and obtained the approval of the Lt. Governor/Financial Ad-
visor directly. 

The Secretariat of Delhi Administration was not informed of this." 
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5.54. The Financial Review and proforma Accounts of the Scheme of 
large scale acquisition development and disposal of land in Delhi have 
been prepared according to the instructions of the June, 1961 excePt the 
Proforma Account of each individual scheme. D.D.A. being the executing 
agency was asked to prepare the Proforma Account of each scheme but 

they never compiled with the instructions. However, the consolidated 
Proforma Account of the Scheme was prepared regularly every year upto 

the year ending 31.3.68. Thereafter the accounts could not be pre-

pared regularly every year upto the year as D.D.A. did not supply the 

information in respect of development and sale of land etc. Accounts of 
four y r~ viz. 1968-69, 69-70, 70-71 and 71-72 were consolidated in 
the Proforma Accounts for the year ending 31.3.75. 

The financial results of the scheme as depicted by these accounts arc 

as under:-

Period r-nding 3' "3"62 LOll of RI. 6.51,81, 

Period ending 31"3"63 Profit of Ra. 11,1 HI 

Period ending 31"3"64 Profi t of Rs. 32.B44 

Period endi ng 31 "3"65 Profi t of Rs. 16.1I1g 

Period ending 31"3"66 Profit of RI. 90•839 

Period ending 31"3"67 Profit of RI. 5.92,59.437 

Period ending 31 "3"61l Profi t of Rs. 5.,8.4lI.goo 

Period ending 31"3"72 Profit of Rs. II ~t : 8 

Period ending 31"3"75 Profi t of Rs. 28.36.49.322 

Period "nding 31"3"7u Profi t of Rs. 4o.35.48,g64 

5.55. Enquired whether any review of the scheme of Large-scale 
acquisition, development and disposal of land in Delhi as recommended 
by a Committee set up by Government in February, 1959 has been con-

ducted by Government to assess whether the objectives have been 
achieved. The Ministry of Works and Housing have stated: 

"The Scheme of 'Large-Scale Acquisition, Development & Dis-
posal of land in Delhi was approved by the Government 

of India, Ministry of Home Affairs letter No. F. 37/16/60-
Delhi (i) dated 2nd May, 1961 on the basis of the recom-

mendations of the Committee set up by the Government in 

February, 1959. 

The Government of India had appointed an expert committee on 
the worlcing of the DDA. The report of the Committee was 
further examined by an Empowered Committee. Recently, 
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Baweja Committee appointed to examine the working of the 

DDA has also submitted .s report to the Government of 

India. The report submitted by the Baweja Committee 
.is still under consideration 01 Government of India." 

3.56. Section 22(3) of the Delhi Development Authority Act pro-
wides that "after any such Nazul land  has been developed by, or under 

the control and supervision of the Authority, it shall be dealt with by the 

Authority in accordance with rules made and directions given by the 

Central Government in this behalf. 

The Ministry of Works and Housing have informed the Committee in 

·this regard that no rules have been made or directions given '~ y 

under the provisions of section 22 (3) of Delhi Development Act, 1957 

by the Central Government. 

However, the Central Government in their letter No. 37/16160-Ddhi 

(i) Dated 2nd May, 1961 as amended from time to time, issued SI.'lI!C 

executive instructions relating to acquisition, development and disposal 

of land. For this purpose, an annual financial review of the scheme was 
required to be sent to the Central Government. 

5.57. The Committee note that the managem£'l1t of 14462 acres of 
land belonging to the Government was entrusted to the Delhi Develop-
ment Authority in 1957 as it was the successor to the erstwhile Delhi Im-
provement Trust. ub e uent ~'  Ministry of Home Affair .. issued orders 
on 2 May 1961 approving the scheme for large scale Acquisition, De"e-
lopment and Dilliposal of land in Delhi. This scheme as stated by the 
Secretary, Ministry of Works and Housing during evidence was thought 

of as a device to prevent speculation and to keep the Ilrices of land down. 
The idea of the scbeme was that land would be taken over, would be 
developed and put on the market lot' private development as well as for 
governmeafal activitiy on a laTge scale. According to thc scheme the 
land was to be froun., notified and acquired UDder Land Acquisition Act, 
1894. For the planned development of Delhi, the Development Authority 
with the help of the Town and Country Planning Organisation of the 
Central Government drew up a draft Master Plan. for development 
of. DeIbi up to 1981 which was approved by the Government in 
September 1962... The MMter Plan. identified. the urbanisahle 
area upto 1981 as 1,10,500 acres of which an area of 42,700 acres WR.1Ii 
already developed. The break up of the total nrC!l of 62000 acres of 
land to be acquired & developed was residential (30,000 acres), com-
mercial (1900 acres), Industrial (4ROO acres), Government (500 at:res) and 
District " Regional Parks (25,000 acres). Al!:ainst tbis, the Committee 
are constrained to note that the Government had upto thf end of Juh', 
1977 acquired 38137.66 acres of land, the disposal and distribution of 
this acquired land being DDA (29596.25 acres). (~o ern ent e -

'Govematent ot'ganisations (4952.28 acres), Cooperati,·c societies (3557.18 
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acres), area In process to transfer to various agencies (29.59 acres) aadi 
other (1.66 acres). The Committee are shocked to note that out of the· 
acquired land of 38137.66 acres the various agencies had been able to' 

~ e o . about 50 per cent of it, i.e. 18730 acres approximately, the de-
tails belDg DDA (14930.63 acres), cooperative societies (1500 ucres) and 
other agencies (2300 acres). The Committee would, like to know the 

reaSOIl'i for this slow pace of acquisition and development 01' land. 

5.58. From the  material furnished from bl the Minis:ry of Works and 
Housing. the Committee are concerned to note that out of total of 

74372.36 acres of land frozen under SectidD 4 of the I,and Acquisition 
Act 1894 upto 31 July, 1977, the bulk of it i.e. 38878 acre!> were frozen 
during 1957 to 1960. It is painful to point out that Government could 
acquire only to the extent of 38137.66 acres till 31 u ~'. 1977 i.e. after 
a lapse of 17 years whereas according to Government's own estimation 
the annual requirement of Delhi is 2500 ucres. Even the Master Plan 
had identified the urbanisable requirement of Delhi for a population of 

46 lacs upto 1981 as 62000 acres. The Committee arc  unable to under-

st:md as to why the Govt. had frozen the land be}'ond their capacity to 
acquire and develop. This has resulted in, apart (rom causing set back 
ill development of certain areas in Delhi, sky ro et ~ prices of land, ex-

orbitant increase in rents of residential premises beyond the reach of com-
mon man. Untold miseries of people of Delhi can be ~ ned who due-

to unplanned programme and activities of Delhi Administration bne to-
day to live in shanties even after 22 years of the )lUA baving come into 
being in 1957. The Committee, therefore, recommend that an indepen-

dent inquiry should be instituted in this whole affair to pin point the res-
ponsibility for tbese lapses and the result of the inquiry intimated to tbem. 

5.59. The total land frozen under Section 4 of the Act ibid as on 31 
July 1977 was 74372.36 acres of wbich 67790.84 acres had been notified' 
under Section 6 upto 31 July. 1977. The Ministry IIf Works and Hous-
Ing bad informed the Committee tbat the remaining 6582 acres of land 
remained to be notified were frozen under Section 4 between 1957 to 1961 
and in all those cascs wbere notification under sel'tioJ1 6 had not been 
Wmed after 1967, notification under Section 4 bad ~ t The Mini .. -

try bad also stated that in future any of thi .. land is again needed fresh 

notifications under Sections 4 and 6 of the Land Acquisilion .\cl will be 
issued. The Committee also find that out of the 6779{l.H4 :t re~ Clf land 
for which notification under Section 6 was issued the Government had 

been able to acquire on ~' 38137.66 acres of land uplll 31 . u ~  1')77. The 

reuons for not u r n~ the remaining notified land f)f 2865.U8 acres 
were stated to be the financial constraints in the revolving fund and non-

haljsation of Zonal Development Plam by the DDA. 'Ffte Committee 
tberefore desire to know wbether these facts were C'ftI" brought to the ... 
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;tice of the Government by the Delhi AdministratioD and if 80, wbat &c": 
lion was taken in the matter. They recommend that every e«ort should 
- made to acquire the land and to develop the so acquired land expedi-
tiously and that monetary and other resources to undertake acquisitioa 
and development of land on this scale be made avallable to I)elhi Ad-
ministration and DDA. 

5.60. Prior to 1967, there was no time limit for notifying the land 
under Section 6 after it was frozen under Section 4 of tbe Land Acquisi-
tion Act 1894. By the amendment of 1967, it has been provided that 
i( notification under Section 6 is not issued within a period of 3 years from 
the date of freezing tbe land under Section 4, the latter notification under 
Section 4 lapses and in case where notification under Section 6 had been 
issued beyond the period of 3 years, interest at the rate of 6 will be paid. 
There is DO time limit for acquiring/utilizing the land. The Committee 
are surprised to learn that a sum of Rs. 3,71,73.350.32 WftS paid as in-
terest on account of late issuance of the notification under Section 6 nnd 
that this amount was counted towards the cost of land. The Committee 
are unable to understand as to why an innocent purchaser of land should 
pay for the delay on the part of Central Government. The Committee 
would therefore desire that a thorough investigation for identif3'ing the 
reasons for delay in issuing the notification under Section 6 of the Ac' 
ibid should be held with a view to fix responsibility. The Committee arc 
also of the view that a time limit should be fixed (or acquiring the land 
after &suing the notification under Section 6 of the IIbO\'e Act Rnd feM' 
developing it thereafter so that all the agencies will be prompt in acquir-
big and developing the laud. 

5.61. The Committee find that out of the 38137.66 acres of land ac-
quired by the Delhi Administration, 295%.95 acres were placed at the 
disposal of the DDA for development. The Committee arc distressed 
to note that the DDA had been able to develop only 14930.63 acres upto 
31 July 1977 i.e. during the last 22 years. The Secretary, n tr~  of 
Works and Housing had admitted during evidence tlmt 'the UnA W3S not 
able to develop land fast enough to meet the demands from the market' 
and the result of this naturally was that prices began to rise which fasci-
nated the DnA which then started releasing small areas of land for auc-
tion which was a totally misconceived policy. The Vice-Chairman of 
DDA had also admitted during evidence that the initial idea of trying to 
get hold of the land and to develop it through fine n~ e central autho-
rity was perhaps misconceived. He had also stated during evidence 
that to maintain status-quo in Delhi 2500 acres of land aI1InuaUy was re-
quired for housing purposes only. The Committee feel that the slow 
progress in development of land has led to acute scarcity of land with 
the attendant malpractices and profiteering. in the disposal of land. The 



89 

~ 1ft. of ~ view ~ the DDA bas not been able to pay its 
Jdteatioo to thIS pnmary function of development of land due to its in-
TOIvement in otbea- activities. The Committee therefore recommend 

that in future highest priority should be given to the de,'clopmcnt of land 
< ad its immediate disposal thereafter. 

5.62. The Committee have been informed in this regard that a special 
ceU has been set up under the Commissioner (Lands) DDA to monitor 
the progress of development of land and that this cell is already seized 

.' of the problem and bas taken up the. preparation of regulations and com-
pletion of records of the landS tr&nsfetTed to DDA under Section 22(1) 
of the Delhi Development Act 1957. The Committee would like to 

know the progress made in this regard and urge upon the Government 
10 draw a time bound programme for development of the remaining por-
tion of the land which has been acquired but has not yet been developed. 

The Committee note that the Ma'iter Plan had identified the devdop-
ment of 30,000 acres of land for residential purposes upto 1981.' :\g. 
ainst this, the Committee are distressed to find hat the total land develop-
ed upto 1977 for this purpose was 9510.98 acres, the details being DDA 
(5710.98 acres), Cooperative Societies (1500 acres) and other agencies 
(2300 acres). Slow progress in tbe development of land for residential 

purposes has resulted in the gro't'th of a large number of unauthorised 
colonies as is evident from the fact that about 7500 acres of land are un-
der occupation of people residing in such unauthorised colonies. The Com-

mittee have also been Informed that about 8500 acres of land is under 
development for residential purposes with the various .ncies. 1bey, 
therefore, recommt'nrl that vigorous eqorts he made to complete work 
on land under development  so that it could be released for residential 

purposes expeditiously. 

5.63. According to the initial scheme the work of development of 
land placed at the disposal of UnA W8'i entmstcd ~' it to the ('ell'ral 
Public Work ... Department on agency basis but since t 96R. the work W3 .. 
being executed by 'he DDA itself n ~  through its fUllr development 
divisions. The DDA had slated that the crc:lfian IIi un Enwneerin2 
Wing can be said to have achieved the objective for which it wa'i set up 

as it bad been able to develop 149.63 acres of land anrl to construct 
50,280 houses induding 17603 in progres.'l. 

1be Committee are not fully convinced with this contention IIf the DDA 

1M is evident from the fact that it could develop also 14930.63 RCfCII of 
land as agaimt 29596.95 acres aUotted to It for development. Had tbe 

DDA continued to entrust the work of development of land to CPWD In 
-addition to Its own EagiDeeriDg Wing, the development of land would 
'line been mada bIeer. The Committee weald Db tile C..ovenuneat to 
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re-eumine the present arraagement and devise ways and means to· 
speed up the programme of development of Iaod. 

5.64. The Committee also note that the DDA had prescribed in 1971 
a quarterly return showing progress of development of land, to be furnish-
ed to the main office of the DDA by its development division and that a 
scrutiny during audit had revealed that the prescribed returns had not been 
received regularly and where received these were uot complete in all re~ 
peets. The Committee lU'e surprised as to how in the absence of these re-
turns, the DDA reviewed the progress of development of land in Delhi. 
They would, therefon; recommend that DDA should ensure timely sub-
mission of these returns and monitor progress of developml'flt of land., 

5.65. According to the scheme Of large scale t on~  develop-
ment and disposal of land and the orders issued by the Government on 
2 May, 1961, land was to be allotted to certain categories at pre deter-
mined rates which did not involve an element of profit. The Committee 
are ~rturbed to note that the pre-determined rates had been revised five 
times in 1968,  1969,  1970, 1975 and 1977. It is most surprising that in 
1975 the then e- r n~ DDA had obtained the approval of tile then 
U. Governor and Financial Adviser, DDA directly without recording 
any reasons for revising the pre-determined rates. The Committee would 
like the mattel' to be examined in all its aspects with a view to fix res-
ponsibility. 

S.66. Section 22(3, of the Delhi Development Act 1957 provides that 
after any Nazul land has been developed by or under the control and su-
pervision of the Authority, it shall be dealt with by tlte Authority in ac-
cordance with rules made and directions given by the Central Govern-
ment in this behalf. The Committee have been informed in this regard 
that '110 rules have been made or directions given specifically under the 
provisions of Section 22(3) of the Delhi Development Act, 1957 by the 
Central Govemment. Many other such instances have also come to the 
notice of the Committee where rules have not yet been framed by the 
Govemment under the above Act. In this connection it is seen that the 
Committee on Subordinate Legislation had, in r ~  34 of their 5th 
Report (Second Lok Sabha) recommended that ordinarily rules should be 
framed nndel' an Act as soon a!'> p'ossible after the commencement of 
the Act. and in no ca'ie this period should exceed six months... The 
Committee would, therefore, like to know the specific reasons for not 
formulating the rules under the various provi!'>ion!'> of the Delhi Develop-
ment Act 1957 so far. Also, the stcps be n~ taken to frame ntlc!'> under 
the said Act, should be intimated to the Committee. 

A /10/",('111 of l(llld to Coop('rtllil'(' oII ~- d I  Societies 

5.67. The Audit has informed that the total land frozen in the Union 
err ~ I of Delhi under Section 4 of the Land Acquisition Act 1894 as· 
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on 31st July, 1977 was 74,372.36 acres; of this 67,790.84 acres had been 
notified under section 6 of the Act ibid as required for the planned deve-
lopment of Delhi 27.39559 acres of land thou2h notified under sec-

tion 6, had not been acquired. The land actually taken possession of 
was 38,137.66 acres. The disposal and distribution of acquired areas 
as on 31-7·1977 was as under:-

---.-----------
Agency 

I. Delhi Development Authority 

2. Government/Semi Go\'ernment/Organisations 

3. MCD/DDA for j. J. Removal Scheme. (Standi includfOd 
in I) 

4. Co-opera t i ve Sori et i ('5 

5. Others 

6. Area in the procf'SS of transff'r to variou8 ageocif'1 

-----_. --_ .. --------

Acres 

29,59fi' 95 

4,952'28 

2,800'82 

3,557' 18 

1·66 

29'59 

5.68. The Ministry of Works & Housing have informed that no 
record of yearwise development and disposal of land allotted to D.D.A. 
has been maintained in D.D.A. ever sinee its inception. However, tho 
total area developed for different purposes by the D.D.A. over the yean 

is as un.der:-

J. Rea'dential .~7Io. 8 acres 

2. Industrial .~  acrea 

3· Commerc:al 666.67 acrel 

4· Co-op.Housirg 578.67 aenl 

5· Jhuggi jhonpri 2690.00 sCrt'a 

Removal Scheme 

6. Horticulture ~ 7 oo acres 

Total: l·h930.63 ~ I 

Most of the land developed so far has been disposed of. 

5.69. As 3557.18 acres of undeveloped land was allotted to coopera-
tive House Building Societies by the Delhi Administration and another 
578.67 acres developed land was allotted by the D.D.A. to Co-op. 
Housing Societies, the Committee desired to know the total number o'f 
~o er t e House-Building Societies. The representative of the Minis-
try of Works & Housing stated during the evidence: 

"The co-operative house building societies in Delhi are broadly 
divided into two groups: plot-holders Society and group-
housing Society. Registration is done from 1947 ...... . 
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There are 242 plot-holders Societies. There are 161 group 
housing Societies. The total of 403." 

5.70. Enquired as to how many societies applied for land, the witness 
stated: 'About 355 societies applied for land. Other did not apply for 

~ nd.' 

In this connection, the representative of the Delhi Administration 
stated during evidence as under: 

" .... Land to co-operative socIeties are given on the recommen-
datiolT or the T .and Allotment Advisory Committee! Out 

of the application which were given to the Land Allotment 
Advisory Committee, the Committee recommended only 127 
cases in which land had to be allotted by Delhi Administra-
tion. We allotted land in the case of 125 societies. Now, 
2 co-operative societies are still to be allotted land for whIch 
recommendatIon has been made to the D.D.A." 

5.71. Regarding allotment of land to the Group Housing Societies, 
the Vice-Chairman, D.D.A., stated during evidence as under:-

"The allotment of land to co-operative societies has becn done by 
the Delhi Administration except in the case of group-housing 
societies. These co-operative Societies include 161 group 
housing societies. 72 cases have been closed: 89 cases have 
been found to be eligible for allotment; oT these 89, 54 have 
been allotted land, and the rest arc under consideration ... " 

5.72. To a question as to how many co-operative societies were given 
un-developed land and in how many cases the land had been developed 
by these Co-o!)Crative Societies and distributed to their members, the 
Ministry of Works and Housing have, in a written note, stated: 

"Out of 127 Co-operative House-Building Societies, t 25 have 
been allotted undeveloped land. 93 of them have already 
developed the land and 82 out of them have allotted plots to 
its members." 

5.73. Enquired whether it was a fact that in many cases the land was 
not allotted to these societies for more than ten years, the witness 
stated:-

"Officers were scnt to the Co-operative Societies in 1964 for allot-
ment of land and after 1967 land was started to be allotted. 
But in some cases possession was not handed over because 
some persons had obtained stay order from the court. TIlere 
has been delay in those cases but in most of the cases land 
was allotted in 1969. 
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S.74. As the development of land in these cases were slow the Com-
mittee desired to know whr.ther these Co-operative Societies ~ re given 
any time limit for development of land and allotment thereo'f and the 
cases in which this time--Iimit was not adhered to. The Ministry of 
Works & Housing have stated:-

"There years time limit from the dare of possession of allotted 
land/date of execution of agreement was given to such 
o et~e  for development. However, no time limit is pres-
cribed for allotment. The permission for allotment of plots 
to the memb ... ,s i<; given to a Society only when its demar-
cation-cum-Iayout plan is approved/released by the compe-
tent authority and the membership of the members is cleared 
by the Registrar, Co-operative Societies. 98 Societies, have 
not completed dewlopment within 3 years and 27 have com-
pleted the development within the time allowed." 

5.75. It was pointed by a member of the Committee during evidence 
that the general complaint in Delhi was that a lot of harrassmellt was 
caused while getting land and a lot of unnecessary and frivolous objec-
tions were raised by the Department. The Committee, therefore, desired 
to know the difficulty in alloting land to the remaining Co-operative Socie-
ties. The representative of the Ministry of Works & Housing stuted 

during the evidence:-

"As I said earlier, 76 plot-holders societies arc not fortunate 
enough to get land allotted by Delhi Administration. The 
Committee set up by Government to go into the working of 
cooperative house-building societies in Delhi, under the 
chairmanship of Dr. Lokur, made a recommendation that 
both the Delhi Administration and DDA should try to ex-
plore the possibility of given them land. If they are not 
successful, the Registrar of Cooperative Societies should 
take steps for winding up the societie..... There is no use 
of the societies remaining on paper and not getting land. 
This recommendation is before Government: an Empowered 
Committee is deliberating on it and it has to give a report. ". 

S.76. The recommendations of Dr. Lokur Committee and the action 
taken thereon are given below. 

RecolluiiendatiiiiiJor Lokur Commiiiee-----· ------Ar.t'oo-,akm------

I. The Delhi ~ o- ~~t ~ ~-  D.D.A. haa bren aakM tl? PITpar1' •• time-
stated that 87'8, Iaectaru o n~ i. ava!l- bo!lnd . ?8 ' ~ for I t~nt on or 
able for ot ~nt to Group HOU'lng Socle- thl' dec.sIOII. 
ties but 4S'44 hectares out or this I.nd i. 
_clao be undulated. Thy undulated land 
should be levelled up and dr~d aa early 
as ~b e and utilised for allotment of'the 
lOCietier. 
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Recommendation of Lokur "Committee Action taken 

II. If, as stated by the Delhi Development The DDA is hard put to find land for ita own 
Authority, some pocketa ofland arc avail- projects and alBO to the existing group 
able the question of allotting IUch land to housing societies. In these circuUlltancC:I, 
societies to whom no land i. allotted should Govt. has not found poaible to accept thil 
be CODIidered. recommendation. 

3. If any land covered by the notifications 
under section 4 of the Land AcqUlition Act, 
J 1194, i. not yet acquired, it may be acquired 
and earmarked for allotment to housing 
societies. 

Weightage could be given to the locieties 
for whom land has not been allotted pro-
vided they convert themlClves into Group i 
housing societies. The Registrar, Co .' 

operative Societies has been wed to 
inform the DDA about the societies that 
have become defunct, so that these societies 
could be .truck off from the lilt. 

However, the Secretary, Ministry of Works & Housing, stated during 
evidence that "We will have to wait till more land is available." 

S.77. The position about land allQued to Cooperative Societies and 
the reasons for its slow development/allotment, as given by the Ministry 
of Works & Housing. is as under:-

"Lands have been allotted to various cooperative societies under 
the scheme 01 'Large-Scale' Acquisition, Development and 
Disposal of land in Delhi', in which about 23,000 plots have 
been carved out by 127 Cooperative House Building Socie-
ties. Most 01 the Societies are in advanced stage of development 
and about 9,000 sub-leases have been executed in favour of 
individual members. Slow progress in the past can be attributed 
to the following reasons:-

(i) Litigation arising out of acquisition and stay orders of 
court. 

(ii) Disputes amongst the societies regarding their inter-se 
senitoity for allotment of land in particular nreas. 

(iii) Delay in the preparation of layout plans by the societies. 

(iv) Disputes regarding the provision of civic services. 

(v) Lack of zonal development plans by D.D.A. defining 
specific land use. 

(vi) Shortage of building material and funds. 

S.7S. It is stated in Baveja Commitee Report that the Cooperative 
House-Building Societies have so far developed 1500 acres of land nnd 
another 2000 acres of land is under development. 

.. 
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5.79. The Committee also desired to know whether the slow develop-
ment of bv the Cooperative Societies was due to delay on the part 

• of the D.D.A. in approving the layout plans and/or provision of peripherial 
facilities, etc. The Ministry of Works & Housing have stated:-
-.. 

• 

., 

"DDA is concerned with the scrutiny and approval of the layout 
plan and sCi-hack-cum-demarcation plan of the Cooperative 
Societies. The responsibility of development of land allot-
ted to the Secieties by Delhi Admn.jDDA rests with the 
Societies. After the developm::nt of land is completed by 
the Societies and the set-back-cum-demarcation plant is re-
leased to the Society, the Society make allotment to its Mem-
bers. It has been noticed that the delay occurs only during 
the development of land by the Societies. There are various 
factors which account for delay in development of land for 
the Cooperative Societies as enumerated below:-

(i) The trunk services in various localities/areas were not avail-
able for making connections of the peripherial services. Basi-
cally it is the primary responsibility of the civic body or the 
M.e.D. in this case to provide trunk services where periphe-
rail services are required to he connected by various develop-
ing agencies. 

(ii) There had been delay as well in approval of the peripheriaI 
services scheme in the MCD Planning Wing, mainly because 
of non-availability of trunk services where the peripherial 
services had been proposed to be connected finally." 

The Ministry of Works and Housing added in this connection: 

Year 

1970 
1973 
1974 
7~ 
197ti 
1971 
1978 

"There are 15 layout plans relating to Cooperative Societies pen-
ding with the Authority. These relate to the period 3S 

shown below: 

TOTAL 

No. of Societies 

I 

1I 

1 
I 

4 
.5 

modified in 1977 
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5.80. The Committee also wanted to know whether any interest was 
paid to those Societies who were allotted land after 2 to 10 years a.fter 
depositing the money, the representative of the Delhi Administration stated 
during evidence:-

"No, Sir, because there is no stipulation to pay interest in the 
agreement entered into with them." 

5.81. The legal position, as intimated by the Ministry of Works & 
Housing, in this regard is as under:-

"Delhi Administration/D.D.A. do not pay any interest to any 
cooperative society for the amounts deposited for the land. 
If there is any time lag between the date of deposit and the 
actual handling over of land this is due to the fact that the 
delay is inherent in acquisition proceedings. If a particular 
person has been paid compensation for his land and not 
being satisfied with the award of the Land Acquisition Col-
lector, he moves the District Judge or the High Court or he 
challanges the acquisition itselI, delay is bound to occur in 
finally passing on the possession to him. As a matter of 
fact, Govt. has to pay interest to the expropriated owners 
from the date of acquisition till the issue is decided by the 
Court. Neither under the scheme circulated vide Govt. of 
India letter dated 2.5.61 nor under the agreement/lease 
deed to be executed with the society any provision has been 
made for payment of interest to the society. They have to 
deposit money and take chances regarding the date on 
which possession is actually delivered to them. Moreover, 
in the case of Group IV Societies delay occurred for ano-
ther reason for which administration cannot be blamed. The 
layout plans prepared by the Town Planners indicating the 
various sectors for the concerned societies were not accept-
able to them for some reason or the other. 

The Town Planner had, therefore, to do the exercise again and 
again till the layout was prepared which was acceptable to 
the societies. There are cases where societies deposited 
the money but refused to accept land in the area where it was 
offered to them. Their insistence tor allotment in an area 
where department is not in a position to make any land 
available is bound to delay the process of allotment and for 
that none but the society itself is responsible." 

5.82. Enquired whether it is a fact that the land of many' cooperative 
societies was acquired by Govt. at a cheaper rate and allotted to those 
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very societies at a higher rate, the representative of the Ministry of Works 
& Housing stated: -

"1 have got a list of societies whose land was acquired by Delhi 

Administration, and who were subsequently given land either 
at the same place or at different places. But about the rates 
charged, we don't have figures from Delhi Administration. 
So, 1 don't know whether those rates were higher than the 
acquired rates." 

The representative of the Delhi Administration, however, added in this 
connection: 

,  ! 

"The rates are higher, because after acquisition there is a pool 
rate which is made applicable to such societies also." 

5.83. The Vice-Chairman, DDA, also stated during evidence that 
'the land was, generally speaking, village land which was acquired and 
a levy of Rs. 1/-a square yard was made on that land.' The Secretary, 
Ministry of Works & Housing stated: '1 am not aware of this. This is a 
Delhi Administration problem. This for the first time I have heard about 
it.' 

5.84. Enquired about the basis or justification for charging this levy 
on the land acquired from and released to the same coopreative socie-
ties, the Ministry of Works and Housing have, in a written note, stated:-

"Delhi Administration have been charging Re. 0.50 per square 
yard for village re-development, Rs. 0.50 per square yard for 
zonal road contribution and Rs. 1/-per square yard for 
beautification charges. About beautification charges, it can 
be said that the same was levied under the orders of the U. 
Governor who is given full financial powers for the imple-
mentation of the Scheme. These powers were delegated to 

the Administrator, Delhi, vide circular letter No. F. 1/7/61-
Delhi. dated 21 st March, 1961 hy the Ministry of Home 

Affairs." 

5.85. In reply to Starred Question No. 419 on ban on the registration 
of Group-Housing Societies in Delhi, the Ministry of Works & Housing 
stated on 21 March, 1979 in Rajya Sabha as under:-

u~t on Answer 

--------
(a) Under what provilionJ or law Government Under Section 9 or the Delhi Co-

have banned the rctPltrat!OD of new operative Societis Act, IlJ7!1, the Retri ... 
group-housing lOCietlei in Delhi Crom trar of'Cooperative Societlell. competent 
1973. to mUle rqiltration, 
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--------------

Question Answer 

(b) Whether it is a fact that the ban is a oeter- Yes, Sir. 
rent factor in floating new group·housing 
S3cieties. 

(c) Whether it is not a fact that this ban is Allowing rcgi&tration ofgroup-l:ousing Socie-
agaimt the concept of group-housing tics, without any prosp!" l ui allotment of 
movement in Delhi in the overall context land in ncar future would be more detri-
of the role of the cooperative sector in the mental to the interests of Coo ('rative 
national reconstruction programme: and Ino 'ern ~~. 

(d) .whether Government propose to lift the 
ban 011 the registratioll of new coopera-
tive group-housing socitil's. ! 

Owing to the limited availability of allutable 
land in Delhi, the DDA is p-ot in a position 
to ofler land for new ~o et e . l-il'll(e 
the purpose of registering new societi(·s will 
not be achieved. 

5.86. The CUlOlhiltee nute that 403 Cooperative Societies, 142 plot 

holders Cooperative Sodetics and 161 Group Housing Cooperative So-

cieties were registered with the Registrar, Cooperative Societies in llelhi 

since 1947 and out of these Societies 355 Cooperative Societies applied 

(or land. The representative of the Ministry of Works & Housing had 

stated during evidence that land to Cooperative Societies is given on the 

recommendation of the Land Allotment Advisory Committee and out of 

the applications which were given to that Committee, it recommended 

only 127 cases in which land Was to be allotted by tlte Delhi Administra-

tion. T'he Committee lun'c been informed that out of these 127 Co-

operative Societies, 125 have been allotted land so far. 93 of these Su-

cieties have already developed the land and 82 out of these have allotted 

plots to their members. Out of the other 161 Group lIousing Coopera-

tive ScK:ieties, the DDA had found 89 cases to be eligible for allotment of 

land. The Vice-Chairman had informed the Committee that the DDA 

bad allotted land In S4 cases out of these 89 cases and that the remain-

ing cases were under cCUlsidcration. The Committee would like to 

know the details of aD those Societies which were not found eligible for 

allotment of land and the reasons for t!:eir re ~e t  having heeq turned 

down by the Deihl Administration or D.D.A. 
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5.S7. Another depolrllble feature whicth has come to the notice of the 

Committee is that lay-out plans in respect of 15 oo : r t ~ Societies 

submitted to the D.D.A. during the years 1970-78 are pending with it. 

The Committee "ould like to know the reasons for which these layout 

plans could not be finalised and stress that these plans may be finalised 

expeditiously. 

5.88. From the information furnished by the Ministry of Work... & 

Hom;in,L:, the e~ lind that there is a three vear time limit for deve-

lor'!1cnt (If Ian!! from the date of possession of 'allotted land or date of 

exfension of ~ree ent with the Cooperative Societies and that no time 

limit is prescribed for allotment of land to its members. However, per-

~ un for allutmenl UJ pillts is given only when its deDUlrcatiuu-cum· 
~'out plan is approved Or released by the Competent authority and tbe 

membership of the members is cleared by the e~ tr r Co-operative So-
cieties. The CommiUl'C arc r 'e ~ concerned to note in this connection 

t ~ on ~ 27 Couperative Societies out of the 125 societies had been able 
to complete the development within this period of J years. 

5.89, The Cummittee also observe that the Cooperative Societies who 
were allutted 3557.18 anes of land upto 31 July could develop only 

1500 acres uf land so far and another 2000 acres of land arc under 
development. Sluw ro~re  in this regard had been attributed to the liti-

gation arising out of acquisition of land, disputes amonglit the societies 

regarding their inter se seniority for allotment of land in particular areas, 

de ~' in preparation of layout plans, disputes re rd n~ the provision of 
civic services, lack of zonal development plans by D.D.A. and shortage 

of building material and funds. The Committee would like to know JVI 
to whv the land under dispute was allotted to these societies and stress 

the n;ed for settling all matters re~ rd n  inter se seniority of societies 
and provision of civic services expeditiously. The Commitlee are also 

of the view that the time limit for development of bnd should be adhered 

to and that time-limit should also be fixed for allotment of plots after 

the development of land SO that bou n~ activity in Delhi may be geared 

up. 

5.90. The Committee note tbat the Minister of Works and Housing had, 

in reply to a question on ban on the registration of ~rou - ou n  societies, 

inter aliastated in I~ y  Sabha on 21 March, ] 979 that 'owing to the 

limited availability of a1lotable land in Delhi, the ODA is not In a position 

to offer land for new societies' and 'hence the purpose of redsteriag ne" 
societies will not be achieved'. In thi .. connectioa the Committee observe 

that the total land frozen uader Section 4 of the Land Acquisition Act 
1894 since 1957 was 74372.36 acres of which 67790.84 acres had been 
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notified under Section 6 and 38137.66 Kreas acquired upto July, 1977. 
The total land developed by the various agencies has been 18730 acres. 
As the development Of land in Delhi has been very slow during the last 
22 years, the Committee are of the view that ban on regi!ftratioo of group 
housing societies and other bouse building co-operative societies wouldJ 
apart from causing set-back to tbe cooperative movement, bamper further 
development of land and housing activities in Delhi. The Committee, 
therefore, recommend that the ban On registration of new group societies 
and other house building cooperative societies should be lifted. 

NEW DELHI; 

April ~  1 q7q 

Vaisakha 10, 1901 (S) 

P. V. NARASIMHA RAO, 
Chairman, 

Public Accounts Committee. 



APPENDIX-I 

(Para 1.11) 

Copy of letter No. F. 37116160-Delhi (i) from the Ministry of Home Affairs 

Feom 

To 

Shri A. V. Venkatasubhan, 

Deputy Secretary to the Govt. of India. 

The Chief Commissioner, 

DELHI. 

SUBJECT:-Control on land values in the urban areas of Delhi-Acquisition, 

development and disposal of land in. 

Sir, 

I am directed to invite a reference to your letter No. 782/ST/CCIS9, 
dated the 6th June, 1959, forwarding the Report of the Committee which was 
set up to study the problem of introducing measures of control on land values 
and stabilising land prices in the urban areas of Delhi. The Government of 
India have considered the recommendations made in the Report of the Com-

mittee. They have also considered the proposals made in your note dated 
the 25th April, 1960, regarding acquisition, development and disposal of 

land. The following decisions have been taken by the Government of. 
India:-

( 1) Private investment in housing in Delhi should be facilitated. Set-

ting up of colonies which could be located elsewhere should be 
discouraged. 

(2) No institution should be given allotment of Government land 
in Delhi unleSE it subservea directly the interest of the popula-
tion of Delhi or it is definite that the nature of the work to be 
carried out is such that it cannot with equal efficiency be 
carried out elsewhere than in Delhi. 

(3) The Size of re~ dent  plots to be leased out to individuals should 
not exceed gOO sq. yds. This ceiling would not apply to plots on 
which residential pccommodation is constructed by Government. 
In the case of cooperative house-building societies, the ceiling 

may be extended to J ,200 sq. yds. except in the case of such c0-
operative societies as had either acquired land for development 

101 
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under their own arrangement and had been dispossessed of that 
land in the acquisition proceedings by Government in 1957 or 
had deposited mopey with Government before the 31st Decem-
ber, 1959, for the acquisition of land for housing purposes or 
had themselves bought land (otherwise than through acquisition 
proceedings) prinr to the 13th November, 1959, where the ceil-
ling may ,be relaxed upto 2,000 sq. yds. Special care should be 
taken to see that nO land was allotted to a body which was not a 
genuine cooperative society. Care should also be taken to ensure 
that the total quantity of land alloted to a co-operative society 
docs 110t exceed its real needs for residential accommodation 
only of its members and that the co-operative societies which 
may be permitted to have a ceiling of 2,000 sq. yds. on inQivi-
dual plots are not allowed to apply for allotment of additional 
land merely on the ground that larger plots are required for 
some of their members. 

2. Subject to the above mentioned general conditions, the scheme detailed 
below for Ihe acquisition, development and disposal of land has been approv-
ed by Government of India:-

(1) About 8,000 acres of land should be acquired, in the first instance, 
under the provisions of the Land Acquisition Act, 1894. The land so acquir-
ed will be developed by the following authorities:-

(i) The Central Public Works Department for housing of Govern-
ment employees .. 1,200 acres. 

(ii) The Delhi Development Authority for provisions of plots for-
(a) Private housing including plots for individuals whose land has 

been acquired under this scheme; 
(b) industries and ntanufactures; 
(c) shopping centres and business premises; 
(d) Public and privdte institutions; and 
(e) Public utilities and community facilities .... 4,000 acres. 

(iii) The Delhi Municipal Corporation for-

(a) Slum clearance projects and jhuggies and jhonpries scheme-
950 acres; 

(b) industrial use for the relocation of industries to be shifted 
from city areas· 1000 acres .... 1,950 acres; and 

(c) Co·operative societies for house-building and industrial co-
.850 acres. 

Total .. ?,OOO aC'fes 
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The Delhi Municipal Corporation is being requested separately to take 
urgent steps to provide trunk municipal services in the areas to be developed 
under the scheme. 

(2) The responsibility for the development and disposal of land allotted 
to the Central Public Works Department will be t>bat of the Ministry of 
Works and Housing and Supply. 

(3) The acquisition and dcveiopment of Land should generally follow the 
t:me-schedule and targets indicated. The Central Public Works Department 
will provide adequate engineering and other necessary staff to work for tho 
Delhi Development Authority, according to the existing procedure. 

(4) Normally, developed land should be provided for-

(a) public and private in!>titutions and for public ut t e~ and com-
munity facilities like open spaces parks, playgrounds, etc. 

(b) industrial and cammaicai use; and 

(c) housing plots for individuals including those whose land has heeD 
acquired by Gove.nment under this scheme. 

However, in the case of house-building co-operative societies, and co-opera-
tive societies of industrialists and manufacturers, undeveloped land may be al-
lottl!d if sudl u r~ JI'.::tl ;; rei for bona fide r . .~  a"d I] I ~ lh" r.cccs-
sary resources and organisation to develop such land. In all cases where 
undeveloped land is allotted, it should be stipulated that development should 
be completed within a period of three years, failing which land should be 
resumed and the premium originally paid refunded to the society concerned, 
after deducting 10 per cent thereof as penalty for not carrying out the deve-
lopment within the stipulated period. 

(5) Out of 8,000 acres of land proposed to be developed, in the first 
instance, about 2,500 acres of land, which had already been declared as 
development area', should be acquired expeditiously and placed at tlle 
disposal of the Delhi Development Authority for development  and disposal 
under this scheme, Proposals for declaring more areas as 'development 
areas' may in due course, be submitted to Government in consultation with 
the Delhi Municipal Corporation. . 

--(6) All Land acquired under the scheme will be nazulland and will vest 
io the President and will be given out in his name only on e ~ hoM bU!lis to) 
local bodies and I~  rarlies, u:cluding co-operative 5 er '~'  odu tr ' ~ I  

iDdividual'i, n tt or.~  Cl'::. 
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(7) An additioAul charge, over and above the cost of acquisition and de-
\'elopment ,which ~ u d be 11H:rged in the price of land, should be :hnged r.t 
the following rates:-

Developed residential plot of-

the first !l00 sq. yda. or part thereof Ra. 3 per sq. yd. 
the next !l00 sq. yds. or part thereof RI. 4 per sq. yd. 

the next 200 sq. yda. or part thereof Rs. 5 per sq. yd. 

the next 200 sq. yda. or part thereof Rs. 6 per sq. yd. 

the next !l00 sq. yds. or part thereof RI. 7 per sq. yd. 

thereafter at Rs. 8 per sq. yd. 

(8) As a general policy, disposal of developed land should be made 
by auction and the premium should be determined by the highest bid, ex' 
cept in the following cases, where land may be allotted at pre-dete.rOlined 
rates, namely, the cost of acquisition and development plus the additional 

charge mentioned in sub-paragraph (7) above:-

(i) to individuals whose land has been acquired as a result of the 
Chief Commissioner's notification dated the 7th March, 1957, 

the 3rd September, 1957, the 13th November, 1959, and the 
lOth November, 1960, or other such subsequent notifications, 
provided that this concession will not be available in the case of 
individuals affected by the notifications dated the 7th March, 
1957, and the 3rd September, 1957, if the acquisition proceed-

n~  have been completed and payment made or deposited in 
court by the 1 ~t January, 1961. In these cases-

(a) if  a residential plot is to be allotted, the size of such plot, sub-
ject to the ceilings prescribed, may be determined by the 
Chief ConJlnissioner, taking into consideration the area and 
the value of the land acquired from the individual and the 
location and value oT the plot to be allotted; and 

(b) if an industrial plot is to be allotted, its size may be determined 
with rekrence to the requirement of the industry to be set up, 
provided that the setting up of such an industry is in accor-
dance with the Master Plan and the industrialist concerned has 
the capacity to establish and run such industry and provided 
further that the extent of land allotted at predetermined rates 
should not exceed the area acquired from the industrialist con-
cerned. In maldng such allotments for industrialists, the Chief 
Commissioner will be advised by an advisory Committee to be 
nominated by him. 

(ii) to industrialists who are being asked to rel11O'le their factories 
from their present locations. Such allotments will be subject 
to thc condition that the location of the industry concerned 
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within the urban area is in accordance with the Master Plan. 
The Advisory Committee referred to in the previous sub-para-
graph should ,be consulted in making such allotments. 

(iii) to individuals in the low income group. These allotments 
wilt be made by drawing of lots under the supervision of. an 
Advisory Committee to be nominated by the Chief Commis-

sioner. A suitable percentage of the area developed for private 
housing by the Delhi Development Authority may be re-
served for this purpose. 

(iv) to co-operative house-building societies and co-operative so-

cieties of indusU'ialists and manufacturers. 

(9) Ground rent should be charged at the nominal ratc of Re. 11-per 
annum per plot for the first five years in the case of such allotments, whether 
by aUelion or at pre-determined rates, Therefore, the annual ground rent 

shall be payable at 2t per cent of the premium originally paid. The rate of 
ground r.::nt will be subject t.o r(vision after every 30 years. 

(10) The following conditions shall govern the allotment of land 
whether hy u~t on or otherwise to individuals (including those whose land 

has been a(;quired:-

(a) No plot should he allotted to any person, who or whose wife! 
husband or any of hisfher dependent relations including un-
married children owns a house or residential plot of land in 
Delhi, New Delhi or Cantonment. The question of making an 
exception in the case of persons living in a congested locality 

or whose families has outgrown should be considered aiter 
some experience has been gained of the working of the scheme. 

(b) The al\ottec of a plot should be required to construct the house in 
accordance with the sanctioned ,plans within two years of the 
date of allotment, failing which the land would be liable to be 
resumed. 

(c) The allottee of a plot shall not sell or transfer his rights in the 
plot or part thereof for a period of 10 years from the date of 
allotment except with the previous approval of the Chief Com· 
missioner which will be given only in exceptional circumstances. 
Thereaftf'r, the permission to sell will be given by the Chief Com-
missioner. In both the cases 50 per cent of the unearned increase 
in the value of the plot will be paid to Government before the 

transfer ~ pemlitted. 

(d) Lease deeds ~y be simplified and may contain the following 

conditions:-

(i) due observance of municipal bye-laws; 

(ii) use c:A. the land for the purpose for which it is allotted; 



106 

(iii) construction within the stipulated time; 

(iv) requiring permission be'fore transferring any interest in the 
land; 

(v) sharing with the Government fifty per cent of unearned in-
crease on transfer of the land; 

(vi) obligation to pay ground rent regularly; and 

(vii) re-entry and forfeiture of premium in part or in fuU if any of 
the above oonditions is not fulfiIIed. 

(11) It has been decided that, in the case of co-operative hous-building 
societies, the following concessions will be given: 

(a) Tohe additional cbarge over and above the cost of acquisition 
should be recovered at half the rates mentioned in sub-paragraph 
(7). 

(b) The ground rent should be recovered at Re. 1/-per annum per 
Dlot for a period of 10 vears and thereafter at the rate of 2 t 
per cent of the premium originally paid. The ground rent will 
be subject to revision a'iter every 30 years. 

In view of the on e on~. refrerred to above, only undeveloped land 
should be allotted to these co-operative house-building societies, subject to 
the conditions prescnbed in sub-paragraph (4). Where, however, the co-ope-
rative house building society is not in a position to develop the land, deve-
loped land will be allotted to the society as mentioned in sub-paragraph (8). 

In the case of other cooperative house-building societies, whose 
requests for acquisition of land had been received prior to November 13, 
1959, including  those for which a preliminary notification under section 4 of 
the Land Acquisition Act, 1894, has been issued, land will be aIIotted as 
mentioned in sub-paragraph (8). 

The following other conditions, in addition to the conditions men-
tioned in sub-paragraph (10), should be applicable to co-operative house 
building societies:-

(i) The society will be required to offer to every person, who owned 
land on the date of the initial notification in the area proposed to 
be acquired, membership of the society and allot him land on 
the same terms and conditions as in the case of the original mem-
bers of the society. 

(ii) No land allotted or sold to a member of a co-operative society 
should be sold by him in any form, 'benami' or ot e~ e to a 
person who is not member of that society. 

(iii) No member of any co-operative house-building society shall have 
the right to tl ansier or sell his plot to any other member of the 
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society except with the permissioo of and in accordance with the 
rules that ma)' be flamed by Govcrmcnt in this behalf. 

(12) The allotment c:Jf. land to and the rates of premia and ground-reot 
recoverable from-

(0 schools, hospitals, social, cultural and other charitable iDstitutions; 
(li) religious, political and semi-political organisations; and 

(ill) local bodies tor remunerative, semi-remunerative and unremune-
rative purposes will continue to be governed by the existing 
orders of the Government of India. 

, (13) In order that private investment in housing in Delhi is encouraged 
and to provide houses for those who prefer to live in rental accommodation, 
certain number of residential plots should be leased out regularly by 
unrestricted public auction, i.e., the condition that one should Dot own any 
other plot or house in Delhi. New Delhi or the Cantonment being waived 
in such cases, after ro d n~ for the requirements referred to in the previous 
u~ r r . The auction price in such cases, will be tibc premium 
and ground rent shall be charged at 21 per cent of such price from the date 
of allotment of the plot subccl to revision after every 30 years. Other 
conditions of allotment mentioned in sub-paragraph (10) (b), (e) and (d) 
should apply. 

(14) It has been decided that the entire responsi,bility for the acquisition, 
development and disposal of land under the scheme should be that of the 
Otief Commissioner, Delhi. 

3. It is understood that steps have been taken to acquire about 300 acres 
of land and to make available about 2,000 plots for disposal by auction by 
Octobe.r, 1961. Neoessary auction should be taken expeditiously in this re-
ga81. 

In demarcating areas for acquisition, care should be taken to demarcate-
such areas where water supply and power could be made available soon. In 
preparation of layout plants for the various areas to be acquired, the Town 
Planning Organisation under the Ministry of Health may be utililed. 

No. 37/16/60-Delhi (i) 

Copy forwarded to: 

AD Ministries etc. etc 

Yours faithfuUy, 

(A.V.VENKATASUBBAN) 
Deputy Secretary to the GOl'ernment of Inditr 

Dated 2nd May, 1961 
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APPENDIX-UJ 

(vide Para 5.45) 

Details of land developed for various purposes 

LAND USE PLANNING AND ACHIEVEMENT MADE BY DDA IN 
CONFORMATION TO THE LAND USE PLAN OF DELHI. 

(1) LAND-USE BREAK-UP AS GIVEN IN THE MAST£R PLAN 

In Delhi, it was proposed to develop 12,000 Heets, additional land for 
residential use; 1900 Heets. additional land for industrial use; 760 Heets. 
additional land for commercial use; 9000 Heets. additional land for recrea-
tional use; 1536 Heets. additional land for public and semi-public facili-
ties viz. educational and research institutions, cultural institutions, hospitals 
police head quarters and stations, fire stations, arens for public utilities 
like water works, sewerage treatment plants and electric power houses, 
cremation grounds; 4400 Heets. for circulation (including existing and 
proposed) roads, railways and transport facilities; and 175 Heets. for Gu't 
Office purposes. 

(2) AGENCIES RESPONSIBLE FOR THE DEVELOPMENT OF 
DIFFERENT LAND USES : 

Land-Wile 

( I) Residential 

(:2) IndUltrial 

(3) Commercial 

(4-) Government O/licet 

(5) Residential • 

(6) Public & Semi-public facilitiel 

Name of Agency 

DDA, CHBS, CPWD 

DDA, CHBS 

DDA. M/W &: H. 

M/W&:H, &: DDA (of. very .mall part). 

DDA, L & DO, MCD, NDMC 

DDA, L & DO, NDMe, MCD, . Delhi 
AdmiDiitratiOll. 

(3) Land DevelopedfBeing developed by DDA for different uses : 

(1) RESIDENTIAL USE 
Quantity Of land developed; Residential area already developed - 3000 

Heets, with a break-up of 1702 Heets. in 19 residential colonies; 660 

115 
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Hects. by Co-operative Societies Group-I, II & III and 59,8 Heets. by the 
&gelopment of 18 resettlement coklaies, and about 100 Haets. for the con-
struction of slum tenements. .. 

Residential. area under developmen.t--3300 Hects. with a break-up of 
1856 Heets. in 12 re dent ~ .. ~ ......... 30 Hects. allotted 
to ~ou  Group Housing ~ e?e ) 8l2 .... ~ . '~'-' ou -I  Co-
operative Hoose Bui1d1ng Societies aad 63. M:s:...a''--''eIopment of 
22 !lOW ~t QO&ooies (excludiJJg ~ -. .. ia a&ricu1-
tm:al geoen bell). 

Under unauthorised colonies & extension of urban villages 3,000 Heets. 

No. of plots made available: 

21,12Sresidential plots in 19 residential schemes, 15,000 plots in 
Group I, fi, III co-operative House Building Societie& and 52,864 plots in 
old resettlement colonies have been fully developed. 

25,000 plots in 12 residential colonies, 1,50,000 plots in 27 resettle-
ment colonies, and 24000 residential plots in various Group-IV Co-opera-
five House Building Societies are being developed. 

(2) INDUSTRIAL USE 

Total area as per Master Plan : 11301 Hecta. 

(A) Quantity of area not concemcd with the DDA. 561 HA. 

(i) Area under existence at the time of preparation of Delhi 
Master Plan 1168 HA. 

(ii) Area allotted to Co-op. Industrial Societies 150 HA. 

(iii) Area for extractive IndUitries at Mahipalpur . 143 HA. 

(B) Area could not be developed due to various reasons 186 H.A. 

(i) r~ under Flatted Factories & Worla-eum.Industrial Centres 145 HA. 

(ii) Area for special Industries 41 HA. 

(C) Balance area which can be developed by DDA. 15M HA. 

(i) Area already by DDA • ,87 HA. 

(ii) Area under planning Itage ,6, HA. 

(ii!) Number of plota developed by DDA 7616' HA. 
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(3) COMMERCIAL USE: Seven types of commercial centres 

proposed in the Master Plan covering total area of 858 Heets. as deta 
given under:-

Type of Centre 

(I) Central Businesl DislI. 
(ll) Sub Central Businl!SS Diltt. 
(3) District Centre 
(4) Sub District Centres 
(5) Other commercial area-
(6) Wholetale Market • 
(7) Slorage and ' r~- ou  

TOTAL 

No. fII CeatreI 

5 
2 

15 
13 

7 
9 
3 

54 

Total area In 

--_.----.. _ .. _---------------------
It is a fact that decentralisation of commercial activities and 

of development of various commen:ial centres is ,.., . .a..w and not 
ing to the projections envisaged in the Delhi,..... Plan. Details of 

Herent centres are given below:-

(1) CENTRAL BUSINESS DISTRICT: 

Five Centres in a total area of 152 HedI.. arc proposed in the 
Plan with a break-up of the 'biggest one .. Old Delhi, one at Asaf A 
Road, one at Conn aught Place Extension, ODe at Partiaaeat Street, 
at J.P. Estate. Connaught Place & Extcnsio. is ~ daak by 
NOMe. DDA is not concerned with any of· the centres. 

(2) SUB CENTRAL BUSINESS DISTRICT: 

These are two in no., one at Karol Bagh and other in Shahdara 
total area of 80 Heets. Concept of Karol Bagb Sub Central Business 
trict as given in tlle Master Plan is being changed. Development of Su 
CBD at Shahdara would be taken by DDA in due course of time. 

(3) DISTRICT CENTRES: 

There are 15 in nos. in a total area of 196 Hects. Three Centres-

Nehru Place, Rajendra Place, and at the crossing of Ring Road & Naja! 
garh Road have been partly developed. Total area of these three 
is about 70 Hects. Out of balance 12 centres, some would be develope 
by 1&00, and the others by DDA. 

(4) SUB DISTRICT CENTRES: 

Out of 13 sites in an area of 72 Hects., 7 were in existence before th 
commencement of Delhi Master Plan. One has been developed by L&DO an 

the balance 5 are being taken up by DDA. 

(5) COMMERCIAL AREAS NEAR RAILWAY STATIONS; 

TIlere 5 sites are proposed in a total area of 34 Heets. Site at J a 
Road, Azadpur has been squatted upon. New Delhi State and Panchkui .' 
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Road are eoncerned with NDMC and the Centre at Rohtak Road would 
be developed by DDA. 

(6) WHOLESALE MARKETS: 

(i) Fruit & Vegetable Market: Against 3 sites in a total area of 
14 Heets. proposed in the Master Plan, DDA have developed 
one big Subzi Mandi at Azadpur in an area of 16 Heets. Ano-
ther Subzi Mandi in an area of 8 Heets. i!> being developed 
by DDA at Okhla. An additional site of 40 Heets. has been 
marked near Badarpur in the Zonal Plan. Besides these main 
Mandis, few mini Subzi Mandishave also been developed by 
DDA. Locations are at Safdarjang EncIaw, Janakpuri, 
Lawrence 'Road & Tilak Nagar. 

(ii) Food-grain Market: No action has been taken for Food-grain 
Market in an area of 6 Heets., Fodder Market in an area of 
2.4 Heets., Cloth Market in an area of 4 Hects., Dry Fruit 
Market in an area of 0.8 Heds., Hosiery & General Market 
in an area of 24 Heets. 

((iii) Bic:yc:le Market: Part of Bicycle Market has been shifted to 
J I,·mdt:walan. 

(vi) Oil S')rage Depot: Site at Nangloi & near Palam Station bas 
been sll'!1tted upon and at Patparganj in an area of 36 Heets. 
would b: '\'!veloped after getting demand. Already there are 
many Oil IJ :P'1ts near Sbakur Basti. 

(4) GOVERNMENT OFFICES: 11 New sites in a total area of 175 
Heets. were proposed in the Delhi Master Plan for Government Offices 
besides offices in existence, in an area of 190 Heets. Details of the locations 
are given below:-

Location Hects. 
... ----- _._---- ---- .. _--

(I) Loni Road (Two litea) 56' 4 
(2) Weat of Medical Bnclave near Safdarjang HOlipital 13'6 
(3) Ring Road Distt. Centre (100 ac. project) ... ·0 

( ... ) Kalkaji Distt. Centre 4' 0 

(5) North Shahdara 10' 0 

(6) South Shahdara . 38'0 
(7) Weat D('lhi Diltt. Centre (Ring Road/Najafgarh Road) 6'0 
(8) North-WMt n .. lhi Distt. Centre (Rill! Raod) 10'0 
(9) New Civic Centre on Circular Road 6· 0 

(10) State Gnvt. Office- in Cbanakyapuri . 3'2 
(II) Site neal' :Shalilllar G;u'dwi 23'2 

TOTAL 174'4 
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(5) RECREATIONAL: (Distt. Parks, Playgrounds & Open Spaces): 

-Out of a total additional area of 9,000 Hects., DDA have already 
developed district parks, y~ound  and opCn spaces in an area of about 
3,000 Heets., tx..'Sides, development 0'1 many local parks in various resi-

dential, industrial and resettlement colonies. A major portion has to be 
developed by the L&DO/Ministry of Works & Housing also. 

(6) PUBLIC & SEMI-PUBLIC FACILlTES: Lt includes educationat! 
institl1tions (Colleges, Unversity Campus, Research Institutions), Social & 
Cultural Institutions, Community Facilities (Hospital, Police Stations, Port 
& Telegraph Offices, Fire Stations), Public Utilities (Water, Sewerage & 
Power), Radio Transmission, Historical Monuments, Cremation Grounds 
& Cemeteries. A total area 0:-3543 Heets. is proposed for all such facili-
ties in the Delhi Master Plan including 2007 Heets. area under existing usc 
before the c\ !lln-_.'nccn:;1· cf Ih::-plan. As such, only 1:'53(. Heets aditional 
land was proposed for puoiie and semi-public facilities. Break-up of the 
total propose:l ~- t e  i, given b;:low:-

(I) f.dllealional n~t t~ t on  in a tOlal area of IH44 Hects (existing 
& prupoSI:Li) with a break-up of 251 Heets. for colleges, 307 
Heets. for University Centre, 1118 Hects. for research institu-
tinens. 12R Heels. for some important schools_ DDA is main-
ly concerned with the allotment of land to colleges. So far, 
land has been allotted to about 20 colleges after gett 
ing demands from Delhi Administration or Delhi University. 
Delhi ~ lying vacant, and can be allotted after getting demand 
from the concerned authority. However, allotment for South 
Delhi campus is being made by Land 00_ 

(2) Social & Cultural Institutions in an are .. of 153 e t~. DD" 
has developed complexes -one at South of liT, near ~ 

Millia Islamia University, near Siri Area, and in Janakpuri. 
Most of the land has been allotted to concerned institutions. 

(3) Community facilities-in a total area of 495 Heets. with 
break-uP of 377 Heets. for Hospitals. 104 Hects. for Police 
Deptt, 11 Heets. for P&T Deptt., and 3 Hects. for Fire ~ 

tion. DDA has developed and allotted many plots to Police 
Department, P&T Dept!. & Firestation. For Hospitals, one 
plot of 20 Heets_ has been allotted in Shahdara Area, and some -

ot~ to EST. Few developed plot!> marked for Hospitals arc· 
lying vacant and can be allotted ali 3nel when demanded by; 
Health Deptt., Delhi Administration or Ministry. • 

(4) Public Utilities in total area of 548 Heets. with a break-up of 
89 Heets. for Water Works, 435 Heets. for Sewerage Trcat-
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ment Plants and 24 Heets., for Power Stations. DDA is not 
concerned with this activity. Allotment of land is directly be-
ing done by the Secretary (11GB). 

(5) Radio Transmission Stations in an area of 162 Heets is not 
concerned with DDA. 

(6) Historical Monuments in an area of 27 Heet. Many of the 
monuments have .been land-scaPped and are being maintained 

by DDA. 

(7) Cremation Grounds in an area of 68 .:t~. Land is allotted 
to MCD as and when required by them. 

Sd/-

(R. G. GUPTA) 

Archiect Town Planner 11 

Delhi Development A Llthority 7-12-77 



APPENDIX IV 
<Vide Para 5,52» 

Details of the revision of pre-determined rates in 1968, 1969, 1970 
1975 and 1977, 
\ 

i" J Statement showing the prices in various Residential Scheme in 1968 . ... 
Name of the .elleme 

'I, Naraina 

2. Wazirpur Ph, r 

• 3. Jbilmil Tahirpllr 

4, Jhilmil Tahirpur Ph, II 

S, Malviya Nagar 

'6. Panlrha Road 

7. SaIdarj unl 

B, Frirnes Colony 

g, East of Kailash 

'10, Maajid Moth 

I I. Tagore Garden 

12. Puojabi Bagh 

13, Shalimar Bagh 

14. Rajouri Garden (Group Hau.· 
, iog chunk) ,  ,  , 

15, Pascbimpuri 

... 6, Bodela 

Ii, Gonda 

ReMl'Ve 
Rate 

Rs. 

43'20 

45'60 

~ ' 80 

31'80 

52'go 

121 

Rce for Rate lOr AJWftatille dGIrII!'M 
LIG MIG 

R" RI, 

g8· ... o ~ ft' •• 

28'80 45'60 45'60 tD ."4/) 
34'80 :U-Bo to 36'80 

2.j.'oo 39'40 '!S' ':.7 to ~'77 

46' 80 to "'9'20 

57' 60 to 5!)' .&0 

52' So to 55'~ 

21' :20 49'20 .5' 60 to 4" .f.O 
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Statement showing the prices in various Residential Schemes in 1969, 

Name of the Schemt Reserve Rate Rate -' Alternative allotment 
Ratl' for LlG· for MIG. 

-, 
Naraina 55'110 55' 110 to 57'00 .. 
Wazirpur Ph.- I 57'60 118'80 4S'60 57' 60 to 59'40 

Jhilmil Tahirpur Ph, J 46'80 40'00 46'80 46'80 to 48'60 

Jhilmil Tahirpur Ph, II 52'80 

Malviya Nagar 72'00 48'00 72'00 7'.1.' 00 to 73' 80 

Pankha Road 55'20 36'00 43' Ol' 55' 110 to 57,00 

Safdarjung 68'40 46'80 68' 40 to 70' 110 

Fruendi Colony 76'80 76'80 to 78'60-

East of Kailash 66'00 66'00 to 67'Hn 

Masjid Moth 68'40 31'110 49'20 68'40 to 7'" 110-

Tagore Garden -1-5'60 40'00 50'00 ,r 

Punjabi Bagh 60'00 42'00 60'00 

Shalimar Bagh 

Rajouri Garden (gro.JP housing 
chunk) 

PaK'himpuri 

Bodda 
y 

Gonda 
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sr.ar-t"""., tAr /Irit:u ia -was raW.tlW,.." .. , .~ 
1970 

(Ratet in per Iq, metre) 

S,No, Name or the scheme Rcserve Rate for Rate for Alternative allotmlDt 
rate L,I,G, M,I,G, 

1I 9 4 5 6 

1. Naraina .5.5' go 41'00 55'go .5.5' go to ,,'00 
2, Wazirpur Ph, I, 57'60 .50'00 57'60 57'60 to . 59'40 

g, Jhilmil Tahirpur Ph, I. 46'80 40'00 46'80 46'80 to .f8'6o 

4, JhiJmiJ Tahirpur Ph, II, 52'80 43'00 .52'80 62'80 to 54'60 

5, Malviya Nagar 72'00 fS'oo 711'00 72'00 to 75'80 

·6, Pankha Road 55'20 36'00 5S'ao ,,'lIOta 57'00 

" 
Sailarjung 68'40 50'00 68'40 68'40 to '70'80 

'8, Friends Colony ,s'8o ,s'SOto 78'60 

~  East of Kailash ~'  55'00 66'00 66'00 to 67'80 

10, Majsid Moth 68'40 50'00 78'40 68'40 to 70'80 

II, Tagore Garden 53'00 42'00 .53'00 

Ill, Punjabi Bagh 60'00 .fSI·OO 60'00 60'00 to 61'80 

13- Sbalunar Bagb 56'00 36'00 ,56'00 56'00 to 57'80 

14· Rajouri Garden (Group 
Housing Chunk) 60'00 60,00 50'00 to 61'80 

~  Paschimpuri 60'00 42'00 60'00 60'00 to 6,'80 

,6, Boddela 

n, Gonda 

---
DELHI ADMINISTRATION: DELHI LAND " BUILDING DEP'lT. 

(Finance & Accounts Branch) 

LS,O, (R) D.D.A. may kindly refer to her U.O, No. Fl(97)/74·I.SB(R) 
dated 27-11-74 forwarding therewith a copy of L.O's orders dated 26.11,74 
.regarding increase of reserve rates for L.I.O. & M.I.G. People. 

Due to increase in the cost of development, L.G. has also decided ",. 

his orders dated 22.4.75 to ina'easc. 

(i) Reserve rateI for alternative allotmeota. 

(ii) reaerve ratea for ,auctiOD at plata in all the residential .... 
II1II aDd; 
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(iii) Pro-dcterlUiDed rates 8Ild coc"'eK:iDl. l1ltes of Industl'i8l 
Schemes. . 

The revised rates in all the Residential Schemes and Industrial Schemes· 
are given in Annexure I  & II respectively. 

S/-(M.L. VIRMANI) 

Accounts Officer. 

LS.O.(R), DDA 

F.2O(l)(A)/L&HIFinjPart. File dated the May 1, 1975 

Copy forwarded for information and necessary action to:-

1. Vice-Chairman, DDA, New Delhi. 

2. Finance Member, DDA, New Delhi. 

3. Deputy o :~ oner (Impl), DDA, New Delhi. 

4. Deputy Secretary (I.&B) ( ~ on t  a copy of V.O. Note No. PI 
(97)/74-LSB (H) dated 27-11-74 and :' ~ . enclosures received from L.S.O. 
00. ' , .. 

'c.. 

5. L.S.O. (I), DDA, New Delhi. 

6. A.O. (lI), DDA, New Delhi. 

7. A.O. (F&E), DDA New Delhi. 

8. AlI residential and Industrial files of Finance & Accounts h"tmc&'" 

Sd./-(M. L. V1lWA.Nl), 

Accounts Oflicer (F&B) 
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~  ~ r 'I ~ '~ "'r'd'rau Il9 ~~ ~  -H,,,,,. 'Pi:; 
81. Name oftheacheme L.I.G. 

R., 
~  Naraina .7 
!2, Wazirpur Ph, I,ll at In 55 

g, Jhilmil Tahirpur 
Ph. I 

4, Do, Ph, II 

5, Malviya Nagar 
6, Pankha Raod 

7, Safdarjung 
8, Fiends Colony 
9, East of Kailash 

la, Masjid Moth 

II, Tagore Garden 

I!I, Punjabi Raghl 
Paschimpuri 

IS, Shalimar Bagh 

14, Rajouri Garden 

IS, Bode!a 

J6, Gonda 

----, ---

I, Naraina Ph. I 

II. Nsraina Ph. II 

9. Rewari Ph, I 

4. Rewsri Ph, II 

5, Okhia Ph, I 

6, Ow. Phue II 

45 
4B 
53 

46 
60 

60 

60 

47 

47 

54 

,. llampUra (1.. __ .... ) 

L G. T. JCNDal ..... 

.. WISIrpar 

••• JhillIIiI ~ 

... K,irti ~ 
," ~. ... .. 

--_ .. P ... •• .. _ ... _ ..... 

M.I.G. 

RI, 

&5 
70 

6::1 

63 
82 

65 
78 

76 

78 

63 

70 
66 

66 

Reaerve Alternative Auction 
Rate a1lotqsellt rate 

IU, RI, Rs, 

65 65 t~ 66'90 712'00 
70 70 to 71'80 80'00 

63 63 to 64'80 70'00 
63 63 to 64,80 70'00 
82 82 to 8S'80 90'00 
65 65 to 66'80 72'00 
78 78 to 79'80 86'00 
87 '87 to .as'80 125'00 
76 76 to 77'80 125'00 

78 78 to 79'80 1115'00 

63 63 to 64,80 70"00 

7° 70 to 71' 80 77'00 
66 66 to 67'80 73'00 
70 70 to 71' 80 ,,'00 
66 66 to 67'80 7S'oo 
75 75 to 76'80 83'00-

-----

Industrial scheme Rate per III, meter 

Predetermined ratrs Cormner¥ rates 

54'00 88'00 

M'OO h'oo 

5S'oo 10-00-

.,'00 10'00-

~'~ ~.-

M'1I'l' ~~ . ftt·· 
~'  ~ .. 
57'00 !If'oo 
",'00 8,·. 
47'00 71'  • 

• ~ oo 87-00 
(abon ........ rouaMII to ___ .,.....). 
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DBlHI ADMINISTRATION DELHI LAND &: Bun.DING DEPART-

MENT 

Subiect:-Revision of rates of Residential/Industrial Schemes of DDA 

In supersession of the order contained in this Branch V.O. No. F. 20 
(1) (A)JL&:B Finlpart file dt. 2-5-75, L. G. has decided due to increaso 
in the cost of development vitk his orders dt. 26-2-77 to increase. 

(i) reserve rates for alternative allotments, 

(li) reserve rates for auction of plots in all the residential schemes, 
and, 

(iii) pre-determined rates and commercial rates of Industrial ach-
emcs. 

The revised rates in all the Residential Schemes and Industrial Schemes 
_e given in Annexure I & II respectively. 

Sd/-
(0. P. AGGARWAL) 

Accounts Officer 

LS.O. (R). DDA 

F. 20(1) (e) L&H/rm 3 
Dt. the March 77. 

Copy forwarded for information and necessary action to:-

·1 
'I 

1. Vice-Chairman DDA New Delhi. 

2. Fmance Member DDA New Delhi. 

3. Deputy Commissioner (Impl) DDA New Delhi. 

4. Deputy Secretary (L&B). 

S. L.SO(I) DDA New Delhi. 

6. A.O. (H) DDA New Delhi. 

7. A.O. (F&E) DDA, New Delhi. 

8. All residential and Industrial files of Fmance & Accounts Branch. 

&i/-
(0. p. AGGARWAL) 

Accounts Officer 
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....., ...... "" ...... ,--,.", ill ..... I~ Sdtl/llllia 1971· 

81. Name ~ Scheme UG MIG Raerve Altlem&tive Auction· 
ralle u&Glment on rate 

RI. oRa. Ra. R,. Re. 

I. Naruna 51Z 75 75 75 to ,,·80 85'00 

II. Wazirpur Ph. It II I: III 60 80 80 80 to 8,,80 9°'00 

s. Jhilmil Tahirplll' Ph. I So 73 73 73 to 74'80 8S'00 

4-Jhilmil Tahirpur Ph. II. 53 73 73 73 to 74' 80 83'00 

5. Malviya Nagar S8 91l 91l 91l to 93'80 102'00 

6. Pankha Road 51 75 75 75 ot 76.80 85'00 

7. Safdarjung 65 88 86 88 to 89'80 1l00'OO 

8. Friends Colony 97 97 97 to g8· 80 1l00'OO 

g. East of Kailash 65 86 86 86 to 87.80 1l00'OO 

10. Masjid Moth 65 88 88 88 to 89.80 lIoo'oo 

II. Tagore Garden 511 73 73 73 to 74' 80 8S'oo 

12. Punjabi Bagh/ 
Paschimpuri ,511 80 80 80 to 8,,80 90'00 

13. Shalimar Bagh ,s 76 76 to 77,80 86'00 

14. Rajouri Garden 80 80 80 to 81" 80 go' 00 

15. Bode1a 59 76 76 76 to 77' 80 86'00 

16. Ghonda 85 85 85 to 86·80 95'00 

I,. Pritam Pura 511 80 80 80 to 8,,80 go' 00 

tw.1 in 1977 

lod\lltl'ial Scheme Rata pel' III. IIdn 

Predetermined Rates Commercial Ra-

I. Naraioa Ph. I 64'00 ---•• ~ b. I 64'00 " .. 
,. a.,..wi no I ,,'08 15'00 

.. R.cwari Ph. II is' flO IS'· 

5. OWa Ph. I 64'00 "'08 
I. OW. Ph. II 64'00 gI •• 

7. IlampurIa (Lawreace Road) 64'00 g6'. 
I. G.T. It_I R.oad 67'00 ••••• 
f. Wuirpar &g . .., · ... ·00 

••• Jhilmil Tabirpur . 57'00 96'08 
II. KJrti Napr 68'00 lOR' 00 



APPENDIX V 

(vide para 5.52) 

B%trOct of para-4 of the note dated 10th August, 1975 which had been 
,.ecorded by the then V.C., DDA and which had been approved of both 
by the LG and the Financial Adviser, DDA ragarding the revision of 
rates of allotment of land. 

"'On the pattern of the special scheme for allotment of plots to the al-
J.ottces of New Subzimandi (Flag 'e) the price of plots in the Shalimar 
Garden, Pritampura, Paschimpuri etc. may be fixed as under:-

(i) 40 sq. yeis. 

(ii) 80 sq. yds. 

(iii) 100 sq. yds. 

(iv) 150 sq. yeis. 

(v) !zoo sq. yds. 

(vi) 250 sq. y.is. 

(vii) 400 sq. ,ds. 

• • • 

Rs. 60 per sq. yd. 

Rs. 70 per sq. yd. 

Rs. 80 per sq. yd. 

Rs. 100 per sq. yd. 

Rs. 125 per sq. yd. 

Rs. 150 per sq. yd. 

Rs. 175 per sq. yd. 

• •  • • 

The rates relating to allottees of New Subzimandi, Azadpur had been dis-
cussed in the note dated 22-7-75 of the then VC which had been approved 
fI. by the LG on 22-7-75, the relevant extract is given be o~  

(a) Plots of 40 sq. yds. and 80 sq. yds. numbering about 200 to 
300, may be carved out in a few group housing pockets of 
the Shalimar Bagb area. The Delhi Development Authority 
has already provided about 380 plots of about 100 sq. yds. in 
Block A of the said scheme. All these Dlots mav be offered 
for allotment, on UlIUai tams. aud conditions, to the Low In 
come Group allottees of New Sabzim.mdl 4t &xei! tates. This 
rate miy be RL 51/. per Sq. yd. in the case of 40 sq. yds. and 
80 "'I. y~. ,Plots and Its. 60/-per sq. yd'. in the case of. 100 ... ..~. 

(b) The Mi&Ile Income Group Subzimandi allottees may b4! ~ 
cd plots of 'lJO sq. yds. and lOG sq. yds. at fiDei hl$ 6t ttl; 
70/-per ... ttl.· The Delhi Development ut ~ ~ :.: 
ready got '. tIrovWon for 112 plots of ISO Sq. ~. -:~' ~ 
plots of : ~ iq. yds. Il 

4A, ._, "  • 

'1'IftS 'Has been d ~ further. The price for 150 sq. yd.. and ~ .. ~ 
~: klfild be RI. '~ tier sq. qd .• instead of Ra. 70/-per 8Q. ~. " I '1 

Sci.$. JAGXOQN, 
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o
u
nt
s 
a
n
d 
t
ha
t 
an
 
ex
er
ci
se
 
is
 c
ur
re
nt
l
y 
be
i
n
g 
d
o
ne
 
i
n 
co
ns
ult
a..
; 

ti
o
n 
wi
th
 
t
he
 
C
o
m
pt
r
ol
le
r 
an
d 
A
u
di
t
or
 
Ge
ne
r,
al 
of
 
I
n
di
a.
 
T
h
e 
C
o
m
mi
tt
ee
 

ha
ve
 
.b
ee
n 
as
su
re
d 
d
ur
i
n
g 
ev
id
en
Ce
 
in
 
Oc
t
o
be
r,
 
1
9
7
3 
t
ha
t 
t
he
 G
o
ve
r
n
me
nt
 

wo
ul
d 
st
re
a
ml
i
ne
 
t
he
 
b
u
d
ge
ta
r
y 
pr
oc
e
d
ur
e 
wi
th
in
 
si
x 
m
o
nt
hs
. 

Wh
il
e 
f
or
m
ul
at
i
n
g 
th
e 
re
vi
se
d 
ru
le
s, 
th
e 
C
o
m
mi
tt
ee
 
h
o
pe
 
t
ha
t 
ca
re
 

w
o
ul
d 
be
 
ta
ke
n 
to
 p
r
o
vi
de
 
t
ha
t 
th
e 
ac
c
o
u
nt
s 
in
 
t
he
 D
D
A 
ar
e 
ke
pt
 
ac
ti
vi
t
y-

wi
se
 
a
n
d 
t
he
 A
n
n
ua
l 
Ac
c
o
u
nt
s 
e
x
hi
bi
t 
t
he
 f
in
an
ci
al 
re
su
lt
s 
of
 
ea
c
h 
of
 
t
he
 

ac
ti
vi
ty
 
se
pa
ra
te
l
y. 
T
he
 
C
o
m
mi
tt
ee
 
t
he
re
f
or
e 
re
c
o
m
me
n
de
d 
t
ha
t 
t
he
 D
D
A 

s
h
o
ul
d 
be
 
s
u
bj
ec
t 
t
o 
sa
me
 
di
sc
i
pl
i
ne
 
as
 
an
y 
ot
he
r 
st
at
ut
or
y 
C
or
p
or
at
i
o
n 

se
t 
up
 
by
 
G
o
ve
r
n
me
nt
 
of
. 
I
n
di
a 
as
 
fa
r 
as
 
fo
r
m 
of
 
ac
c
o
u
nt
s,
 
ti
me
 
re
q
ui
re
d 

....
 

W N 
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-
d
o
-

2.
li
t 

-
d
o
-
-

f
Or 
c
o
m
pi
la
ti
o
n 
a
n
d 
a
u
di
ti
n
g 
of
 
a
n
n
ua
l 
ac
c
o
u
nt
s,
 
pl'
es
en
ta
ti
on
 
of 
J 
~
.

 

a
a
d 
th
e 
A
u
di
t 
Re
p
or
t 
t
he
re
o
n 
ar
e 
c
o
nc
er
ne
d.
 

T
h
e 
C
o
m
mi
tt
ee
 
ar
e 
c
o
nc
er
ne
d 
t
o 
n
ot
e 
t
ha
t 
5
4
9 
A
u
di
t 
O
bj
ec
ti
o
ns
 
d
ur
iJ
i
g 

t
he
 p
er
i
o
d 
1
9
6
8·
6
9 
t
o 
1
9
7
1-
7
2 
we
re
 
st
il
l 
pe
n
di
n
g 
wi
t
h 
t
he
 D
D
A 
f
or
 

~t
t
e:

me
nt
. 

T
he
 
Fi
na
nc
e 
Me
m
be
r 
ha
d 
as
s
ur
e
d 
t
he
 C
o
m
mi
tt
ee
 
d
ur
i
n
g 
e
vi
de
nc
e 

i
n 
Oc
t
o
be
r 
1
9
7
8 
t
ha
t 
"
b
y 
a
b
o
ut
 
Ja
n
ua
r
y 
he
 
e
x
pe
ct
e
d 
t
o 
cl
ea
r 
al
l 
t
he
 r
eI
a·
' 

ti
ve
ly
 
ol
de
r 
o
bj
ec
ti
o
ns
."
 
T
hl'
 
C
o
m
mi
tt
ee
 
a
p
pr
ec
ia
te
 
t
hi
s 
a
n
d 
h
o
pe
 
tl
¥lt
 

th
is
 
as
s
ur
a
nc
e 
m
us
t 
ha
ve
 
be
e
n 
fu
lf
il
le
d 
by
 
n
o
w 
b
ut
 
at
 
th
e 
sa
me
 
ti
n;l
e 
t
he
y 

w
o
ul
d 
li
ke
 
t
ha
t 
re
sp
oJ
l'
Si
hil
il
y 
b
e 
fi
xe
d 
f
or
 
pa
st
 
la
ps
es
 
a
n
d 
pr
oc
e
d
ur
e 
f
or
 

de
al
in
g 
wi
t
h 
a
u
di
t 
ob
je
ct
iv
es
 
pr
o
m
pt
l
y 
st
re
a
ml
i
ne
d.
 

Se
ct
i
o
n 
2
6 
of
 
t
he
 
De
lh
i 
De
ve
l
o
p
me
nt
 
Ac
t,
 
1
9
5
7 
pr
o
vi
de
s 
t
ha
t 
't
he
 

A
ut
h
or
it
y 
sh
al
l 
pr
e
pa
re
 
f
or
 
e
ve
r
y 
'y
ea
r 
a 
re
p
or
t 
of
 
it
s 
ac
ti
vi
ti
es
 
d
ur
i
n
g 
t
he
 

ye
ar
 
a
n
d 
su
b
mi
t 
t
he
 
re
p
or
t 
t
o 
t
he
 
Ce
nt
ra
l 
G
o
ve
r
n
me
nt
 
in
 
s
uc
h 
f
or
m 
a
n
d 

o
n 
or
 
be
f
or
e 
su
ch
 
da
te
 
as
 
ma
y 
be
 
pr
es
cr
i
be
d 
by
 
r
u:
es
, 
a
n
d 
t
ha
t 
G
o
ve
r
n-

me
nt
 
sh
al
l 
ca
us
e 
a 
co
py
 
of
 
t
he
 
Re
p
or
t 
t
o 
be
 
la
i
d 
be
f
or
e 
b
ot
h 
H
o
us
es
 
of
 

Pa
rl
ia
me
nt
.' 
It
 h
as
 
be
e
n 
pr
o
vi
de
d 
u
n
de
r 
R
ul
e 
5 
of
 
t
he
 D
el
hi
 
De
ve
l
o
p
me
nt
 

A
ut
h
or
it
y 
(
Mi
sc
.)
 
Ru
le
s, 
1
9
5
9 
t
ha
t 
'a
ft
er
 t
he
 
cl
os
e 
of
 
ea
c
h 
fi
na
nc
ia
l 
ye
ar
 

t
he
 
A
ut
h
or
it
y 
sh
al
l 
pr
e
pa
re
 
a
n
d 
s
u
b
mi
t 
t
o 
t
he
 
Ce
nt
ra
l 
G
o
ve
r
n
me
nt
 
n
ot
 

la
te
r 
t
ha
n 
31
 
Oc
t
o
be
r 
n
e
xf
 
fo
ll
o
wi
ng
 
a 
re
p
or
t 
of
 
it
s 
ac
ti
vi
ti
es
 
d
ur
i
n
g 
ea
c
h 

ye
ar
.' 
T
he
 
C
o
m
mi
tt
ee
 
ar
e 
pe
rt
ur
be
d 
t
o 
fi
nd
 
t
ha
t 
in
 
sp
it
e 
of
 
t
he
 p
r
o
vi
si
o
ns
 

i
n 
th
e 
De
l
hi
 
De
ve
l
o
p
me
nt
 
Ac
t 
a
n
d 
t
he
 
r
ul
es
 
ma
de
 
t
he
re
u
n
de
r,
 
t
he
re
 
ha
d 

be
en
 
de
la
ys
 
ra
ng
in
g 
fr
o
m 
2l
 
m
o
nt
hs
 
to
 
7 
m
o
nt
hs
 
i
n 
s
u
b
mi
ss
i
o
n 
of
 
t
he
 

AI
10
ua
l 
A
d
mi
ni
st
ra
ti
ve
 
Re
p
or
t 
t
o 
th
e 
G
o
ve
r
n
me
nt
. 

T
he
 
C
o
m
mi
tt
ee
 

wo
ul
d 
li
ke
 
th
e 
G
o
ve
r
n
me
nt
 
t
o 
in
ve
st
ig
at
e 
t
he
 
ma
tt
er
 
t
h
or
o
u
g
hl
y 
s
o 
as
 
t
o 

i
de
nt
if
y 
th
e 
re
as
o
ns
 
f
or
 
t
he
se
 d
el
ay
s, 
no
t 
o
nl
y 
To
r 
fi
xi
ng
 
re
s
p
o
ns
i
bi
li
t
y 
f
or
 

de
re
li
ct
i
o
n 
of
 
d
ut
y 
o
n 
th
e 
of
fi
ce
rs
 
c
o
nc
er
ne
d 
b
ut
 
al
s
o 
t
o 
ta
ke
 
r
e
m
e
di
al 
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1
0 

2.
1
9 

, 

Mi
ni
st
r
y 
of
 W
or
ks
 

a
n
d 
H
o
us
i
n
g 

4 

-
-
-
-
-
-
-
-
-
-
-
--

--

ac
ti
o
n 
t
o 
pl
u
g 
t
he
 
l
o
o
p
h
ol
es
 
in
 
t
he
 
f
u
nc
ti
o
ni
n
g 
of
 
t
he
 
ac
c
o
u
nt
s 
De
pa
rt
-

me
nt
 
of
 
t
he
 
De
l
hi
 
De
ve
l
o
p
me
nt
 
A
ut
h
or
it
y.
 

Si
nc
e 
t
he
 
C
o
m
mi
tt
ee
 
ha
ve
 

be
e
n 
as
s
ur
e
d 
th
,a
t 
t
he
 
a
n
n
ua
l 
Re
p
or
ts
 
of
 
t
he
 
D
D
A 
wo
ul
d 
be
 
fi
na
li
se
d 
a
n
d 

s
u
b
mi
tt
e
d 
t
o 
G
o
ve
r
n
me
nt
 
i
n 
ti
me
 
in
 
f
ut
ur
e.
 
T
he
y 
w
o
ul
d 
wa
tc
h 
t
hi
s 

c
o
m
mi
t
me
nt
 
fr
o
m 
t
he
 
Pa
pe
rs
 
la
i
d 
be
f
or
e 
Pa
rl
ia
me
nt
. 

T
he
 
C
o
m
mi
tt
ee
 
ar
e 
c
o
ns
tr
ai
ne
d 
to
 
p
oi
nt
 
o
ut
 
t
ha
t 
t
he
y 
se
e 
n
o 
l
o
gi
c 
i
n 

de
fe
rr
i
n
g 
t
he
 
i
m
pl
e
me
nt
at
i
o
n 
of
 
t
he
 
re
c
o
m
me
n
da
ti
o
ns
 
of
 
th
e 
C
o
m
mi
tt
ee
 

of
 
Ex
pe
rl
C1
0 
se
t 
u
p 
i
n 
Ma
y 
1
9
7
4,
 
pa
rt
ic
ul
ar
l
y 
w
he
n 
it
 w
as
 
t
he
 
fi
rs
t 
c
o
m-

mi
tt
ee
 
se
t 
u
p 
t
o 
e
va
l
ua
te
 
t
he
 
f
u
nc
ti
o
ni
n
g 
of
 
D
D
A 
si
nc
e 
it
s 
i
nc
e
pt
i
o
n 
i
n 

1
9
5
7.
 
T
ha
t 
th
e 
G
o
ve
r
n
me
nt
 
ha
d 
n
ot
 
ta
ke
n 
u
p 
se
ri
o
us
l
y 
t
he
 
re
c
o
m-

me
n
da
ti
o
ns
 
of
 
t
ha
t 
c
o
m
mi
tt
ee
 
is
 
e
vi
de
nt
 
fr
o
m 
t
he
 
fa
ct
 
t
ha
t 
i
ns
te
a
d 
of
 

ex
a
mi
ni
ng
 
an
d 
i
m
pl
e
me
nt
i
n
g 
it
s 
re
c
o
m
me
n
da
ti
o
ns
 
e
x
pe
di
ti
o
us
l
y,
 
G
o
ve
r
n-

me
nt
 
a
p
p
oi
nt
e
d 
a
n 
E
m
p
o
we
re
d 
C
o
m
mi
tt
ee
 
a
n
d 
t
ha
t 
t
o
o 
af
te
r 
7 
m
o
nt
hs
 

of
 
t
he
 
re
ce
i
pt
 
of
 
t
he
 
re
p
or
t 
of
 
t
he
 
E
x
p
or
t 
C
o
m
mi
tt
ee
. 
W
hi
le
 
t
he
 
i
m
pl
e-

me
nt
at
i
o
n 
of
 
t
he
 
de
ci
si
on
 
of
 
t
he
 
E
m
p
o
we
re
d' 
C
o
m
mi
tt
ee
 
wa
s 
st
il
l 
u
n
de
r 

c
o
ns
i
de
ra
ti
o
n,
 
G
o
ve
r
n
me
nt
 
ha
st
e
ne
d 
t
o 
a
p
p
oi
nt
 
a
n
ot
he
r 
c
o
m
mi
tt
ee
 
of
 

E
x
pe
rt
s 
i
n 
Oc
t
o
be
r,
 
1
9
7
7,
 
i.
e. 
17
 
m
o
nt
hs
 
af
te
r 
t
he
 
re
ce
i
pt
 
of
 
t
he
 
r
e
p
or
t 

of
 
E
m
p
o
we
re
d 
t
he
 
C
o
m
mi
tt
ee
 
in
 
Ma
y 
1
9
7
6.
 

T
he
 
re
as
o
ns
 
as
 
t
o 
w
b
y 

t
he
 
re
c
o
m
me
n
da
ti
o
ns
 
of
 
t
he
 
E
m
p
o
we
re
d 
C
o
m
mi
tt
ee
 
t
h
o
u
g
h 
ac
ce
pt
e
d 
i
n 

e
nt
ir
et
y 
c
o
ul
d 
n
ot
 
be
 
i
m
pl
e
me
nt
e
d 
e
x
pe
di
ti
o
us
l
y 
af
te
r 
re
ce
i
pt
 
of
 
it
s 
re
-

p
or
t 
,a
re
 
be
st
 
kn
o
Wll
l 
t
o 
G
o
ve
r
n
me
nt
. 

T
he
 
C
o
m
mi
tt
ee
 
ar
e 
h
o
we
ve
r,
 
n
ot
 

sa
ti
sf
ie
d 
wi
th
 
t
he
 
e
x
pl
a
na
ti
o
n 
of
 
t
he
 
G
o
ve
r
n
me
nt
 
t
ha
t 
t
he
 
i
m
pl
e
me
nt
at
i
o
n 

wa
s 
de
fe
rr
e
d 
d
ue
 
t
o 
e
nl
ar
ge
d 
ac
ti
vi
ti
es
 
of
 
D
D
A 
d
ur
i
n
g 
t
he
 
pe
ri
od
 
fo
Uo
w-

n~
 '
1
9
7
4 
wh
ic
h 
i
mp
li
es
 
t
ha
t 
ei
t
he
r 
t
he
 s
t
u
d
y 
o'f
 
t
he
 e
x
pe
rt
 
c
o
o
p
ni
_ 
"II 

-w "'" 
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2·
3
9 

-
d
o
-

fi
ot
 
i
n 
de
pt
h 
or
 
t
he
 
pe
rf
or
ma
nc
e 
of
 
t
he
 
Dn
A 
wa
s 
i
ns
i
g
ni
fi
ca
nt
 
1i
pt
d. 

,
1
9
7
3-
7
4 
as
 
c
o
m
pa
re
d 
t
o 
t
he
 
w
or
k 
d
o
ne
 
d
ur
i
n
g 
t
he
 
2 
ye
ar
s 
f
ol
l
o
wi
q 

1
9
7
4.
 
T
h
e 
C
o
m
mi
tt
ee
 
de
pl
or
e 
t
ha
t 
by
 
ke
e
pi
n
g 
t
he
 
de
ci
si
o
n 
of
 
t
he
 

E
x
pe
rt
 
C
o
m
mi
tt
ee
 
i
n 
a
be
ya
nc
e 
t
he
 w
or
k 
d
o
ne
 
by
 
t
ha
t 
~
o

t
t
e
e
 
as
 
we
ll
 

as
 
by
 
t
he
 
E
m
p
o
we
re
d 
C
o
m
mi
tt
ee
 
ha
d 
be
c
o
me
 
i
nf
r
uc
t
u
o
us
. 

T
he
y 
fe
el
 

t
ha
t 
ma
i
n 
a
n
d 
i
m
p
or
ta
nt
 
re
c
o
m
me
n
da
ti
o
ns
 
of
 
t
ha
t 
C
o
m
mi
tt
ee
, 
s
uc
h 
as
 

ea
rl
y 
pr
e
pa
ra
ti
o
n 
of
 
Z
o
n
al
 
De
ve
l
o
p
me
nt
 
Pl
a
ns
 
f
or
 
t
he
 
b
ui
lt
-
u
p 
ar
ea
s 
a
n
d 

wa
ll
ed
 
ci
ty
, 
e
x
pe
di
ti
o
us
 
po
li
cy
 
de
ci
si
o
n 
re
ga
r
di
n
g 
u
na
ut
h
or
is
e
d 
c
ol
o
ni
es
, 

re
se
r
va
ti
o
n 
of
 
5
0 
pe
r 
ce
nt
 
pl
ot
s 
 f
or
 
L
o
w 
I
nc
o
me
 
Gr
o
u
p 
a
n
d 
Ec
o
n
o
mi
ca
ll
y 

W 
ca
ke
r 
Se
ct
i
o
ns
 
a
n
d 
3
0 
pe
r 
ce
nt
 
fo
r 
Mi
d
dl
e 
I
nc
o
me
 
Gr
o
u
p,
 
c
o
ns
tr
uc
ti
o
n 

of
 
fl
at
s 
f
or
 
Ja
nt
a,
 
C
o
m
m
u
ni
t
y 
Se
rv
ic
e 
Pe
rs
o
n
ne
l 
a
n
d 
L
o
w 
I
nc
o
me
 
Gr
o
u
p 

o
n 
pr
i
or
it
y 
ba
si
s, 
re
d
uc
ti
o
n 
of
 
de
pa
rt
me
nt
al
 
a
n
d 
a
d
mi
ni
st
ra
ti
ve
 
c
ha
r
ge
s 

ne
ce
ss
it
y 
of
 
a 
pr
o
pt
:r
 
a
n
d 
we
ll 

e
q
ui
p
pe
d 
pl
a
n
ni
n
g 
a
n
d 
Ar
c
hi
te
ct
ur
al
 

Or
ga
ni
sa
ti
o
n 
et
c. 
c
o
ul
d 
a
n
d 
s
h
o
ul
d 
ha
ve
 
be
en
 
i
m
pl
e
me
nt
e
d 
wi
t
h
o
ut
 
wa
it
-

in
g 
f
or
 
th
e 
re
c
o
m
me
n
da
ti
o
ns
 
of
 
t
he
 
ne
w 
C
o
m
mi
tt
ee
 
wh
ic
h 
s
u
b
mi
tt
e
d 
it
s 

re
p
ol
t 
o
nl
y 
i
n 
J
u
ne
 
1
9
7
8.
 
T
he
 
C
o
m
mi
tt
ee
 
wo
ul
d, 

h
o
we
ve
r,
 
li
ke
 
t
o 

k
n
o
w 
i
n 
sp
ec
if
ic
 
te
r
ms
 
as
 
t
o 
ho
w 
th
e 
re
c
o
m
me
n
da
ti
o
ns
 
ma
de
 
by
 
t
he
 C
0
m-

mi
tt
ee
 
of
 
E
x
pe
rt
s 
is
 
a
n 
i
m
pr
o
ve
me
nt
 
o
ve
r 
th
e 
re
c
o
m
me
n
da
ti
o
ns
 
ma
de
 
b
y 

t
he
 e
ar
li
er
 
C
o
m
mi
tt
ee
. 

Se
ct
io
n 
2
4 
of
 
t
he
 
De
lh
i 
De
ve
l
o
p
me
nt
 
Ac
t 
1
9
5
7 
re
q
ui
re
s 
t
h
at
 

t
he
 D
el
hi
 
De
ve
l
o
p
me
nt
 
A
ut
h
or
it
y 
sh
al
l 
pr
e
pa
re
 
it
s 
a
n
n
ua
l 
b
u
d
ge
t 
of
 
es
ti
-

ma
te
d 
 r
ec
ei
pt
s 
e
x
pe
n
di
t
ur
e 
i
n 
su
ch
 
fo
r
m 
a
n
d 
at
 
s
uc
h 
ti
me
 
e
ve
r
y 
ye
ar
 
as
 

ma
y 
be
 
pr
es
cr
i
be
d 
b
y 
ru
le
s, 
a
n
d 
fo
r
wa
rd
 
it
 
t
o 
t
he
 
Ce
nt
ra
l 
G
o
ve
r
n
me
n
L 

T
he
 
pr
es
cr
i
be
d 
ru
le
s 
ar
e 
c
o
nt
ai
ne
d 
in
 
De
lh
i 
De
ve
l
o
p
me
nt
 
A
ut
h
or
it
y 

(
Pr
e
pa
ra
ti
o
n 
of
 
B
u
d
ge
t)
 
R
ul
es
 
1
9
6
0.
 
Ac
c
or
di
n
g 
t
o 
R
ul
e 
8 
of
 
t
he
se
 

R
ul
es
, 
t
he
 
Bu
dg
et
 
Es
ti
ma
te
 
is
 
re
q
ui
re
d 
t
o 
be
 
pl
ac
e
d 
be
f
or
e 
t
he
 
A
ut
h
o-

ri
t
y 
b
y 
5 
O
ct
o
b
er
 
ea
c
h 
ye
ar
 
a
n
d 
af
te
r 
a
p
pr
o
va
l 
by
 
t
he
 A
ut
h
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it
y,
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s
u
b
mi
tt
e
d 
to
 
t
he
 G
o
ve
r
n
me
nt
 
by
 
15
 
Oc
t
o
be
r 
e
ve
r
y 
ye
ar
. 
T
h
e 
C
o
m
mi
tt
ee
 

ar
e 
di
st
re
ss
e
d' 
t
o 
n
ot
e 
t
ha
t 
t
he
se
 
pr
o
vi
si
o
ns
 
we
re
 
fl
ag
ra
nt
ly
 
vi
ol
at
e
d 
as
 

th
ey
 
fi
nd
 
t
ha
t 
ag
ai
ns
t 
t
he
 
d
ue
 
da
te
s, 
t
he
 
B
u
d
ge
t 
Es
ti
ma
te
s 
f
or
 
t
he
 
ye
ar
 

1
9
7
4-
7
5 
we
re
 
pl
ac
e
d 
be
fo
re
 
t
he
 
A
ut
h
or
it
y 
a
n
d 
G
o
ve
r
n
me
nt
 
as
 
la
te
 
as
. 

9 
J
ul
y,
 
1
9
7
4 
a
n
d 
3 
A
u
g
us
t,
 
1
9
7
4 
re
sp
ec
ti
ve
ly
. 
Si
mi
la
rl
y, 

t
he
 
B
u
d
ge
t 

Es
ti
ma
te
s 
fo
r 
t
he
 
ye
ar
 
1
9
7
5-
7
6 
we
re
 
s
u
b
mi
tt
e
d 
o
n 
3 
Ma
rc
h,
 
1
9
7
5 
a
n
d 

2
6t
h 
Ma
rc
h,
 
19
75
 
a
n
d 
fo
r 
t
he
 
ye
ar
 
1
9
7
6-
7
7 
 o
n 
2
0 
A
pr
il
, 
1
9
7
6 
a
n
d 
4 

J
u
ne
, 
1
9
7
6 
re
sp
ec
ti
ve
ly
. 
T
h
us
 
th
e 
de
la
ys
 
in
vo
lv
ed
 
in
 
s
u
b
mi
ss
i
o
n 
of
 
t
he
 

Es
ti
ma
te
s 
to
 
t
he
 
G
o
ve
r
n
me
nt
 
ra
n
ge
d 
be
t
we
e
n 
5 
t
o 
9!
 
m
o
nt
hs
. 

B
ut
 

w
ha
t 
th
e 
C
o
m
mi
tt
ee
 
ar
e 
s
ur
pr
is
e
d 
t
o 
le
ar
n 
fr
o
m 
t
he
 M
i
ni
st
r
y 
of
W
o
dt
s 

& 
H
o
us
i
n
g 
is
 
t
ha
t 
t
he
 
B
u
d
ge
t 
of
 
t
he
 
A
ut
h
or
it
y 
is
 
re
q
ui
re
d 
t
o 
b
e 
pl
a
oe
d 

...
. 

be
f
or
e 
t
he
 
A
ut
h
or
it
y 
by
 
15
 
De
ce
m
be
r 
ea
c
h 
ye
ar
 
fo
r 
a
p
pr
o
va
l 
as
 
e
n
vi
sa
-
== 

ge
d 
u
n
de
r 
pa
ra
 
2
7 
of
 
t
he
 
Dr
af
t 
B
u
d
ge
t 
a
n
d 
Ac
c
o
u
nt
s 
R
ul
es
, 
w
hi
c
h 
ar
e 

st
il
l 
at
 
dr
af
t 
st
ag
e. 
It
 i
s 
i
nc
o
m
pr
e
he
ns
i
bl
e 
t
ha
t 
t
he
 
Mi
ni
st
r
y 
s
h
o
ul
d 
_
-

pl
ai
n 
t
he
 
de
la
y 
f
or
 
th
e 
pr
e
vi
o
us
 
ye
ar
s 
u
n
de
r 
t
he
se
 
dr
af
t 
r
ul
es
 
b
y 
ba
si
n
g 

15
 
De
ce
m
be
r 
as
 
t
he
 
da
te
 
fo
r 
s
u
b
mi
ss
i
o
n 
of
 
B
u
d
ge
t 

Es
ti
ma
te
s 
t
o 

~
 

A
ut
h
or
it
y.
 

W
ha
te
ve
r 
c
or
re
ct
i
ve
 
me
as
ur
es
 
ar
e 
ta
ke
n 
f
or
 
f
ut
ur
e,
 
·t
he
 

C
o
m
mi
tt
ee
 
h
o
pe
 
t
ha
t 
f
or
 
th
e 
mi
st
a
ke
s 
a
n
d 
o
mi
ss
i
o
ns
 
i
n 
t
he
 
pa
st
 

o
~

me
nt
 
w
o
ul
d 
ta
ke
 n
ot
e 
of
 
th
e
m 
se
ri
o
us
l
y 
a
n
d 
as
 
pr
o
mi
se
d 
b
y 
t
he
 S
ec
te
ta
l
y 

Mi
ni
st
r
y 
of
 
W
or
ks
 
a
n
d 
Ho
:>
uc
;i
ng
 
d
ur
i
n
g 
e
vi
de
nc
e 
ac
ti
o
n 
wi
ll
 
b
e 
"t
a
b
n 

ur
ge
nt
l
y 
t
o 
"a
s
k 
t
he
 D
D
A 
t
o 
fi
x 
re
s
p
o
ns
i
bi
li
t
y 
i
n 
ca
se
s 
in
 
w
hi
c
h 
D
D
A 
ri
s 

t
he
 
a
p
p
oi
nt
i
n
g 
a
ut
h
or
it
y 
of
 
t
he
 
of
fi
ce
rs
 
a
n
d 
w
he
re
 
G
o
ve
r
n
me
nt
 
is
 
-t
he
 

a
p
p
oi
nt
i
n
g 
a
ut
h
or
it
y,
 
I 
s
ha
ll
 
re
c
o
m
me
n
d 
to
 
G
o
ve
r
n
me
nt
 
t
h
at
 
re
s
p
o
ns
i
bi
-

lit
y 
s
h
o
ul
d 
be
 
fi
xe
d"
. 
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Mi
ni
st
r
y 
of
 W
or
ks
 

& 
H
o
us
i
Q
g 

,
Th
e 
,
C
o
m
mi
tt
ee
 
n
ot
e 
t
ha
t 
t
he
 
C
o
m
mi
tt
ee
 
of
 
E
x
pe
rt
s 
o
n 
th
e 
w
or
ti
tl
, 

of
 
D
D
A 
(
Ba
ve
ja
 
C
o
m
mi
tt
ee
) 
ha
ve
 
al
s
o 
cr
it
ic
is
e
d 
t
he
 
A
ut
h
or
it
y 
f
or
 
no
n-

a
d
he
re
nc
e 
t
o 
t
he
 t
i
me
 
sc
he
d
ul
e.
 
as
 
la
i
d 
d
o
w
n 
in
 
t
he
 
R
ul
es
 
f
or
 
t
he
 s
u
b
mi
s-

si
o
n 
of
 
t
h
e 
B
u
d
ge
t 
Es
ti
ma
te
s 
t
o 
G
o
ve
r
n
me
nt
 
f
or
 
t
he
 
B
u
d
ge
t 
of
 
t
he
 
a
ut
h
o-

ri
t
y.
 
T
o 
b
e 
re
al
is
ti
c,
 
t
ha
t 
C
o
m
mi
tt
ee
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re
c
o
m
me
n
de
d 
t
ha
t 
..
 t
h
e 

a
ut
h
or
it
y 
s
h
o
ul
d 
s
u
b
nl
:l
 
th
e 
B
u
d
ge
t 
Es
ti
ma
te
s 
t
o 
t
h
e 
Mi
ni
st
r
y 
of
 
W
or
ks
 
a
n
d 

H
o
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i
n
g 
b
y 
3
1s
t 

~
e
b
r
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te
st
, 
w
he
re
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j
or
 
sc
he
me
s 
a
n
d 
pr
o
gr
a
m-

me
s 
c
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ti
n
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2
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k
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s
h
o
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f
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r
de
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t
o 
t
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i
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st
r
y 
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i
n 
~
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b
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m
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c
h 
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T
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C
o
m
mi
tt
ee
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ve
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e
n 

i
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o
n
ne
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t
ha
t 
o
n 
t
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b
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of
 
t
h
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c
o
m
me
n
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o
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t
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C
o
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mi
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ee
 
"i
t 
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b
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G
o
ve
r
n
me
nt
 
t
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t 
t
h
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A
ut
h
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it
y 
s
h
o
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d 
fi
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-

li
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n
d 
f
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r
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t
he
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u
d
ge
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ma
te
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t
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t
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i
ni
st
r
y 
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W
or
ks
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H
o
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i
n
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re
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d 
u
n
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Se
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i
o
n 
24
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t
he
 D
el
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De
ve
l
o
p
me
nt
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1
9
5
7 
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te
st
 b
y 

t
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3
1s
t 
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n
ua
r
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c
h 
ye
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a
n
d 
t
he
 
D
D
A 
ha
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e
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e
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t
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t 
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. 
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c
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n
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W
ha
te
ve
r 
t
he
 
ne
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w
or
ki
n
g 
ar
ra
n
ge
me
nt
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, 

t
h
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C
o
m
mi
tt
ee
 
h
o
pe
 
t
ha
t 
G
o
ve
r
n
me
nt
 
w
o
ul
d 
le
ar
n 
le
ss
o
n 
fr
o
m 
t
h
e 
pa
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mi
s-

ta
ke
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a
n
d 
o
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ss
i
o
ns
 
a
n
d 
e
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ur
e 
t
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t 
B
u
d
ge
t 
Es
ti
ma
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s 
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t
h
e 
A
ut
h
or
it
y 
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e 
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li
se
d 
a
n
d 
s
u
b
mi
tt
e
d 
t
o 
t
he
 
Mi
ni
st
r
y 
of
 
W
or
ks
 
a
n
d 
H
o
us
i
n
g 
we
ll
 

in
 
ti
me
 
s
o 
t
ha
t 
t
he
se
 
ar
e 
pr
o
pe
rl
y 
sc
r
ut
i
ni
se
d 
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de
ta
il
 
wi
t
h 
re
fe
re
n
Ce
 
t
o 

t
he
 
i
n
ve
st
me
nt
 
pr
o
gr
a
m
me
s,
 
t
he
 
a
va
il
a
bi
li
t
y 
of
 
re
s
o
or
ce
s 
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c.
 
T
h
e 
C
o
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tt
ee
 
d
o 
n
ot
 
a
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t
h 
t
he
 
c
o
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e
nt
i
o
n 
of
 
t
he
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st
r
y 
t
h
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i
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e 
t
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D
D
A 
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a
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a
ut
o
n
o
m
o
us
 
ho
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a
n
d 
t
he
 
A
ut
h
or
it
y 
is
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o
w
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b
u
d
ge
t 
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-
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O
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n
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ut
h
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it
y 
e
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e
pt
 
t
o 
k
e
e
p 
a 
wa
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h 
o
n 
t
he
 
re
ce
i
pt
 
of
 
t
he
 
b
u
d
ge
t 
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r
e
q
ui
r
e
d 
u
n
de
r 
r
ot
e 
8 
of
 
t
he
 
D
D
A 
(
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e
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ra
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o
n 
of
 

d
~
t
)
 
R
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1
9
6
0 

n
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f
ur
t
he
r 
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o
n 
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i
o
ns
 
2
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4
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t
b
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l
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o
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G
o
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r
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a
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q
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p
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t
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l
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o
p
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Mi
ni
st
r
y 
of
 
W
or
ks
 

a
n
d 
H
o
us
i
n
g 

.. 
tt
at
i
o
n 
of
 
t
he
 
Ac
t 
a
n
d 
t
o 
de
te
r
mi
ne
 
t
he
 
te
r
ms
 
a
n
d 
c
o
n
di
ti
o
ns
 
f
or
 
re
le
as
e 

of
 
G
o
ve
r
n
me
nt
 
f
u
n
ds
. 
I
n 
t
he
 c
ir
c
u
ms
ta
nc
es
; 
t
he
 C
o
m
mi
tt
ee
 
e
x
pe
ct
 
t
h
at
 

t
h
e 
G
o
ve
r
n
me
nt
 
w
o
ul
d 
e
xe
rc
is
e 
t
he
 
o
e
~
 
ve
st
e
d 
i
n 
t
he
m 
 u
n
de
r 
t
he
se
 

se
ct
i
o
ns
 
a
n
d 
ta
ke
 
a
de
q
ua
te
 
ac
ti
o
n 
he
re
af
te
r.
 
T
h
e 
C
o
m
mi
tt
ee
 
fe
el
 
t
h
at
 

n
ot
hi
n
g 
i
n 
t
he
 r
ul
es
 s
h
o
ul
d 
i
n
hi
bi
t 
t
he
 G
o
ve
r
n
me
nt
 
t
o 
a
d
vi
se
 
t
he
 a
ut
h
or
it
y 

of
 
m
o
di
fi
ca
ti
o
ns
/c
or
re
ct
i
o
ns
 
i
n 
t
he
 
B
u
d
ge
t 
es
ti
ma
te
s 
if
 
t
he
 
Mi
ni
st
r
y 
ar
e 

sa
ti
sf
ie
d 
t
ha
t 
t
he
 
&t
i
ma
te
s 
pr
e
pa
re
d 
s
h
o
w 
la
c
k 
of
 
di
re
ct
i
o
n,
 
a
de
q
ua
te
 

pl
a
n
ni
n
g 
a
n
d 
t
ha
t 
t
he
re
 
is
 
n
o 
c
o-
re
la
ti
o
n 
be
t
we
e
n 
t
he
 
o
ut
la
ys
 
pr
o
vi
de
d 

wi
t
h 
p
h
ys
ic
al
 
pr
o
gr
es
s 
t
o 
be
 
ac
hi
e
ve
d 
a
n
d 
ta
r
ge
ts
 f
ix
ed
. 

T
he
 
C
o
m
mi
tt
ee
 
ar
e 
di
st
re
ss
e
d 
to
 
n
ot
e 
t
ha
t 
t
he
 
D
D
A'
s 
b
u
d
ge
t 
an
d 

re
vi
se
d 
es
ti
ma
te
s 
of
 
re
ce
i
pt
s 
a
n
d 
e
x
pe
n
di
t
ur
e 
wh
en
 
c
o
m
pa
re
d 
wi
th
 

t
he
 
ac
t
ua
ls
 
f
or
 
t
he
 
ye
ar
s 
1
9
7
3-
7
4 
t
o 
1
9
7
5-
7
6 
s
h
o
we
d 
wi
de
 
va
ri
at
i
o
ns
. 

It
 i
n
di
ca
te
s 
t
ha
t 
t
he
 
B
u
d
ge
t 
es
ti
ma
te
s 
we
re
 
pr
e
pa
re
d 
b
y 
t
he
 
D
D
A. 
i
n 
t
he
 

be
gi
n
ni
n
g 
of
 
t
he
 
ye
ar
 
u
nr
ea
li
st
ic
al
l
y 
a
n
d 
wi
t
h
o
ut
 
pr
o
pe
r 
pl
a
n
ni
n
g 

a
n
d 

ca
re
. 
T
he
y 
fe
el 
t
ha
t 
si
nc
e 
t
he
 
re
vi
se
d 
es
ti
ma
te
s 
we
re
 
s
u
b
mi
tt
e
d 
t
o 
t
he
 

A
ut
h
or
it
y 
l
o
n
g 
af
te
r 
t
he
 
cl
os
e 
of
 
t
he
 
ye
ar
, 
s
uc
h 
s
u
bs
ta
nt
ia
l 
di
st
or
ti
o
ns
 

c
o
ul
d 
a
n
d 
sh
ou
Jd
 
ha
ve
 
be
e
n 
a
v
oi
de
d.
 
T
he
 
C
o
m
mi
tt
ee
 
m
us
t 
e
x
pr
es
s 
t
he
ir
 

gr
a
ve
 
di
s
pl
ea
s
ur
e 
t
ha
t 
t
he
re
 
wa
s 
n
o 
pr
oc
e
d
ur
e 
i
n 
vo
gu
e 
i
n 
D
D
A 

to
 

e
xa
mi
ne
 
t
he
 
va
ri
at
i
o
ns
 
fr
o
m 
t
he
 
b
u
d
ge
t/
re
vi
se
d 
es
ti
ma
te
s 
fo
e 
a
p
pr
o
pr
ia
te
 

re
me
di
al
 
me
as
ur
es
. 
T
he
 
C
o
m
mi
tt
ee
 
ha
ve
 
be
e
n 
mf
or
me
d 
i
n 
t
hi
s 
re
ga
rd
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t
ha
t 
Ba
ve
ja
 
C
o
m
mi
tt
ee
, 
w
hi
c
h 
we
nt
 
i
nt
o 
t
he
 
w
or
ki
n
g 
of
 
t
he
 
D
D
A 
ha
v
o 

re
c
o
m
me
n
de
d 
t
h
at
 
t
he
 
s
ys
te
m 
of
 
pr
e
pa
ra
ti
o
n 
of
 
a 
fi
na
l 
a
p
pr
o
pr
ia
ti
o
n 

ac
c
o
u
nt
 
s
h
o
ul
d 
be
 
a
d
o
pt
e
d 
by
 
t
he
 
D
D
A 
af
te
r 

t
~
 
cl
os
e 
of
 
t
he
 
fi
na
nc
ia
l 

ye
ar
 
i
n
di
ca
ti
n
g 
t
he
 
b
u
d
ge
t 
es
ti
ma
te
s,
 
t
he
 
re
vi
se
d 
es
ti
ma
te
s,
 
t
he
 
ac
t
ua
ls
 

u
n
de
r 
ea
c
h 
ac
ti
vi
t
y 
a
n
d 
th
e 
va
ri
at
i
o
ns
 
a
n
d 
th
e 
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o
ns
 
f
or
 
t
he
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me
. 
T
hi
s 
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c
o
m
me
n
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ti
o
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ha
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e
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e
d 
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G
o
ve
r
n
me
nt
 
a
n
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D
D
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t
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i
m
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e
me
nt
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n
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H
o
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i
u
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T
h
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C
o
m
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tt
ee
 
h
o
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t
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th
 
t
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w 
pr
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e
d
ur
e 
a
d
o
pt
e
d 
i
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t
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I
S 

:
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4
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:
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4
4 

-
d
o- -
d
o-

D
D
A,
 
t
he
 
va
ri
at
i
o
ns
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b
u
d
ge
t/
re
vi
se
d 
es
ti
ma
te
s 
a
n
d 
t
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t
ua
ls
 
w
o
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d 
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re
d
uc
e
d 
to
 
th
e 
mi
ni
m
u
m.
 
if
 
no
t 
t
ot
al
l
y 
el
i
mi
na
te
d.
 

T
he
 
C
o
m
mi
tt
ee
 
re
gr
et
 
t
ha
t 
t
he
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ha
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be
e
n 
de
la
ys
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cl
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i
n
g 

t
h
e 
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c
o
u
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t
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D
D
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t
ha
t 
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a
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i
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t
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d
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os
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1
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7
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1
9
7
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7
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ha
ve
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1
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1
9
7
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1
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1
9
7
8 
a
n
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1
9
7
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re
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i
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l
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T
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C
o
m
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ee
 
n
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 D
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f
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b
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c
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ra
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i
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b
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g.
 
t
he
 
C
o
m
mi
tt
ee
 
fi
nd
 
t
ha
t 
a
ga
i
ns
t 
a 
de
ma
n
d 
of
 
Rs
. 
7
1
5 
It
k
hs
 t
o 
b
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 D
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i
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t
he
 g
r
o
u
n
d 
t
ha
t 
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f
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pr
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re
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d
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 C
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ra
l 
of
 
I
n
di
a 
s
o 
t
ha
t 
D
D
A 
ma
y 
ma
i
nt
ai
n 

t
he
ir
 
ac
c
o
u
nt
s 
o
n 
c
o
m
me
rc
ia
l 
ba
si
s 
a
n
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e b
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 b
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nm

en
t 

"n
d 

no
tif

ie
d,

 
13

 a
re

 u
nd

er
 

su
bm

is
si

on
 t

o 
G

ov
er

nm
en

t 
fo

r 
ap

pr
ov

al
, 

11
 a

re
 u

nd
er

 f
in

al
isa

tio
n 

or
 m

od
ifi

ca
tio

n,
 4

9 
ar

e 
un

de
r 

pr
ep

ar
a-

tio
n 

an
d 

23
 a

re
 y

et
 t

o 
be

 p
re

pa
re

d.
 

Th
e 

pr
ep

ar
at

io
n 

an
d 

fin
al

is
at

io
n 

of
 

th
e 

zo
na

l 
pl

an
s 

fo
r 

th
e 

la
st 

m
Or

e 
th

an
 1

6 
ye

ar
s, 

si
nc

e 
th

e 
in

ce
pt

io
n 

of
 t

he
 

M
as

tl:
r 

Pl
an

, 
sh

ow
s 

ul
I.:

r 
la

ck
 o

f 
in

te
re

st
, 

dr
iv

e 
an

d 
in

ep
t 

ha
nd

lin
g 

of
 t

he
 

su
bj

ec
t 

no
t 

on
ly

 i
n 

th
e 

D
D

A
 b

ut
 a

ls
o 

in
 

th
e 

M
in

is
try

 o
f 

W
or

ks
 a

nd
 

H
ou

si
ng

 w
hi

ch
 w

er
e 

en
tru

st
ed

 w
ith

 t
he

 t
as

k 
of

 a
pp

ro
va

l 
of

 t
he

 z
on

al
 p

la
ns

. 
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4
4
0 

-
d
o-

-
d
o
~
 

-
d
o-

W
he
n 
as
ke
d 
d
ur
i
n
g 
e
vi
de
nc
e,
 
t
he
 
Vi
ce
-
C
ha
ir
ma
n,
 
b
D
A 
c
o
nc
e
de
d 
t
h
at
 
he
 

wa
s 
n
ot
 
sa
ti
sf
ie
d 
wi
t
h 
t
he
 
pr
o
gr
es
s.
 
T
h
e 
u
n
pa
r
d
o
na
bl
e 
de
la
y 
i
n 
t
h
e 
pr
e-

pa
ra
ti
o
n 
of
 
t
he
 
z
o
na
l 
pl
a
ns
 
ha
s 

r
e
t
r
d
~
 
t
he
 
pl
a
n
ne
d 
de
ve
l
o
p
me
nt
 
of
 
De
l
hi
 

b
y 
se
ve
ra
l 
ye
ar
s.
 

T
he
 
C
o
m
mi
tt
ee
 
re
c
o
m
me
n
d 
t
ha
t 
G
o
ve
r
n
me
nt
 
s
h
o
ul
d 
i
ns
ti
t
ut
e 
a 

t
h
or
o
u
g
h 
pr
o
be
 
t
o 
i
de
nt
if
y 
t
he
 
re
as
o
ns
 
f
or
 
de
la
ys
 
i
n 
t
h
e 
pr
e
pa
ra
ti
o
n 
a
n
d 

fi
na
li
sa
ti
o
n 
of
 
t
he
 
z
o
na
l 
pl
a
ns
 
at
 
va
ri
o
us
 
st
a
ge
s 
s
o 
as
 
t
o 
fi
x 
re
s
p
o
ns
i
bi
li
t
y 

at
 
t
he
 a
p
pr
o
pr
ia
te
 
.e
ve
ls
. 

T
he
 
C
o
m
mi
tt
ee
 
ha
ve
 
al
s
o 
be
en
 
i
nf
or
me
u 
d
ur
i
n
g 
e
vi
de
nc
e 
t
ha
t 
t
he
 

Ma
st
<i
r 
P
ht
n 
it
se
lf
 
ha
s 
be
c
o
me
 
du
e 
fo
r 
re
vi
si
o
n 
a
n
d 
"i
t 
ma
y 
we
!l 
be
 
t
h
at
 

t
he
 p
re
pa
ra
ti
o
n 
of
 
t
he
se
 
z
o
na
l 
p
h,
ns
 
ma
y 
be
 
rc
d
ur
ul
a
nt
 
u
n
de
r 
t
he
 
ol
d 

ma
st
er
 
pl
a
n"
. 
T
he
 
C
o
m
mi
tt
ee
 
ca
n 
n
ot
 
ac
ce
pt
 
t
he
se
 
vi
e
ws
 
of
 
t
he
 
G
o
ve
r
n-

me
nt
 
as
 
t
he
y 
fe
el 
t
ha
t 
h
o
ws
oe
ve
r 
c
o
m
pr
e
he
ns
i
ve
 
t
he
 
re
vi
se
d 
ma
st
er
 
pl
a
n 

ma
y 
be
, 
t
he
re
 h
av
e 
t
o 
be
 
de
ta
il
e
d 
r
o
na
l 
pl
a
ns
 
t
o 
fe
e
d 
th
e 
Ma
st
er
 
Pl
a
n.
 
T
h
e 

C
o
m
mi
tt
ee
, 
t
he
re
f
or
e,
 
de
si
re
 
t
ha
t 
t
he
 
w
or
k 
o
n 
t
he
 
i
nc
o
m
pl
et
e 
z
o
na
l 
pl
a
ns
 

s
h
o
ul
d 
pr
oc
ee
d 
a
pa
ce
 
s
o 
t
ha
t 
t
he
se
 
ar
c 
fi
na
li
se
d 
be
f
or
e 
t
he
 
re
vi
si
o
n 
of
 
t
h
e 

Ma
st
er
 
Pl
a
n 
is
 t
a
ke
n 
u
p.
 

Wi
t
h 
re
ga
r
d 
to
 
t
he
 
re
vi
si
o
n 
of
 
t
he
 
ma
st
er
 
pl
a
n 
t
he
 
C
o
m
mi
tt
ee
 
re
c
o
m-

me
n
de
d 
t
ha
t 
a 
c
o
m
mi
tt
ee
 
of
 
se
ni
or
 
te
c
h
ni
ca
l 
of
fi
ce
rs
 
dr
a
w
n 
fr
o
m 
va
ri
o
us
 

Mi
ni
st
ri
es
 
a
n
d 
De
pa
rt
me
nt
s 
c
o
nc
er
ne
d,
 
D
<:l
hi 
A
d
mi
ni
st
ra
ti
o
n 
a
n
d 
ot
h
er
 

a
ge
nc
ie
s,
 
s
uc
h 
as
 
De
l
hi
 
M
u
ni
ci
pa
l 
C
or
p
or
at
i
o
n,
 
r-
;e
w 
De
l
hi
 
M
u
ni
ci
pa
l 

C
o
m
mi
tt
ee
 
et
c.
, 
w
h
o 
ar
e 
di
re
ct
l
y 
or
 
i
n
di
re
ct
l
y 
c
o
o
ne
.:
te
d 
wi
t
h 
t
he
 d
e
e
o
~
 

me
nt
 
sc
he
me
s 
a
n
d 
pr
o
vi
si
o
n 
of
 
es
se
nt
ia
l 
se
r
vi
ce
s 
i
n 
De
l
hi
, 
ma
y 
be
 
c
o
ns
ti
-

t
ut
e
d 
i
m
me
di
at
el
y 
t
o 
dr
a
w 
u
p 
a 
s
ui
ta
bl
e 
fr
a
me
w
or
k 
f
or
 
t
he
 
ne
w 
Ma
st
er
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Mi
ni
st
r
y 
of
 W
or
ks
 

& 
H
o
us
i
n
g 

-
d
o-

" 
Pl
a
n.
 
T
hi
s 
is
 
c
o
ns
i
de
re
d 
es
se
nt
ia
l 
f
or
 
u
n
de
rt
a
ki
n
g 
de
ta
il
e
d 
st
u
di
es
 
a
n
d 

su
rv
ey
s 
f
or
 
t
he
 f
or
m
ul
at
i
o
n 
of
 
th
e 
ne
w 
pl
a
n 
t
o 
av
oi
d 
pi
tf
al
ls
 
or
 
la
r
ge
 s
ca
le
 

mo
di
fi
ca
ti
on
s 
at
 
la
te
r 
st
ag
e. 

T
he
 
Co
m
mi
tt
ee
 
no
te
 
t
ha
t 
o
ne
 
of
 
th
e 
i
n
b
ui
It
 
pr
o
vi
si
o
n 
of
 
t
he
 
ma
st
er
 

pl
a
n 
wa
s 
t
ha
t 
it
 w
il
J 
be
 
re
vi
e
we
d 
af
te
r 
5 
ye
ar
s 
a
n
d 
re
vi
se
d 
af
te
r 
1
0 
ye
ar
s. 

T
he
 
C
o
m
mi
tt
ee
 
ar
e 
pe
rt
ur
be
d 
t
o 
n
ot
e 
t
ha
t 
t
he
 D
D
A 
ha
d 
n
ot
 
ma
de
 
a
n
y 

s
uc
h 
re
vi
e
w 
of
 
th
e 
ma
st
er
 
pl
a
n.
 
T
hi
s 
vi
ol
at
i
o
n 
of
 
th
e 
st
at
ut
or
y 
pr
o
vi
si
o
n 

is
 
de
pl
or
a
bl
e 
an
d 
ca
ll
s 
f
or
 
fi
xa
ti
on
 
of
 
re
sp
on
si
bi
li
ty
. 

Se
ct
io
n 
ll
A(
l)
 
of
 
th
e 
De
l
hi
 
De
ve
l
o
p
me
nt
 
Ac
t, 
1
9
5
7 
pr
o
vi
de
s 
f
or
 
t
he
 

D
D
A 
t
o 
ma
ke
 
an
y 
mo
di
fi
ca
ti
on
 
t
o 
th
e 
ma
st
er
 
pl
an
 
or
 
th
e 
zo
na
l 
De
ve
lo
p-

me
nt
 
pl
a
n 
as
 
it
 
t
hi
n
ks
 
fit
, 
be
in
g 
mo
di
fi
ca
ti
on
s 
wh
ic
h, 
in
 
it
s 
o
pt
i
o
n,
 
d
o 

n
ot
 
af
fe
ct 
i
m
p
or
ta
nt
 a
lt
er
at
i
o
ns
 
i
n 
th
e 
c
ha
ra
ct
er
 
of
 
th
e 
pl
an
 
a
n
d 
wh
ic
h 
d
o 

n
ot
 
re
la
te
 
t
o 
t
he
 e
xt
e
nt
 
of
 
la
n
d 
us
es
 
or
 
th
e 
st
an
da
rd
<; 
of
 
p
o
p
ul
at
i
o
n 
de
n-

si
ty
'. 

It
 
is
 
di
st
re
ss
in
g 
to
 
n
ot
e 
t
ha
t 
in
 
so
me
 
ca
se
s 
ce
rt
ai
n 
sc
he
me
s 
we
re
 

ta
ke
n 
u
p 
b
y 
t
he
 D
.
D.
A.
 
in
 a
nt
ic
i
pa
ti
o
n 
of
 
th
e 
n
e
~
e

r
y
 
mo
di
fi
ca
ti
on
 
in
 t
he
 

Ma
st
er
 
Pl
a
n 
a
n
d 
us
es
/r
e
g
ul
at
i
o
ns
 
wi
t
h
o
ut
 
th
e 
a
p
pr
o
va
l 
of
 
G
o
ve
r
n
me
nt
. 

T
he
 
C
o
m
mi
tt
ee
 
ar
e 
s
ur
pr
is
e
d 
t
o 
no
te
 
t
ha
t 
be
si
de
s 
th
e 
D.
D.
A..
 
ot
he
r 
Go
v-

er
n
me
nt
 
a
n
d 
Se
mi
-
G
o
ve
r
n
me
nt
 
i
ns
ti
t
ut
i
o
ns
 
su
ch
 
as
 
N.
D.
M.
e.
, 
D.
M.
C.
, 

a
n
d 
ev
e
D 
C
BI
 
ha
d 
al
s
o 
vi
ol
at
e
d 
th
e 
pr
es
cr
i
be
d 
la
n
d 
us
e. 

T
he
 
Vi
ce
-
C
ha
ir
-

ma
n, 
D
D
A 
ha
d 
as
su
re
d 
th
e 
C
o
m
mi
tt
ee
 
t
ha
t 
"t
he
y 
ha
d 
tr
ie
d 
t
o 
sp
ac
e 
n
o 

on
e. 

E
ve
n 
C
BI
 
it
se
lf
 i
s 
be
in
g 
ha
ul
ed
 
up
 
f
or
 v
i
ol
at
i
o
n"
. 
T
he
 
C
o
m
mi
tt
ee
 

w
o
ul
d 
li
ke
 
t
o 
kn
o
w 
s
pe
df
ic
al
l
y 
wi
th
in
 
th
e 
ne
xt
 
t
hr
ee
 
m
o
nt
hs
 
th
e 

t
o
~
 

ta
ke
n 
a
ga
i
ns
t 
th
e 
pe
rs
o
ns
 
c
o
nc
er
ne
d 
in
 
th
is
 
re
ga
r
d.
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n
~r

y 
of
 W
or
k 
'I
 a
n
d 
H
o
us
i
n
g 

T
he
 
Co
m
mi
tt
ee
 
n
ot
e 
t
ha
t 
t
he
 
ma
na
ge
me
nt
 
of
 
1
4
4
6
2 
ac
re
s 
of
 
la
n
d 
be
-

lo
ng
in
g 
t
o 
th
e 
G
o
ve
r
n
me
nt
 
wa
s 
e
nt
r
us
te
d 
t
o 
t
he
 
De
lh
i 
De
ve
l
o
p
me
nt
 
Au
-

t
h
or
it
y 
in
 
19
75
 
as
 
it
 w
as
 
th
e 
su
cc
es
so
r 
t
o 
th
e 
e
r
t

~
 
De
lh
i 
I
m
pr
o
ve
me
nl
 

Tr
us
t.
 
Su
bs
eq
ue
nt
ly
, 
Mi
ni
st
r
y 
of
 
H
o
me
 
Af
fa
ir
s 
is
su
ed
 
or
de
rs
 
on
 
2 
Ma
y 

19
61
 
ap
pr
ov
in
g 
t
he
 s
ch
e
me
 
f
or
 
la
rg
e 
sc
al
e 
Ac
qu
ic
;it
io
n, 
De
ve
lo
p
me
nt
 
a
n
d 

Di
sp
os
al
 
of
 
la
n
d 
i
n 
De
lh
i. 

T
hi
s 
sc
he
me
 
as
 
st
at
e
d 
b
y 
th
e 
Se
cr
et
ar
y,
 
Mi
ni
s-

tr
y 
of
 
W
or
ks
 
a
n
d 
Ho
us
in
g 
d
ur
i
n
g 
ev
id
en
ce
, 
wa
s 
t
h
o
u
g
ht
 o
f 
as
 
a 
de
vi
ce
 
t
o 

pr
ev
en
t 
sp
ec
ul
at
io
n 
an
d 
to
 
ke
ep
 
th
e 
pr
ic
es
 
of
 
la
n
d 
do
wn
. 
T
he
 
i
de
a 
of
 

t
h
e 
sc
he
me
 
wa
s 
t
ha
t 
la
n
d 
wo
ul
d 
be
 
ta
ke
n 
ov
er
, 
wo
ul
d 
be
 
de
ve
lo
pe
d 
a
n
d 

p
ut
 
o
n 
t
he
 
ma
r
ke
t 
fo
r 
pr
iv
at
e 
de
ve
lo
p
me
nt
 
as
 
we
ll 
as
 
fo
r 
G
o-

v
er
n
m
e
nt
al
 
ac
ti
vi
ty
 
o
n 
a 
la
rg
e 
sc
al
e. 

Ac
c
or
di
n
g 

t
o 

t
he
 

sc
he
me
 
t
he
 l
a
n
d 
wa
s 
t
o 
be
 
fr
oz
en
, 
no
ti
fi
ed
 
a
n
d 
ac
q
ui
re
d 
u
n
de
r 
La
n
d 
Ac
-

q
ui
si
ti
o
n 
Ac
t,
 
1
8
9
4.
 
F
or
 
t
he
 
pl
a
n
ne
d 
de
ve
lo
p
me
nt
 
of
 
De
lh
i, 
t
he
 
De
l
hi
 

De
ve
lo
p
me
nt
 
A
ut
h
or
it
y 
wi
th
 
t
he
 
he
l
p 
of
 
th
e 
T
o
w
n 
& 
C
o
u
nt
r
y 
Pl
a
n
ni
n
g 

Or
ga
ni
sa
ti
o
n 
of
 
t
he
 
Ce
nt
ra
l 
G
o
ve
r
n
me
nt
, 
dr
e
w 
up
 
a 
dr
af
t 
Ma
st
er
 
Pl
a
n 

f
or
 
de
ve
lo
p
me
nt
 
of
 
De
lh
i 
u
p 
t
o 
19
81
 
wh
ch
 
wa
s 
-,
pp
ro
vc
d 
by
 
th
e 
G
o
ve
r
n-

m
e
nt
 
i
n 
Se
pt
e
m
be
r 
19
62
. 

T
he
 
Ma
st
er
 
Pl
an
 
id
en
ti
fi
ed
 
th
e 
ur
ba
ni
sa
bl
e 

ar
ea
 
u
pt
o 
19
81
 
as
 
1,
1
0,
5
0
0 
ac
re
s 
of
 
wh
ic
h 
an
 
ar
ea
 
of
 
4
2,
7
0
0 
ac
re
s 
wa
s 

al
re
a
d
y 
de
ve
lo
pe
d. 
T
he
 
br
ea
k 
u
p 
of
 
th
e 
to
ta
l 
ar
ea
 
of
 
6
2
0
0
0 
ac
re
s 
of
 

l
a
n
d 
t
o 
b
e 
ac
q
ui
re
d 
&: 
de
ve
lo
pe
d 
wa
s 
re
si
de
nt
ia
l 
(
3
0,
0
0
0 
ac
re
s)
, 
c
o
m-

me
rc
ia
l 
(
1
9
0
0 
ac
re
s)
, 
I
n
d
us
tr
ia
l 
(
4
8
0
0 
ac
re
s)
, 
G
o
ve
r
n
me
nt
 
(
5
0
0 
ac
re
s)
 
a
n
d 

Di
st
ri
ct
 
& 
Re
gi
on
al
 
Pa
r
ks
 
(
2
5,
0
0
0 
ac
re
s)
. 

Ag
ai
ns
t 
th
is
, 
th
e 
C
o
m
mi
tt
ee
 

ar
e 
c
o
ns
tr
ai
ne
d 
t
o 
no
te
 
t
ha
t 
t
he
 G
o
ve
r
n
me
nt
 
ha
d 
u
pt
o 
th
e 
e
n
d 
of
 
J
ul
y 
1
9
7
7 

ag
qu
ir
ed
 
3
8
1
3
7.
6
6 
ac
re
s 
of
 
la
n
d,
 
th
e 
di
sp
os
al
 
a
n
d 
di
st
ri
b
ut
i
o
n 
aT
 
t
hi
s 
ac
-

q
ui
ml
l
a
n
d 
be
i
n
g 
D
D
A 
(
2
9
5
9
6.
2
5 
ac
re
s)
, 
G
o
ve
r
n
me
nt
/s
e
mi
-
G
o
ve
r
n
me
nt
 

or
ga
ni
sa
ti
on
s 
(
4
9
5
2.
2
8 
ac
re
s)
, 
C
o
o
pe
ra
ti
ve
 
so
ci
et
ie
s 
(
3
5
5
7.
1
8 
ac
re
s)
, 
ar
ea
 

i
n 
pr
oc
es
s 
t
o 
tr
a
ns
fe
r 
t
o 
va
ri
o
us
 
ag
en
ci
es
 
(
2
9.
5
9 
ac
re
s)
 
a
n
d 
ot
he
r 
(
1.
6
6 

~
.
-
-
-
-
-
-
-
-
-
-
-
-
-
-
-
-
-
-
-
-
-
-
-
-
-
-
-
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5'
 5
8 
Mi
n.
 
of
 
o
r
~
 &
 
H
o
u;
'l
l
g 

4 

ac
re
s)
. 

T
he
 
C
o
m
mi
tt
ee
 
ar
e 
s
h
oc
ke
d 
t
o 
n
ot
e 
t
ha
t 
o
ut
 
of
 
t
he
 
ac
q
ui
re
d 

la
n
d 
of
 
3
8
1
3
7.
6
6 
ac
re
s 
th
e 
va
ri
o
us
 
ag
en
ci
es
 
ha
d 
be
e
n 
a
bl
e 
t
o 
de
ve
l
o
p 

a
b
o
ut
 
5
0 
pe
r 
ce
nt
 
of
 
it
, 
i.
e. 
1
8
7
3
0 
ac
re
s 
a
p
pr
o
xi
ma
te
l
y,
 
t
he
 
de
ta
il
s 
be
i
n
g 

D
D
A 
(
1
4
9
3
0.
6
3 
ac
re
s)
, 
c
o
o
pe
ra
ti
ve
 
so
ci
et
ie
s 
(
1
5
0
0 
ac
re
s)
 
a
n
d 
ot
he
r 
ag
en
· 

ci
es
 
(
2
3
0
0 
ac
re
s)
. 

T
he
 
C
o
m
mi
tt
ee
 
wo
ul
d, 
li
ke
 
t
o 
kn
o
w 
t
he
 
re
as
o
ns
 
f
or
 

th
is
 
sl
o
w 
pa
ce
 
of
 
ac
q
ui
si
ti
o
n 
a
n
d 
de
ve
l
o
p
me
nt
 
o'f
 
la
n
d.
 

Fr
o
m 
t
he
 m
at
er
ia
l 
f
ur
ni
s
he
d 
fr
o
m 
by
 
th
e 
Mi
ni
st
r
y 
of
 
W
or
ks
 
a
n
d 
H
o
us
" 

in
g, 
th
e 
C
C'
m
mit
te
e 
ar
c 
c
o
nc
er
ne
d 
to
 
n
ot
e 
t
ha
t 
o
ut
 
o'f
 
t
ot
al
 
of
 
7
4
3
7
2.
3
6 

8£
re
s 
of
 
la
n
d 
fr
oz
en
 
u
n
de
r 
Se
ct
io
n 
4 
of
 
th
e 
La
n
d 
Ac
q
ui
si
ti
o
n 
Ac
t 
1
8
9
4 

u
pt
o 
31
 
J
ul
y,
 
19
77
, 
th
e 
bu
lk
 
Ol 
it 
i.
e. 
3
8
8
7
8 
ac
re
s 
Wi!
re
 
fr
oz
en
 
d
ur
i
n
g 
1
9
5
1 

to
 
19
60
. 
It
 i
s 
pa
i
nf
ul
 
to
 
p
oi
nt
 
o
ut
 
t
ha
t 
G
o
ve
r
n
me
nt
 
c
o
ul
d 
ac
q
ui
re
 
o
nl
y 

to
 t
he
 e
xt
e
nt
 
of
 
2
8
1
3
7.
6
6 
ac
re
s 
ti
ll 
31
 
J
ul
y,
 
1
9
7
7 
i.
e. 
af
te
r 
a 
la
ps
e 
of
 
1
7 

ye
ar
s 
wh
er
ea
s 
ac
c
or
di
n
g 
t
o 
G
o
ve
r
n
me
nt'
s 
o
wn
 
es
ti
ma
ti
o
n 
t
he
 
a
n
n
ua
l 
re
-

q
ui
re
me
nt
 
of
 
De
lh
i 
is
 
2
5
0
0 
ac
re
s. 

E
ve
n 
th
e 
Ma
st
er
 
Pl
a
n 
ha
d 
i
de
nt
if
ie
d 

t
he
 u
r
ba
ni
sa
bl
e 
re
q
ui
re
me
nt
 o
f 
De
l
hi
 
f
or
 
a 
p
o
p
ul
at
i
o
n 
of
 
4
6 
la
cs
 u
pt
o 
19
81
 

as
 
6
2
0
0
0 
ac
re
s. 

T
he
 
C
o
m
mi
tt
ee
 
ar
e 
u
na
bl
e 
to
 
u
n
d;
:r
st
a
n
d 
as
 
to
 
wh
y 

t
he
 G
ov
t. 
ha
d 
fr
oz
en
 
t
he
 
la
n
d 
be
yo
nd
 
t
he
ir
 
ca
pa
ci
t
v 
to
 
ac
q
ui
re
 
an
d 
de
ve
-

l
o
p.
 
T
hi
s 
ha
s 
re
s
ul
te
d 
in
, 
a
pa
rt
 
fr
o
m 
ca
us
i
n
g 

~
t 
ba
c
k 
in
 
de
ve
l
o
p
me
nt
 

of
 
ce
rt
ai
n 
ar
ea
s 
i
n 
De
lh
i, 
sk
y 
r
oc
ke
ti
n
g 
pr
ic
es
 
of
 
la
n
d,
 
e
x
or
bi
ta
nt
 
i
nc
re
as
e 

in
 
re
nt
s 
of
 
re
si
de
nt
ia
l 
pr
e
mi
se
s 
be
y
o
n
d 
th
e 
re
ac
h 
of
 
c
o
m
m
o
n 
ma
n. 

U
n-

t
ol
d 
mi
se
ri
es
 
of
 
pe
o
pl
e 
of
 
De
lh
i 
ca
n 
be
 
i
ma
gi
ne
d 
wh
o 
du
e 
to
 
u
n
pl
a
n
ne
d 

pr
o
gr
a
m
me
 
an
d 
ac
ti
vi
ti
es
 
of
 
De
lh
i 
A
d
mi
ni
st
ra
ti
o
n 
ha
ve
 
t
o
da
y 
to
 
li
ve
 
in
 

sh
an
ti
es
 
e
ve
n 
af
te
r 
22
 
ye
ar
s 
Of 
th
e 
D
D
A 
ha
vi
ng
 
c
o
me
 
in
to
 
be
i
n
g 
in
 
1
9
5
7.
 

T
he
 
C
o
m
mi
tt
ee
, 
t
he
re
f
or
e, 
}'
.;
!
C
Ol
l
ul
l
c
nJ
 
t
ha
t 
an
 
i
n
de
pe
n
de
nt
 
i
n
q
ui
r
y 
s
h
o
ul
d 
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,
.
 5
9 
Mi
ni
st
r
y 
of
 W
or
k.
, 
a
n
d 
H(
l
us
i
n
g 
be
 
i
ns
ti
t
ut
e
d 
i
n 
t
hi
s 
w
h
ol
e 
af
fa
ir
 
t
o 
pi
n 
p
oi
nt
 
t
he
 
re
s
p
o
ns
i
bi
li
t
y 
f
or
 
t
he
se
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5.
6
0 

la
ps
es
 
a
n
d 
t
he
 
re
s
ul
t 
nf
 
th
e 
i
n
q
ui
r
y 
in
ti
ma
t.
?d
 
to
 
~
e

. 

T
he
 
t
ot
al
 
la
n
d 
fr
oz
e
n 
u
n
de
r 
S;
:c
ti
on
 
4 
of
 
t
he
 
Ac
t 
i
bi
d 
as
 
o
n 
31
 
J
ul
y 

1
9
7
7 
wa
s 
7
4
3
7
2.
3
6 
ac
re
s 
of
 
w
hi
c
h 
0 
7
7

.
~
 
ac
re
s 
ha
d 
be
e
n 
n
ot
if
ie
d 

u
n
de
r 
Se
ct
i
o
n 
6 
u
pt
o 
31
 
J
ul
y,
 
1
9
7
7.
 
T
he
 
Mi
ni
st
r
y 
of
 
W
or
ks
 
a
n
d 
H
o
us
i
n
g 

ha
d 
i
nf
or
me
d 
th
e 
C
o
m
mi
tt
ee
 
t
ha
t 
t
he
 
re
ma
i
ni
n
g 
6
5
8
2 
ac
re
s 
of
 
la
n
d 
re
-

ma
i
ne
d 
t
o 
b
e 
no
ti
fi
ed
 
we
:e
 
fr
oz
e
n 
u
n
de
r 
Se
ct
i
o
n 
4 
be
t\
vc
c
n 
1
9
5
7 
t
o 
1
9
6
1 

a
n
d 
in
 
al
l 
t
h
os
e 
ca
se
s 
w
he
re
 
n
ot
if
ic
at
i
o
n 
u
n
de
r 

e
~
t

o
n
 
£) 
ha
d 
n
ot
 
b
~
e
n
 

is
s
ue
d 
af
te
r 
1 %
7,
 
n
ot
if
ic
Jt
i
o
n 
u
n
de
r 
Se
ct
i
o
n 
4 
ha
d 
la
ps
e
u.
 
T
h
e 
Mi
ni
st
r
y 

h
a
d 
al
s
o 
st
at
e
d 
t
ha
t 
in
 
t
ut
ur
e 
a
n
y 
0'1'
 
t
hi
s 
la
n
d 
is
 
a
ga
i
n 
ne
e
de
d 
fr
es
h 
n
ot
i-

fi
ca
ti
on
s 
u
n
de
r 
Se
ct
i
o
ns
 
4 
a
n
d 
6 
of
 
t
he
 
La
n
d 
Ac
q
ui
si
ti
o
n 
Ac
t 
wi
ll
 
be
 

is
s
ue
d.
 
T
he
 
C
o
m
mi
tt
ee
 
al
s
o 
fi
nd
 
t
ha
t 
o
ut
 
of
 
t
he
 
67
"7
90
.8
4 
ac
re
s 
of
 
la
n
d 

f
or
 
w
hi
c
h 
n
ot
if
ic
at
i
o
n 
u
n
de
r 
Se
ct
i
o
n 
6 
wa
s 
is
s
ue
d 
t
he
 
G
o
ve
r
n
me
nt
 
h
a
d 

be
e
n 
a
bl
e 
t
o 
ac
q
ui
re
 
o
nl
y 
3
8
1
3
7.
6
6 
ac
re
s 
of
 
la
n
d 
u
pt
o 
31
 
J
ul
y,
 
1
9
7
7.
 

T
he
 
re
as
o
ns
 
f
or
 
n
ot
 
ac
q
ui
ri
n
g 
t
he
 
re
ma
i
ni
n
g 
n
ot
if
ie
J 
la
n
d 
01
 
2
8
6
5
3.
1
8 

ac
re
s 
we
re
 
st
at
e
d 
t
o 
be
 
t
he
 
fi
na
n
da
l 
c
o
ns
tr
ai
nt
s 
in
 
t
he
 
re
v
ol
vi
n
g 
f
u
n
d 
a
n
d 

n
o
n-
fi
na
li
sa
ti
o
n 
of
 
Z
o
na
l 
De
ve
l
o
p
me
nt
 
Pl
a
ns
 
by
 
t
he
 
D
D
A.
 

T
h
e 
C
o
m-

mi
tt
ee
 
t
he
re
f
or
e 
de
si
re
 
t
o 
k
n
o
w 

~
t
e
r
 
t
he
se
 
fa
ct
s 
we
re
 
e
ve
r 
br
o
u
g
ht
 
t
o 

t
he
 n
ot
ic
e 
of
 
t
he
 G
o
ve
r
n
me
nt
 
b
y 
t
he
 
De
l
hi
 
A
d
mi
ni
st
ra
ti
o
n 
a
n
d 
if
 
s
o,
 
w
ha
t 

ac
ti
o
n 
wa
s 
ta
ke
n 
i
n 
t
he
 
ma
tt
er
. 
T
he
y 
re
c
o
m
me
n
d 
t
ha
t 
e
ve
r
y 

ef
f
or
t 

s
h
o
ul
d 
b
e 
ma
de
 
t
o 
ac
q
ui
re
 
t
he
 
la
n
d 
a
n
d 
t
o 
de
ve
l
o
p 
t
he
 
s
o 
ac
q
ui
re
d 
la
n
d 

e
x
pe
di
ti
o
us
l
y 
a
n
d 
t
ha
t 
m
o
ne
ta
r
y 
a
n
d 
ot
he
r 
re
s
o
ur
ce
s 
t
o 
u
n
de
rt
a
ke
 
ac
q
ui
si
-

ti
o
n 
a
n
d 
de
ve
l
o
p
me
nt
 
of
 
la
n
d 
o
n 
t
hi
s 
sc
al
e 
b
e 
ma
de
 
a
va
il
a
bl
e 
t
o 
De
l
hi
 

A
d
mi
ni
st
ra
ti
o
n 
a
n
d 
D
D
A.
 

M.;
n. 
of
 W
or
ks
 
& 
H
o
us
i
n
g 

Pr
i
or
 
t
o 
1
9
6
7,
 
t
he
re
 
wa
s 
n
o 
ti
me
 
li
mi
t 
f
or
 
n
ot
if
yi
n
g 
t
he
 
la
n
d 
u
n
de
r 

Se
ct
i
o
n 
6 
af
te
r 
it
 w
as
 
fr
oz
e
n 
u
n
de
r 
Se
ct
i
o
n 
4 
of
 
t
he
 L
a
n
d 
Ac
q
ui
si
ti
o
n 
A
ct
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-
-
~
~
-
-
-
- 2 

3 
4 

-
-
-
-
-
-
.
-
-
-
-

-
-
-
-
-
-
-
-
--
--
--
-
-
-
-
-
-
-
-

3
4 
• 

5·
6
r 

-
d
o-

1
8
9
4.
 
By
 
th
e 
a
me
n
d
me
nt
 
of
 
1
9
6
7,
 
it 
ha
s 
be
e
n 
pr
o
vi
de
d 
t
ha
t 
if
 
no
ti
fi
ca
-

ti
on
 
u
n
de
r 
Se
ct
i
o
n 
6 
is
 
n
ot
 
is
su
ed
 
wi
t
hi
n 
a 
pe
ri
o
d 
01
 
3 
ye
ar
s 
fr
o
m 
t
he
 

da
te
 
of
 
fr
ee
zi
ng
 
t
he
 
la
n
d 
u
n
de
r 
Se
ct
io
n 
4,
 
t
he
 
la
tt
er
 
n
ot
if
ic
at
i
o
n 
u
n
de
r 

Se
ct
io
n 
4 
la
ps
es
 
an
d 
in
 
ca
se
 
w
he
re
 
n
ot
if
ic
at
i
o
n 

u
n
d
~
r
 
Se
ct
i
o
n 
6 
ha
d 
be
e
n 

is
su
ed
 b
e
y
o
n
d 
t
he
 p
er
i
o
d 
of
 
3 
ye
ar
s, 
i
nt
e:
es
t 
at
 
t
he
 r
at
e 
of
 
6 
pe
r 
ce
nt
 
wi
ll 
be
 

pa
i
d.
 
T
he
re
 
is
 n
o 
ti
me
 l
i
mi
t 
f
or
 
ac
q
ui
ri
n
g/
ut
il
iz
i
n
g 
th
i! 
la
n
d.
 T
h
e 
C
o
m
mi
tt
ee
 

ar
e 
s
ur
pr
is
e
d 
to
 
le
ar
n 
t
ha
t 
a 
su
m 
of
 
Rs
. 
3,
7
1,
7
3,
3
5
0.
3
2 
wa
s 
sa
i
d 
as
 
i
nt
er
es
t 

o
n 
ac
c
o
u
nt
 
of
 
la
te
 
is
s
ua
nc
e 
of
 
t
he
 
n
ot
if
ic
at
i
o
n 

un
(
t~
r 
Se
ct
i
o
n 
6 
an
d 
t
ha
t 

th
is
 
a
m
o
u
nt
 
wa
s 
c
o
u
nt
e
d 
to
wa
rd
s 
th
e 
c
os
t 
of
 
la
n
d.
 
T
he
 
C
o
m
mi
tt
ee
 
a
n;
 

u
na
bl
e 
t
o 
u
n
de
rs
ta
n
d 
as
 
t
o 
wh
y 
an
 
i
n
n
oc
e
nt
 
p
ur
c
ha
se
r 
of
 
la
n
d 
sh
ou
ld
 
pa
y 

f
or
 
t
he
 d
el
a
y 
o
n 
th
e 
pa
rt
 
of
 
G
o
ve
r
n
me
nt
. 

T
he
 
C
o
m
mi
tt
ce
 
w
o
ul
d 
t
he
re
-

fo
re
 
de
si
re
 
t
ha
t 
a 
t
h
or
o
u
g
h 
i
n
ve
st
i
ga
ti
o
n 
fo
r 
i
de
nt
if
yi
n
g 
t
he
 
re
as
o
ns
 
f
or
 

de
la
y 
i
n 
is
s
ui
n
g 
t
he
 
n
ot
if
ic
at
i
o
n 
u
n
de
r 
Se
ct
i
o
n 
6 
of
 
th
e 
Ac
t 
i
bi
d 
s
h
o
ul
d 

he
ld
 
wi
t
h 
a 
vi
e
w 
t
o 
fi
x 
re
sp
on
si
bi
li
ty
. 

T
he
 
C
o
m
mi
tt
ee
 
ar
e 
al
so
 
of
 
t
he
 

vi
e
w 
t
ha
t 
a 
ti
me
 l
i
mi
t 
sh
ou
ld
 
be
 
fi
xe
d 
f
or
 
ac
q
ui
ri
n
g 

t
~
 
la
n
d 
ai
te
r 
is
s
ui
n
g 

t
he
 
n
ot
if
ic
at
i
o
n 
u
n
de
r 
Se
ct
io
n 
6 
of
 
th
e 
ab
ov
e 
Ac
t 
a
n
d 
f
or
 
de
ve
l
o
pi
n
g 
it,
 

t
he
re
af
te
r 
so
 
t
ha
t 
all
 
th
e 
ag
en
ci
es
 
wil
l 
be
 
pr
o
m
pt
 
i
n 
ac
q
ui
ri
n
g 
a
n
d 
de
ve
l
o
p-

in
g 
t
he
 l
a
n
d.
 

T
he
 
C
o
m
mi
tt
ee
 
fi
nd
 
t
ha
t 
o
ut
 
of
 
t
he
 
~
8

 7.
6
6 
ac
re
s 
of
 
la
n
d 
ac
q
ui
re
d 

by
 
t
he
 
De
l
hi
 
A
d
mi
ni
st
ra
ti
o
n,
 
2
9
5
9
6.
9
5 
ac
re
s 
we
re
 
pl
ac
e
d 
at
 
t
he
 
di
s
p
os
al
 

of
 
t
he
 
D
D
A 
fo
r 
de
ve
l
o
p
me
nt
. 

T
he
 
C
o
m
mi
tt
ee
 
ar
e 

d
t
r
e
~
e
d
 
to
 
n
ot
e 

t
ha
t 
t
he
 D
D
A 
ha
d 
be
en
 
a
bl
e 
to
 d
e
ve
l
o
p 
on
ly
 
1
4
9
3
0.
6
3 
ac
rc
s 
u
pt
o 
31
 
J
ul
y 

19
77
 
i.
e. 
d
ur
i
n
g 
th
e 
la
st
 
2
2 
ye
ar
s. 
Th
i!
 
Se
cr
et
ar
y,
 
Mi
ni
st
r
y 
of
 
W
or
ks
 

an
d 
Ho
us
in
g 
ha
d 
a
d
mi
tt
e
d 
d
ur
i
n
g 
ev
fd
en
ce
 
t
ha
t 
't
he
 D
D
A 
w
as
 
n
ot
 
ab
lt
f 
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to
 
de
ve
l
o
p 
la
n
d 
fa
st
 
e
n
o
u
g
h 
t
o 
me
et
 
t
h
e 
de
ma
n
ds
 
fr
o
m 
t
h
e 
ma
r
ke
t'
 
a
n
d 

t
he
 
re
s
ul
t 
of
 
t
hi
s 
na
t
ur
al
l
y 
wa
s 
t
ha
t 
pr
ic
es
 
be
ga
n 
t
o 
ri
se
 
w
hi
c
h 
fa
sc
i
na
te
d 

t
he
 D
D
A 
w
hi
c
h 
t
he
n 
st
ar
te
d 
re
le
as
i
n
g 
s
ma
ll
 
ar
ea
s 
of
 
la
n
d 
f
or
 a
uc
ti
o
n 
w
hi
c
h 

wa
s 
a 
t
ot
al
l
y 
mi
sc
o
nc
ei
ve
d 
p
ol
ic
y.
" 

T
he
 
Vi
ce
-
C
ha
ir
ma
n 
of
 
D
D
A 
h
a
d·
 

al
s
o 
a
d
mi
tt
e
d 
d
ur
i
n
g 
e
vi
de
nc
e 
t
ha
t 
t
he
 
i
ni
ti
al
 
i
de
a 
'1
f 
tr
yi
n
g 
to
 
ge
t 
h
ol
d 

of
 
t
he
 
l
a
n
d 
a
n
d 
t
o 
de
ve
l
o
p 
it
 
t
hr
o
u
g
h 
o
ne
 
si
n
gl
e 
ce
nt
ra
l 
a
ut
h
or
it
y 
wa
s 

pe
r
ha
ps
 
mi
sc
o
nc
ei
ve
d.
 

He
 
ha
d 
al
s
o 
st
at
e
d 
d
ur
i
n
g 
e
vi
de
nc
e 
t
ha
t 
t
o 
ma
i
n-

ta
i
n 

t
t
u
~
u
o
 
i
n 
De
l
hi
 
2
5
0
0 
ac
re
s 
of
 
la
n
d 
a
n
n
ua
ll
y 
wa
s 
re
q
ui
re
d 
f
or
 

h
o
us
i
n
g 
p
ur
p
os
es
 
o
nl
y.
 
T
he
 
C
o
m
mi
tt
ee
 
fe
el 
t
ha
t 
t
he
 s
lo
w 
pr
o
gr
es
s 
i
n 
de
ve
-

l
o
p
me
nt
 
of
 
la
n
d 
h
a
d 
le
d 
t
o 
ac
ut
e 
sc
ar
ci
t
y 
of
 
l
a
n
d 
wi
t
h 
t
he
 
at
te
n
da
nt
 
ma
l-

pr
ac
ti
ce
s 
a
n
d 
pr
of
it
ee
ri
n
g 
in
 
t
he
 
di
s
p
os
al
 
of
 
la
n
d.
 
T
h
e 
C
o
m
mi
tt
ee
 
ar
e 

of
 
t
he
 
vi
e
w 
t
ha
t 
t
h
e 
D
D
A 
ha
s 
n
ot
 
be
e
n 
a
bl
e 
t
o 
pa
y 
it
s 
at
te
nt
i
o
n 
t
o 
t
hi
s 

pr
i
ma
r
y 
f
u
nc
ti
o
n 
of
 
de
ve
l
o
p
me
nt
 
of
 
la
n
d 
d
ue
 
t
o 
it
s 
i
n
v
ol
ve
me
nt
 
in
 
ot
h
er
 

ac
ti
vi
ti
es
. 

T
he
 
C
o
m
mi
tt
ee
 
t
he
re
f
or
e 
re
c
o
m
me
n
d 
t
ha
t 
i
n 
f
ut
ur
e 
hi
g
he
,t
 

pr
i
or
it
y 
s
h
o
ul
d 
be
 
gi
ve
n 
t
o 
t
he
 d
e
ve
l
o
p
me
nt
 
of
 
la
n
d 
a
n
d 
it
s 
i
m
me
di
at
e 
di
s-

p
os
al
 
t
he
re
af
te
r.
 

5.
6
2 
Mi
ni
st
r
y 
of
 W
or
ks
 
an
d. 
H
o
us
i
n
g 

T
he
 
C
o
m
mi
tt
ee
 
ha
ve
 
be
e
n 
i
nf
or
me
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re
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u
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